
THE 

iEOISLATIVE ASSEMBLY DEBI, 

(Official Report) 

Volume IV, Part V 

(JrJ September to 16th September 1924) 

FIRST SESSION 
OF THE 

SECOND LEGISLATIVE ASSEMBLY, 1924 

SIMLA 
HOVERNMF:N1' OF INDIA PRARH 

1924 

27th May, 1924

LEGISLATIVE ASSEMBLY DEBATES



• 
) 

CONTENTS. 

• 

VOLUME IV, PART IV-27th May to 11th JU1/,e 1924. 

• 
i'uesday, 27th May, 1924-

Members Sworn. 
Expressions of Condolence and Congratulations 
Questions and Answers 
Unstarred Questions and Answers 
Statements laid on the Table 
Statement f't1 the Report of the Royal Comm¥!sion on the 

Superior Services in India 
Governor General's Assent to Bills 
The Steel Industry (Protection) Bill-Introduced and referred 

to Select Committee 
Election of a ~Iember to the Committee on Public Accounts 

i'riday, 30th May, 1924-
Queo;~s and Answers . . . . . . 
~IobJ~r Adjournment-Lee Commission's Report 
The Steel Industry (Protection) Bill-Presentation of the 

Report of the Select Committee 
Bills passed by the Council of State-Laid on the Table 
Reply to the Greetings of the Assembly to thc M.-nbers of the 

Labour Party 
Meeting of the Public Accounts Committee 

~onday, 2nd June, 1924-
Questions and Answers 
Election of Pandit Shamlal Nehru to the Gommittee on Public 

. Accounts 
The Steel Industry (Protection) Bill-Motion to circulate nega-

tived. Motion to consider adopted. Consideration of 
Bill-contd. 

Wednesday, 4th June, 1924-
Questions and Answers 
Unstarred Questipns and Answers 
Petitions relating to the Indian Penal' @Ode (Amendm«llJ.t) Bill 

(Amendment of section 375) 
The Steel Industry (Protection) Bill-Consideration of Bill-

contd. 

~ursday, 5th June, 1924-
Questions and Answers • 
Report of the 'Qyal Commission on t~ ,! SUperior Services in 

India . . . . . .. l. 
The Steel Industry (Protection) Bill-( 'onsidercd anii passed 

as amended _ 

• 

PAGFB • 

2231 
2231-35 
2236-50 
2250-75 
2276 

2277-81 
2281 

2281-2353 • 
2353 

2355-93 
2394-97 

2397-2401' 
2401 

2402 
2402 

2403-44: 

2444 

2444-2524 

2525-56 
2556-61 

2561-62 

2562-2621 

2623-57 

2657-61 

2661-2732 

• 



• IJEGISLATlVE ASSEMBLY . 

Tuesday, 27th May, 1924. 

'the Asscmblv met in the Assembly Chamber at Eleven of the Clock. 
J.'he Officiating· President (The Honourable Sir Chimanlal Harilal 
'Setalvad, Kt.) was in the Chair. 

Mr. President, standing, took the Oath. 

MEMBERS SWORN. 

Thc onou~ab e Sir Alexander Phillips :Muddiman, I\:t., C.S.I., 
'j.I.E. (Home Member) ; The Honourable Sir Bhupcndra Nath Mitra, 
K.C.I.E., C.B.E. (Industries Member) ; Mr. Henry He!1':nald Pate, M.r..A . 
. Army Secretary) ; Mr. Denys de Saumarez Bray, C.S.I., C.I.E., C.B.E., 
){ L.A. (Foreign Secretary) ; Mr. Joseph William Bhore, C.I.E., C.B.E., 
.I.L.A. (Secretary, Department of Education, Health and Lands) ; 
i.fr. Hubert Arthur Sams, C.I.E., M.L.A. (Director General of Posts 
and Telegraphs) ; Mr. Clement Daniel Maggs Hindley, M.L.A. (Chief 
omm s~ t r, Railways) ; Mr. Alexander H.obert Loftus T.ottenham, 
M.L.A. (Member. Central Board of ~e enue  ; Mr. HlChard Littlehal1es, 
M.L.A. (Manras : Nominated Official) ; Rao Bahadur Calamur Viravalli 
Visvanatha Sastri, M.L.A. (Madras: Nominated Official) ; Mr. Walter 
frank Hudson, C.T.E., M.L.A. (Bombay: Nominated Official); 
Mr. George Harold William Davies; l\I.L.A. (Bengal: Nominated Official) ; 
Mr. Crewe Armand Hamilton Townsend, C.I.E., M.L.A. (Punjab: 
:Nominated. Official) ; Mr. James Hezlett, M.L.A. (Assam: Nominated 
Official) ; 1\11'. Wali Mahomed Hussanally, M.L.A.(Sind : Muhammadan 
~ura  ; Mr. Edward Francis Sykes, M.L.A. (Bombay: European) ; 
Mr. A. C(J(·hran, C.B.E., ML.A. (Bengal: European) ; Mr. Thomas 
Andrew Chalmers, C.S.I., M.L.A. (Assam: European). 

EXPRESSIONS OF CONDOLENCE. AND I ~  

(1) DEATHS OF l\fR. SATISH CHANDRA GHOSH, MAULVI MrYAN ASJADULLAH 
AND SIR ASHUTOSH 1\:1 UKHAR.JI • 

. (2) ~ J~ I  TO MR. PRESIDENT, THE HONOURABLE Sm ALEXANDER 
~I  AND THE HONOURABI,E SIR BHUPENDRA. NATH MITRA • 

• '  . Dr. ~ 8. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : Sir, as an old elected Member of this House I wish to interrupt 
theproce('d'ings at this stage for a moment. In the first place, I regret 
io have tp bring to your notice and through you, Sir, to the Members 
of this House the sad tidings which have reached this. m:orning of the 
death of M!'. Satish Chandra Ghosh, son of the late Sir Chand'ra Madhab 
({hosh, who was an esteemed Member of the last Assembly. He repre-
aented, Sir. in this House the Bengal and o~dJrs  constituencY'. Hill 
mm:ple and unostentatious life, devoted to the ll1l\\ile of the country. 
I and his }Varin adherence to the Reforms and to the procedure and 
~ s r e of this House will be remembered by those who were Members 

~  ( 2231 ) A 
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, 
of the last Assembly. His brother, Mr. Surendra Chandra b~, who 
succeeded him. is a Member of this House. He re e ~d a felegram 
tl1llt his brother expired yesterday morning. Sir, I have no doubt that 
Members of this House feel the loss which this Central Legislature and 
the country have suffered by his untimely de'ath and, I ask you, Sir, 
~ convey to his son. Mr. S. C. Ghosh, Barrister-at-Law, the symrathy 
and condoLnce of the Members of this Legislature. 

Anothl:,' Member of the old House and also a Member of the present 
Assembly, whose flowing eloquence in Urdu was well known to the 
Members of this Assembly, has also expired since we last met. Maulvi 
Asjadullah .\Va.<; one of the few Members who ~are u y watched the 
ro eed n~s of this House and occasionally contributed to its discus-
s;ons. Sir. 1 request you to convey to his family the feeling of loss 
which thi<; House has sustained by his death. 

Another death I have to bring to your notice. Sir Ashutf)sh 
Mukharji was a Member of the late Imperial Legislative Council. He 
was one of the most distinguished Judges of th(> Calcutta High Court. 
As e ~ an e or of the Calcutta Univers;ty, he has rendered 
memorable service in the cause of higher education. After serving his 
full term, he reverted to his first love, the Bar ; and, while in harnes"! 
and in the· actual discharge of his prdfessional duty, he has suddenly 
t'xpired. I request you, Sir, to convey to his son the sad losy*hich the 
cOlmtry has suffered by his death. 

And. l'OW, Sir, I wish to take this opportunity to congratulate you as 
our first non-official President. As a distinguished member of my pro-
fe..;sion and one who has served the Government in many responsible 
capacities, you fully de~erye to hold the place to which you haye been 
appointed by His Excellency the Viceroy. (Applause.) We wish to 
eOD\"ey to you our utmost confidence and we assure you that during your 
1enure of offiee we shall all ~u ort you as the occupant of the Presiden-
tial Chair. 

In Sir Alexander Muddiman we do not spy a stranger in this House. 
Though a Member of another Hout>e, he has passed most of his spare 
time in the galleries of this Hou';e and I am sure that his predilection and 
bis love haveaccelcrllt.ed the pace which finds him as an occupant of t ~  

Keat of the Leader of thit> Assembly. That is the fitting place for him ati:d 
J think I am voicing the sentiments of all when I congratulate the Honour-
able Sir Alexander Muddiman upon his appointment as Home Member 
and upon the assumption of hi!:! office as Leader of this House. (Applause.) 

• Pandit Shamlal Nehru (Meerut Division : Non-Muhammadan Rural) : 
J would also like, Sir, to join in welcoming the new Home Member to. 
~ s House. I have not the honour of knowing him personally yet, but 
his speech at the Viceroy's dinner has won over my heart. Like him, 
Sir, I am also a lover of peace and like him I hate war and I hope, Sir, 
he will be able tQ give us the peace we are ali yearning for. If, however, 
it has to be war, I can assure the Honourable ent e~ that he will 
find the Swarajists always in the thick of ~ t  . 

Dr. B. S. Gour : ~ r, I apolagise to the House for having made an 
m ~ on  I wish totconvey onbehaIf of the ~mbers of this House their 
warm ('ongratulations upon the appointment of Sir Bhupendra Nath Mitra .. 
as a Member of. the Exltcutive CoUneil. au~e  



~ I  OF ~ AND COS'::;RATULATIONS , 2233 , , . 
Ill' Bipin Chandra Pal (Calcutta: Non-Muhammadan Urban) :  I 

desire, ~r, to associate ~yse  with the statement of my Honourable friend' 
J:?r. ~r in regard to the friends whom we havc lost since we met last 
tune. • • 

. . 
The news of the death of Sir Asbuto:.;h ltukharji came to UK yesterday 

at about 3 Or 4 0 'clock through the Associated Press and it literally 
l:itunned thOle of his countrymen who heard of it last evening. We have 
110t As·yet fully rc(!overed from the shock which that news gave us when 
we have got the n.,ws of the death of one of the Members of tlhe last 
Assembly, Babu Satish Chandra Ghosh. A'i regards Mian .Asjadullan ~ 

had heard of his death during the recesx. 

I will OI)t detain this House by dilating upon the excellent services 
which all these gentleme·n rendered to their country in the various ;;pheres 
of their public activity. The one t n~ that most impressa., us all is the 
irreparable 10.>8 wlilCh the cause of Indian education, the cause of Univer-
sity education, and I might add the cause of the Indian political progress 
abo, has suffered from the death of Sir Ashutosh Mukharji. He was the 
maker of the present Indian Calcutta University and we were looking 
forward eagerly and with great hopes to the day when he would come ,0 
this House, either on this side-who knows that he was not coming on ~ e 

other side a ~~o b  whichever side of the IIouse he would have elected 
to come to and occupy, we were all looking forward to having him lIS a great 
pillar o~ren t  to the cause which we all haye at heart. But God has 
willed othetwise. The Calcutta University, my Alma Mater, stands widow-
ed, Sir, to-day, and the place which has been left vacant by the dea,th of Sir 
Ashutosh MukharjI will never be filled in our timc. The cause of Indian 
education, the cause of Indian progresq, the cause of Indian cult-ure has 
suffered a IO:is which it. ",ill be impossible to repair in the lifetime of this 
generation. I will not dilate upon the great character of Sir A:;hutosh, 
but this only I will venture to say, and I think we will all agree ill :;aying 
it, that he was one of the be;;t, one of the strongest, and one of the )no;t 
c:lpablc administrators, educationists and public men that India has had 
for many and many years paqt. 

'..(;S : (lR!<>WO-uoN p<>pm!lUoN : SR.lPUJ\I) .I9A;y A1mI&nAIS ·S ·d .l!S 
I desire to a ;~~o ate myself with the tribute whieh has been paid to the 
memory of Sir A'llmto;h Mukharji. The news of his death has WIDe ·,0 
us all as a great shock. It was only the other day that he retired from 
the Bench of 11hc Calcutta High Court, and we had loolred forward \'0 a 
long career of public usefulness before him. Unfortunately our hopes 
have been disappointed. As one who knew him for over 20 years, and ;t)} 
one who belonged to the profession whieh he adorned, I desire to pay my 
humble tribute to his great work as a lawyer, as a Jud~, and as an educa-
\:.ionist. He was a man of brilliant intellect, of varied accomplishments, 
of prodigious industry and great energy. He had 110 diffieulty whateyer 
in making his mark whether in the academic world or in the legal pro-
fession in which he occupied a conspicuous place to the admiration of all. 
As a lawyer and as a Judge he was a commanding figure. His death 
removes one of' the most outstanding personalities of this generation of 
Indians. The history of n er~ ty education in \odia and especially in 
Bengal during the last quarter of Ii centurv is practically identified ·with 
the activities of Sir Ashutosh Mnkharji. He was lartdy instrumental in 
, shaping th1l n , ,,~rs t es Act of 1904, and he took a vrcdolllinant part m ., 
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the management and guidance of the Calcutta University. His wali,ldomi-
• nant personalit& a!ld it is an irreparable lo,s that the COIDlq-y hasl'sustain-
ed. by his dea.th. I cannot hope to emulate my friend, Dr. Gour, in the 
-f.peech that he has made, which is a marvellous illustratioD of the sUdden 
changes in lift, of the quick succe3sion in which joy and woe chase each 
other. Butbecans(' I do' not follow Dr. Gour in that varied collocation 
of condolences awl congratulations, I should ~ ot be understood as in any 
way not sharing in the sentiments whieh he has expressed with reference 
to other persons. -

The Honourable Sir Alexander Muddiman (Home Member): Sir, 
I de;ire to a ~so ate myse t t e re~ of regret that have fallen 
froni my Ilonollrable friend, Dr. Gour, at the los.> of several Members of 
~  ous~  I may claim perhaps to do so on rather special grounds Two 
of the three Members who have been lost to this House are Bcngalis, and 
I claim also to be a Beng-al:, if not by birth, at any ~e, by naturalization. 
Hir Chandra 1\Iadhab Ghosh was Chief J ustiee of the Calcutta High Court 
when I was Registrar. He was officiating at the time and I had grc3t 
rrspect for him. Although I had not tbe honour of knowing his son it was 
with extreme rt'gret T le3rnt of hi; death. As to S'r Ashutosh l\Iukhur;i 
I had the highe.3t admirat.ion for-'liiswonderful powers of indusiry, for 
llis capacity and his -de\'otion t.o a 11 forms of learning. lIe was the most 
industrious man that I ever knew. As Re,gistr:!r I saw a r~ deal of 
his wor:.. He d::lVot.ed hour3 to eiucidating points of law with'the u1most 
C.1re. It was with the greatest 1'e6'ret that. I he3rd of his death, which 
came to me with a great sllock. 

Sir, it is difficult after dealing with matters of that kind to turn to 
ot.her points, but 1 do not wi:.;h to detain the House froc their business. 
I would like to say haw greatly I ar>Pl'ceilte the kind rcmal'!;:s thathaye_ 
1)eeiJ. made with regard to mysel!'. 

I particularly appreciate those-~ t e nt m~  who has nm" left the 
Chamber, who was. geod enough to praise my peaceful habit.;;: . I can 
al)Sure the Hou<;e that my habits arc exceedingly pe1ccful, and I trn:;t 
that if by any misfortune we should be led to war, which I think is almost 
impossible, the war will be conduct.ed on the best lines preJcribed by the 
League of Nations. I hope there will be no lethal bombs and no a~ at.tacks. 

Sir, I should like to refer to onc other subject, and that is t.o add my 
congratulations to you on your appointment to the post of President. I 
can lay claim to be' a brother of the brufjh, for I was a President once, pnd 
then I -used to sleep undist.urbed and unworried, and sometimes I wi ~ , 

and I dare say I s a~  wish even more as time goes on, that I still occupil'd 
the President. 's Chair. But, apart from that, Sir, I have known you f01 
~any years, though it is more years_ago than I care to count since we sal: 
on Select Committees together and endeavoured· to unravel legal pro-
blems. It i.s therefore with great pleasure that I offer·you my most hearty 
congratulatIOns and I a,m sure the congratulations of: those who sit -beside 
Die. 0 

~ W. S. J. ~ (Associated Chambel'R of Comm-erce : Nominat· 
--ed Non-Official) : ftir,. I de&ire on behalf of t.he non-official European 
,.cember .• of this lIou:-:e to a,'>socia,lc ourselves with all that has been. said, 
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in 4;he cxpt'"ession of s),1npathy with the relatives of the ) deceased aill-
tinguished Indian gintlemen whose names ha\'e been mentioned this morn-
illY. Their public services have been testified tod amply by the preyiou:; 
spea],er",·and, we desire to express our concurrenee with them. ,We also 
desire to congratulate Sir BhupE'ndra Nath Mitra, the Home Member and 
yourself, Sir, on the high appointment to which you have be?n called; and 
I need scarcely say that you may at all timcs count upon onr continued 
.support. 

Mr. DevakiPrasad Sinha, (Chota Nag-pur Division: Non-Muham-
madan) : Sir, on behalf of Membcrs om n~ from the Pro\'inee of Bihar 
and Orissa, I desire to associate myself with what has bE'en said with 
regard to the late Maulvi Miyan Asjadulla, . who was a Behari. 
Simple -and unostentatjQ.w; ashe Wml, he was' thoroughly indepennent and 
fearless in his views. In the last Assembly of which he was a Member 
for three ycars, his vote was always cast oli the side of what is Imown as 
the popular 'cause, and his sE'ryices as such were very much appreciated 
in the Province of llihar and Orissa. 

Sir, coming from Bihar, I thini, a word 'of tribute is due fr('m me to 
tll!' mE'mory of the great Sir Ashutosh Mukhv,rji, who died at Patna, the 
capital of Bihar and Orissa, Only f011,1" days before I started for this 
rhce, Thad the honour of attcnding a party which was giYen by the Presi-
('cat of the Dar Association of Patna in his honour. Then he mixed with 
JS ... 1,lld. talked to us (freely, and no one suspected that in a few nays the 
"omf"ry wou1d hear the news of the terrible loss ~aused by his death. In 
his death, Sir. India has undoubtedly lost one of the greate::;t men of this 
generation, and this loss is irreparable. . 

Mr, President: I beg to associate myself with what has been sa:d . 
with regard to the os~ sustained by this Assembly and by thf' conntry in 
the deaths of Mr. Ghosh, l\Iaulvi ~ adu a  and also of Sir Ashutosh 
~ u ar  In Sir A"hutosh l\1ukharji the country loses a great lawyer, a 
great educationist and a great patriot. 

You will permit me, gentlemen, to tender my thanks to you for all 
the kind references that haye been made to my appointment as temporary 
President. I assure you, g'entlemen, that I realise the responsibility that 
I haye undertaken in taking this office, thongh. for a temporary period, 
because the President, be3ides being the spokesman of this House, is also 
the custodian of the privileges and dignit.y of the I m;~ ; and I may assure 
you, gentlemen, that during the short term that I will be occupying this 
Chair, I will endeavour to do all that lies in my power to maintain tl:e 
dignity, the privileges, and above. all the independence o.f this House. I 
11m sure, gentlemen, that in the discharge of my duties, I will receive from 
you all the eo-operation, the assistance and the indulgence. that are neees· 
sary to ena.ble me to discharge my duties in a proper manner, and I am 
sure I will reeeive such assistance and co-oper{.tion from all sections of 
this House for the Chair is outside and above all parties.. Gentlemen, 
during the course of the debates in which we will be soon launching, there 
may: be oecasioIIB on which I may have to decide mattl<rs, and my decisions 
may not. meet with the commendation or approval of some of you, but of 
this I may assure you, that whatever decisions I give, they will be the 
result of. anxious and . impartial cow;;idel'ation ~eQrd n , t-o my own lights. 
And if, as I have said, any of· those, decisiQIIB do ~t commend themselves 
to some of you, I will beg of you to put it down 'to the fact that no human 
being is infallible not even the President,of this Assemhly. . 



• QUESTIONS AND ANSWERS. .' -
• • LETTER OF TilE BOMDAY HUMANITARIAN LEAGUE, DATED 10'fIl MARCIl, 1924. 

lOa. ·Mr. Syam3.charan : (a) Has the attention of the Government 
been drawn to the letter of the Bombay Humanitarian League, dated the 
10th March 1924, which has been issued to the e~bers of the Assembly. 

(b) Has the attention of the Government been drawn to the statements 
made in the aforesaid letter , 

Sir Henry Monerieff Smith: The Government of India have 110t sccn 
t~ letter referred to. 

LETTER OF TilE BOMBAY HUMANITARIAN LEAGUE, DATED 30TH JANUARY, 
1924. 

• 

·luawl·Itldwoa qava Ol s.ranmIs 
ql!'"- P3P!AO.ld a.IU 1(;61 aau!s palaa.la asoql lnq 'S'lUillIll.llldwoa pmp' 
-! .... PU! Ol S.Ianuqs ou puu uaa.las ~u uno ns qlIA\-U.lallUd A.Iuq.l0Il 
ad;; ~  Plo aql 10 a.ItI 1(;61 'Ol .Io!.Id SUOnUlS A'RA\I!t1H u.IillsaA\.-tr}loN 
puu I ~ua  in[l uo pap!Ao.ld SaU!.Iltll aqJ, : AeIP1I!H 'W 'a '0 '.I.iAl . 

;. !,.Iannqs lnoql!A\ a.lu SUOHUlS AI!M.TIu'U 
'A\ 'N'g aqllIo fiauplul aql plql Will Ul! sI : lI'B.req01!m'BAs '.IJAI. ·9f?J. 

·SNOI.LY.LS XY.M.'1IYH NmI.LS!1IA\.-Il.LHON aNY '1VON:rrg :!III.L NO S:1lNlll..LvrI 

srr I~ aassu .TO sIunpI \!PU! alUA!.Id WO.lJ paA!aaa.r s.wdud ;TO 
S.Iaqwal'i Ol UOnUllla.l!a aql a)IU}lapuu 'SUOSlla.l SUO!AqO .I0J 'leuuua Alftrua'>SV 
a Is ~a~ aql ]&.A.lUW.laas aqJ,: ~ II  lJ3J.l:>lICW LmeH .liS 

a~  a Is ~a  aIn 10 .(.Ilqa.lJas 
mn Ol passa.Ippu ;m~; a  Ull!·tP.l!lIUWnn AllQWOg aql JO 'tr.61 A.I!:tmUr qlOS 
oql palt!p '.Ianar atll UI ap-r.w lSanb3.I alll {l1!A\ 2l1I!Aldwoa lOU ,::oJ UOSLa.l 
IIlll i.llUlS Ol pasrald art W3WU.IaAOD U!.M. : U'8.l'llqo'Bm'EAs  . .l!\IGo g i Ol 

RecRUITMENT ~  TIlE INDIAN MEDICAL SERVICE. 

10.7 ·Mr. K. G. Lohokare : Will Government be pleased to say: 

(1) What is the number of vacancies to be filled in this year in t.hl! 
I. M. S., and how many were filled in last year Y 

(2) 

(3) 

(4) 

(5) 

What is the method of filling these vacancies to be followed tlti!i 
year, whether by (a) the results of the usual examination, 
(b) selection to the permanent os~r (c) selection or 
otherwise, enlisting for a short term service 7 

What was the number of vacancies filled in last year, and the 
number given to Indians according to the classification under 
part (2) , . 

What is the number to be filled in this year and the numb\lr of 
vacancies available for Indians according to this classifica-
tion f • 

How many of tltese were given last year to Indians serving on 
the te~ rt J,ry list, and how many are they likely to have this 

( 2236) 



.. ,. QUESTIONS AND ANR.WER8."'.l ~  , . . 
• (6) IIow long"are the temporary posts is the I. M. S. likely to con-

tinue, and what number is expected to be reduced every year, 
• and in the near future 1 • 

• 
(7) Have the Government of India, and the Secretary of State come 

to any definite decision on the question of absorbing to Per-
manent Cadre, Indian graduates serving on the temporary 
list-with active and foreign service to their account-and 
capable of satisfying all the other conditions of enlistment 
except a fc;reign qualification' If not, will the Government 
say what decision they lire likely to arrive at in this matter' 

Mr. H. R. Pate: (1) It is not possible to say how many permanent 
appointments will be made in the Indian Medical Service this yea~  

The vacancies will be. filled as suitable candidates are obtainable. The 
answer to the second part of the qnestion is 29. 
(2) The method of granting permanent commissions at present is 

by selection on the reeol11mendatjon of the Selection Board. 
(3) As already stated in reply to po!'t 1 of the IIonourable Mem-

her's question, 29 permanent appointments were made during the last 
year. No} Indians were amongst those appointed. 

(,4) With regard to the first part of this question, I would invite 
the attention of the Honourable Member to the reply given to part 1 
of his question. With regard to the second part, the grant of perma-
nent commissions to Indians is at pr.esent in abeyance. 

(5) Nil. It is not possible to say when the recruitment of Indiana 
to the Indian Medical Service will be re-opened. 

(6) The temporary appointments must continue until a sufficient 
number of suitable candidates can be obtained to take their place. 
With regard to the second part of this question, the number of temporary 
commissioned officers in the Indian Medical Service will be reduced 
approximately by 45 this year, and by 30 next year. 

(7) 'Vhen recruitment of Indians to the Indian Medical Service ~ 

re-opened, the claims of those te~ orary officers who apply for pel"Dllll-
nent commissions will be considered by the Selection Board. 

RESlDEN(,'E OF A GERMA..,.. SCHOLAR AT BOLPUR. 

1018. -Dr. S. K. Datta: Did the Government of India receive an appli-
cation from Dr. Rabindra Nath Tagore asking for permission for a GermaJll' 
!!Cholar to reside at Bolpur for purposes of teaching at the University of 
Vishvahharati T What reply was given? If the application was refused, 
will Government state the reasons , 

"<t. 

The Honourable Sir Alexander ltuddUnan: The Government of 
India received no such application from Dr. Rabindra Nath Tagore. 
They were approached by llr. Andrews and Mr. Nariman. Permission 
was I'efused in pursuance of the general policy of excluding from India 
ex-enemy aliens for a period of five years from the· termination of the 
war. ~ 

Dr. S. X. patta: l\iay L ask what ex-enemy alien means 7 

Mr. President: I cannot ht'ar" the Honourabie Member. 

. Dr. S. X. Datta: May I ask what ex-enemy alien refers to' Doell 
it include Turkish subjects' " 

-
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The 'Bmaourable Sir Alexander Muddim&D :  I ~ n  I must ask for 

lLOtice of that. My own belief is that 'l'urkey was not included. 
, M1;. Chaman Lal : May I ask the Honourable Member whether there 

if; II German Consul ..... 
Mr. President: I cannot hear a word the Honourable Member is 

eying. 
Mr. OhamanLal: llay I ask the Honourable the Home Membe; 

whether there is a German Consul in residence in Calcutta at ·.his 
moment T 
. The Honour&ble Sir Alexander Muddiman: To the best of my 

• belief there is not, but I shall verify it . 
. , Mr. Ohaman Lal: May I assure him that there is a German Consul 
at present' 
Mr. President: That is not seeking information; that is giving 

information. 

TREATMENT OF PROFESSOR HERZFELD, A GERMAN SCHOLAR, AT BOMBAY. 

1049. -Dr. S. K. Datta : Is it a fact that a Professor Herzfeld, a German 
lIeholar on a scientific mission on his way to Persia, was refused permis-
sion to go ashore at Bombay' Is it also a fact that his baggage was 
llearched and a quantity of blanl{ paper necessary for his work was seized' 
If these facts are as stated, wili Governmcnt give the reasons fOl .. this 
action T 
The Honourable Sir Alexander lVIuddiman : Professor Herzfeld was 

given a visa to allow him to land for transhipment only. He left Bombay 
fG'r Basra on the day of his arrival. His baggage was not searched. 

POLICY AND STANDAUD m' RECRUITMENT FOR THE NORTHERN INDIA SALT 
DEPAUTMENT. 

]050. eMr. C. S. Ranga Iyer : Will the Government be pleased to state 
the policy and the standard of recruitment for the Northern India Salt 
Department T 
The Honourable Sir Basil Blackett: The Northern India Salt 

Revenue Departmcnt is recruited in India from among statutory natives 
c,f India. The policy laid down by Government is that at least one 
nomination in every three should be reserved for an Indian of unmixed 
Asiatic dcscent ; one vacancy in every three is also given to a promoted 
lI'ubordinate provided a suitable officer is available. Outsiders are 
admitted by competitive examination from among nomination candi-
dates, the educational qualifications required of candidates being either 

< a university degree, the Cambridge senior examination, the European 
kigh school examination or the civil engineer's certificate of the Rurki 
College. 

SUPmsESSION OF SABDAR BAHADUK LAKSRMIR SINGH, ASSISTANT CO'M-
I I ~ , NORTHJ:RN INDU SALT DEPABTMENT. 

1-051. -Mr-. C. S. lbmga Iyer: (a) Will the Government be pleased to 
state on what grounds Sardar Bahadur Lakshmir Singh, M.A., Assistant 
Commissioner; Northern 'c IDdia Salt Department, was· superseded by 
:Mr. Lyon T ",. 

(bJ. Is it a fact that Mr. Lyon's promotion was-stopped for some time 
f'r for a long tim,1) owing to certain charges brought against him bv 
Mr. Buckley, the Deputy Commissioner Y • 
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nas any Indi;m been promoted to the grade of Deputy Commi8-
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(1,) 
&ioner , 

(d) Isoit a faet that Sardar Lakhshmir Singh was superseded ev"n f;r 
Assistant Commissionership 1 

The Bono'tU.'able Sir Basil Blackett: (a) The Government of India 
have been unable to trace any supersession of Sardar Bahadur Lakhsbmir 
Singh by Mr. LyOA. _ 

(b) It is a faet that Mr. J~yon 's promotion was stopped for a time, 
but Dot thRt the stoppage was due to 1;:karges made by lIr. Buckley. . 

(c) No. 

_ (d) Yes. The Assistant Commissioners are appointed by selection. 
Mr. Reid, now General Manager of Salt Mines, was given special pro-
lnotion to an Assistant COmlnissionership before the Bardar Bahadur, 
delayillg his promotion by five months. 

u a~  OF lNaPEC'1'OkS AND CLERKS IN THE NORTHERN INDIA. SllLT 
DlilP ARTKENT. 

1052 •• It'Ir. C. S. Ranga Iyer : (1) Will the o t~rnment be pleased t'O 
state the strength of the Northern India Salt Department under the fol-
lowing heads : 

, (i) Inspector.-Bindus, Mahomedans, Christians. Vacant. 
(a) Permanent.-Hindus, Mahomedans, Christians. Vacant. 
(b) Temporary and Officiating. 
(ii) Olerks.-Hindus, Mahomedans, Christians. Vacant. 
(a) Permanent.-Hindus,1Ilahomedans, Christians. Vacant. 
(b) Temporary and Officiating. 
(iii) Inspectors confirmtld as Superintendents-Hindus, Mahomed-

ans, Christians. Vacant. 
(it!) Inspectors approved for Superintendentship-HindUl, 

Mahomedans, Christians. Vacant. 
(2) Have any fresh recommendations been made for promotions in the 

superior executive grade of the Northern. ;I:ndia Salt Department f What 
are these recommendations 7 When are they likely to come into effect Y 

The Honourable Sir Basil Blackett: This involves somewhat lengthy 
answers in figures and with the permission of the House I will cause it • 
to be circulated. . . 

ABOLITION OF THE POST OF DEPUTY COMMISSIONER, NORTHERN INDIA SALT 

DEPARTMENT. 

1053. *'Mr. C. S. R&nga Iyer : Have the Government any intention of 
abolishing the post of the Deputy Commissioner in the Northern India 
Salt Department' Is it not a fact that according to. the retrenchment 
f;cheme there will be only one Assistant CommiSlllioner for the whole of the 
Internal Bran.:lh from the Punjab to Bihar , 

. 'lhe Honourable Sir Basil Blackett : The (Mvernment of India have 
Dot considered the abolition of the post of Deputy .. Commission·er. 

The Indian Retrenehment Committee made no proposals in regard. 
"' to the Internal Branch, the future of which iB still undel\ consideration. . 

LaLA ~ 



2240 • LEGIst.ATIVE ASSEMBLY. [27m MAY 1924. 
I 

• • 
5HARE OF \HE PROVINCIAL GOVERNMENTS IN -AlE REVENUE FROM "err' AXES 

ON INC01>IE." , 

c 1054. ·Mr. K. C. Heogy : (a) Will Government be pleaseq, to state the 
extent of benefit derived annually by each Province, since 1921, from the 
working of Devolution Rule ~o  15 Y 

(b) Is it a fact that the Joint Parliamentary Committee was led to 
make a recommendation for the insertion of such a rule, with a view to 
meeting the demand for a share of the n ome t~  revenue which had been 
put forward on behalf of Bombay and Bengal particularly, and that this 
object has not so far been realised, in regard to these two presidencies Y 

(c) Are Government -in a position to state, in the light of experience, 
whether there is any possibility of Bombay and Bengal deriving a sub· 
stantial benefit, in the near future, from the working of this rule Y 

(d) Do Government propose to take any steps to amend this rule 80 
as to enable Bombay and Bengal to derive some tangible benefit as original-
ly intended by the Joint Parliamentary Committee T 

The Honourable Sir Basil Blackett: (a) A statement is laid on the 
table giving the share of the revenue from" Taxes en income" for each 
of the ycars 1921-22 and 1922-23 paid to the several l.ocal Governments. 

(b) The intention of the Committee was" to grant to all provinces 
some share ill the growth of revenue from taxation on incomes so far 
as that grewth is attributable to an increase in the amount of .come 
assessed." That object has been secured. 

(c) The efl'eet of the rule in t.he past is shown by the statement 
laid on the table.. '1'he Government cannot forecast its effect in thtl 
future. Bombay has reaped a very tangible benefit already (An 
HrJnoty;,ble Member : "Question "), and a revival of business would 
bring about a similar result in Bengal. 

Cd) Does not arise. 

Statement showing the amoltnts paid to Provincial Governments "nder BtIl, 15 0/ 
the Devol-ution Rules for the years 1921-22 and 1922-23. 

1921-22. 1922-23. 
Madras 4,07,842 Nil. 
Bombay 14,71,244 16,49,585 
-Bengal 93,892 Nil; 
United Provinees 3,20,419 ,31,092 
Punjab 29,722 5,74,979 
Burma 2,66,504 Nil. 
Bihar and Orissa 57,502 2,86,408 
Central Provinces 51,170 1,48,790 
Assam 1,776 1,15,130 

27,00,071  28,05,984 

LETTF..R IN TnE "DAILY GAZETTE," SINDH, re " DISENFRANCHISED 
\ EUROPEANS OF SINDH." -

1055. -Mr. Bha.beJ\dra Chandra -Roy: -(a) Has the attention of Gov. 
~ent been drawn to the letter published in the" Daily a ;~te, Sindh " . -
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in its jssue of the 14th Felfruary last under the head " DiseIft'ranchised. 
Europeans of Sindh " t 

(b) If so, do Government propose to take steps to amend the rules , .. . 
Sir Henry Moncrie:ff Smith: (a ) Yes. • 
(b) The Honourable Member's attention is invited to Legislative 

Department Notification No. 99, dated the 24th March 1924, from which 
it will be seen that the Legislative Assembly (Bombay) Electoral Regulil.-
tiohs have been amended to admit of nomination papers for this constitu-
ency being received' either at Bombay by the Returning Officer or at 
Karachi by the Collector. The question of amending the Electoral ~u es 
in this connection will be considered in due course together with certain 
other suggestions for the amendment theredi. 

WAOON SUPPLY FOR COAL. 

1056. -Mr. Bhabendra Chandra Roy : (a) Has the attention of Gov-
el"nment been drawn to the letter published under the head" Mr. Khitish 
Chandra Neogy's Resolution 011 wagon supply", in the " ~ or a ,d " in 
its issue of the 11th March 7 

(b) If so, will the Government be pleased to state what action has 
been taken to ease the situation created b;' the system of rake supplies Y 

(c) Al"c the Government aware that small collieries owned by Indians 
have lIQt the full or half rake sidings Y 

(d) If so, will the Government bc pleased to state the reasons Of 
enforcing this system of wagon supply ? 

(e) Will the Government be pleased to state whether they propose to 
introduce the system of wagon distribution pro rata according to the 
requirements T 
(f) If not will they be pleased to state the· reasons f 

Mr. C. D. M. Hindley: (a) Yes. 

(b), (c), (d), (e), and (f). The attentnm of the Honourable Member 
is invited to the reply giv('n to Question No. 411 asked by Mr. C. Duraiswami 
Aiyangar ill this Assembly on the 25th February, 1924. 

DISMISSAL OJ' EMPLOYEES OF THE AUDIT OFFICE OF THE BENGAL AND NORTH-
. WESTERN RAILWAY. . 

1057. >ltMr. Bhabendra Chandra Roy: (a) Is it a fact that 69 employees 
of the Audit Office of the B. & N. W. Railway, have been summarily • 
dismissed ¥ Is it a fact that they have bcen dismissed.simpt becau!)e they 
stayed out of office for a few minutes f 

(b) If so, will the Government be pleased to state whetll("!r thcy propose 
• to inquire into the .alleged highhandedlless 'of the officer  cOllcel'lled ! 

(c) I!'l it Ii fact that ~u  dismissals have caused a great stir in the 
B. & N. W. Railway Men's Association! 
(d) ·Do Govenlment prop.ose to make an impartial inquiry and avoid 

a deadlock or strike ! 
( e ) If not; will the Government be pleased to fate the reasons f 

. Xt. C. D. M. Hindley: (a), (b), (c), (d) and (e). Government have 
no information. The matters referred to by the Hoftourable Member re-
late to the internal administration of thc Railway and are purely domestic' 

• 
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lrith whieltthe Company are fully competent tid deal and in whieh Gfvern· 
ment do not interfere. ' 

• :Mr. X. Ahmed : Have the representatives of the eountry no voice in 
this matter which is termed internal affairs 7 •  , 

lIIr. President : The Honourable Member has put no supplementary 
question. 

lIIr. ·E. Ahmed: Are the representatives of the country in this Assam· 
bfy not entitled to enter into those ou~e o d affairs to which my- onoura~ e 
fbend-referred Y 

Mr. N.II. Joshi: May I ask whether the capit.al with which thill Rail· 
way has been constructed is the capital of this country f 

Mr. E. Ahmed: I rise to a point of order. In internal matters, in the 
matter of dismissal of servants, may I ask whether the representatives of 
the country have any voice 't • 

Mr. President: That is not a point of order. 

Mr. N. M. Joshi: I wanted to know whether the capital with which 
this Railway has been constructed is State capital, and if so, whether it 
would be affected or not by the dirnlissal of such a large number of people 
·as sixty nine , 

Mr. C. D. M. Hindley: I do not think, Sir, that that question ariles, 
but I should like to have notice of it. tP 

Mr. N. II. Joshi: May I ask on what question my Honourable friend 
asks notice, whether the capital with which the Railway has been con-
structed is State capital, or whether ..... 

Mr. President: You have put the question and Mr. Hindley has 
stated that he wants notice. 

Mr. E. Ahmed: Is it not a ruJe that the Honourable Member when he 
answers the main question should also answer supplementary questions 
as well Y 

Mr. President : That is not a supplementary question. 

Mr. Chaman La} : May I ask the HonOlUrable Member whether 
Honourable Members of this House arc not entitled to gain information on 
subjects of this kind Y 

Mr. -President : That is not a supplementary question. 

DIRECT RECRUITMENT OF ACCOUNTANTS IN THE MILITA.RY ACCOUNTS 

Dl!.'PARTMENT. 

1058. -Mr. E. G. Lohokare : (a) Will the Government of India please 
state whether certain temporary clerks who had not passed the subordinate' 
account service examination, with or without any special educational 
qUalifications, have been permanently appointed from 1st April, 1922, as 
:Accountants in the Military Acct)unts Department in preference to several 
clerks with better cxrerience and longcr service, who were qualified for 
.promotion by passing the subordinate accounts service exam'l.nation Y 

(b) If so, will thei state the special reason for this method of marring 
the prospects o~ DI,!mI already in service f . 

~ ;RQ they propose to discontinue the direct recruitment in future I  :  , 
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TiLe BonourableSir BaIil Blackett: (a) and (b). Abo.ut SO selected. 
temporary clerks who.se wo.rk was o.f a special-nature, e.g., Facto.ry and 
Marine ACCo.Wlts, were 'absorbed permanently as accountants in the in-
creased cadPe Df the subo.rdinate Accmmts Service which was sanctio.nei! 
o.n the reDrganisatiDn o.f the Military Acco.unts Department frDm t~ 1st 
April 1922. This was dDne in the general interests o.f the service and in 
co.nsideratiDn df the meritDriDus service!'. rendered and the special experi-
ence gained during the late war by the men concerned. 

• (c) There is no. intentiDn Df discontinuing direct recruitment. 

1vlEDICAL OFFICERS IN CIIARGE OF CANTONMENT HOSPITALS. 

1059. ·Mr. Ismail Khan : (a) Ho.w many Canto.nment HDspitals are 
there in India and hDW are they classified f 

(b) What are the duties Df Medical Officers in charge o.f these Hos-
pitals' What allowances are they paid and who. pays these allDwances f 
What qualificatio.ns are required o.f these Medieal Officers T 

(c) What is the respective number o.f I. M. S. and It A. 1\1. C. Officers 
at present in charge Df Ho.spitals in each class' Ho.w many o.f these -o.fficers 
are Df Indian dDmicile. 

t 

(d) Are the Go.vernment aware that in a number Df cases these charges 
have been given to. EurDpean Officers (even o.f the same service) who. are 
no.t. lIHalified aecDrding to. rules in preference to. Indian I. M. S. Officers 
duly qualified in the same station? 
-Mr. H. )t. Pate: (a) There are 46 canto.nment ho.spitals in India 
classifi€'d as fo.llo.ws : 

Class A.-12 ; Class B.-17 ; and Class C.-17. 

In additio.n, there are 9 dispensaries. 

(b) The duties o.f the Medical Officer in charge Df a CantDnment 
ilo.spital are laid dDwn in paragraph lOti, Army Regulatiuns, India, VDlume 
VI, while the allOlWances admissible are ShDwn in the Pay and AIIDwance 
Regulatio.ns, Part I, paragraph 18 (iv). Cupies o.f the regulations referred 
to. can be o.btained frDm the Library Df the HDuse. The a o an~es are 
paid fro.m Cantonment funds. 

The ua at n~ required fDr -appo.intment to the charge Df a 'can-
tonment ho.spital are shown in Appendix I, Army RegulatiDns, India, 
Vo.lume VI, to which I wo.uld invite the attention o.f the HDno.urable. 
Member. 

(c) The appDintment o.f medical Dfficers to the 'charge o.f a cantonment. 
ho.spital is sanctio.ned by the Distl'iet Commander and, as it is a collateral . 
charge, complete informatiDn is nut available. Ac('()rding to the latest 
returns, however, the number of Indian Medical Service and Royal Army 
Medical Co.rps officers shown as holding charge of cantonment hospital .is 
&l:I follow : 

" Indian Medical Service ~  ; Royal Army Medical Corps 9. 
o 

. : Total 31. 

Of tbis number, 14 are officers o.f Indian do.micile . 
• (d) No. 
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ItltlOLUTION re THE RELEASE OF MAUL-\NAoIfASRAT MOHAN I. 
• • 1060. >IIMaulvi Sayad Murtuza Sahib BahadUl' : Will Government be 
pleased to state as to what action has been taken to give effect to the Resolu-
fion relating to the release of Maulana Hasrat Mohani Y • 

• 
The Honourable Sir Alexander Muddiman : The Governor General 

in Council was unable to accept the recommendation contained in the 
Resolution. . 

Since the Resolution was passed, the High· Court, Bombay, on appeal 
reduced· the sentences of two yeat·s and six months rigorous imprisonment. 
respeetively, awarded Hasrat Mohani for breach of jail discipline to Rix 
months on each count to run concurrently. Subsequently the Governor 
in Council in exercise of the power ve!'ted in him under section 401 (1) of 
the Code of Criminal Procedure granted the further remissions indicated 
in the Bombay Government's Resolution, dated the 26th llarch 1924, a 
copy df which is laid on the table. 

Bombay G01lemment Resolution, dated t6th March 19!!4. 
In exercise of the power vested in him under section 401 (1) of the Code of Criminal 

Procedure, 1898, the Governor-in-Council hereby remits, with effect from the 13th 
February, 1924, the remainder of the sentence of 2 years' rigorous imprisonment 
passed upon Hasrat Mohani nnder scction 124-A. on the 4th May, 1922, and commutes 
under section 402 of the said Code, the sentt'nee of 6 months' rigorous imprisonment 
passed upon him on the 1st October, 1923, uncler section 161, read with sect!g,n 109 
of the Indian Penal Code, and section 42 of the Prison Aet, IX of ]894, relm. with 
Artiele 485 of the Bombay Jail Manual, to one of simple imprisonment for the same-
period, the latter sentence to commenee from the 13th February 1924. 

His Excellency is further pleased to select Hasrat Mohani for treatment in a 
separate division sanctioned under the orders contained in Government Resolution 
No. 123, dated the 6th February 1923. 

Mr. V. J. Patel: Why are Government unable to carry out the re-
eommendation of this Assembly T 

The Hono1l1'&ble Sir Alexander lIrIuddiman : I have explained the 
reductions granted by the Government of Bombay and the Government 
of India consider that the case has been adequately dealt with. 

Mr. C. s. Ranga Iyer : Is this the manner in which the Government 
propose to work the reforms T Is this the manner in which they propose 
to introduce responsible government in this country T 

1Ir. President: I cannot hear your question. 
Mr. C. S. Ranga Iyer : Is this the manner in which the Government 

propose to introduce responsible government in this country and to work 
the reforms by rejecting a Resolution of this Assembly carried by an 
o"erwhelming majority Y 

Mr. President: This is not a supplementary question. 
Mr. O. S. Ranga Iyer : I am asking for information. 
Maulri Muhalbmad Yakub : Are the Government aware that the 

facilities to which Maulana Hasrat Mohani is entitled acct>rding to the 
orders of the Governmellt of Bombay were refused to him by thiY jail 
authoriti"es t 

Tbe Honourable.ir Alexander Ituddiman : Government are not 
aware of that. . 
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•. O. S. Ranga Iyer : 4:s it a fact that Hasrat Mohani is Jfot treated. 
like an ordinary prisoner but is treated like a felon T 

The HOJjourable Sir Alexander Muddiman : That does not arise. • 

Mr. O. S. B.anga Iyer : Are the Government aware that IIbrat 
Mohani is one of the most respected leaders of the country and is entitled 
to a better kind of treatment Y 

Mr. M. A. Jinnah : Why was it that the Government were unable 
to accept the recommendation of this House 1 What was the reason , 

The Honourable Sir .Alexander Mudclimail: I have already explained 
the pl)sition. Government have considered the case and they think that 
the reductions granted by the Bombay Government were sufficient. 

Mr. Gaya Prasad Singh: Have the Government started the game 
of non-eo-operation with this Assembly Y 

Mr. Devaki Prasad Sinha : Were the action taken by the Govern-
men~ of Bombay and the judgment of the Bombay High Court the only 
reasons why the Government of India took no action t 

The Honourable Sir Alexander Muddiman :  I did not quite hear the 
Honourable Member's questlOn, but as far as I, gather he WIShes to knoll' 
what were the reasons which led the Government of India to take no 
action. I have already stated the reasons. 

11k. Devaki Prasad SiDha : My question was this. Were the actions 
taken by the Government of Bombay and the Bombay High Court the 
only ;reasons why the Government of India took no action Y 

Mr. President : The Honourable the Home Member has already 
answered that question in the best manner he could. 

Ifaulvi Muhammad Yakub : Are the Government of India aware 
that the Muslim community is greatly agitated at the action of the 
jail authorities in not obeying the orders of the Government of Bombay , 

The HODOurable Sir Alexander Xuddim8.D : On that I have no in· 
fOrDULtion. 

DIFFERENCE IN RATE OF PAY OF POSTMEN EMPLOYED IN THE MOI'USSlL, AND 

IN PRESIDENCY TOWNS. 

1061. ·.aulvi Sayad Murtuza Sahib Bahadur : (a;)' Will Government 
be pleased to stare if it is a fact that there is a difference between the scale 
of pay of the postmen of the Mofussil towns and thOl:ie ('j. t ~ Presidency 
towns , 

(b) Are they aware that this has dissat.isfied the postmen of tho 
Mofussil to a great extent f  ' 

(c) Are Government prepared to remove their dissatisfaction f 

The HODOurabie Sir Bhupendra Hath Mitra: Before I answer 
Question No. 1061, I should like, with your permisfi,ion, to thank the 
Members of the Assembly for the congratulations which they have been 
kind enough to offer me on my temporary appointment to the Executive 
Council of the Governor General and for the kind' welcome they accorded 
to me on my entry into this Assembly. . 

I shall now proceed to answer the different '6arts of Question No.. 
• J ~  - . 
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• • (a) The reply is in the affirmative . • 
(b) Government are not aware of such dissatisfaction, though t ~r 

etlre aware that the All-India Postal and Railway Mail Service Union 
have demanded that there should be a single scale of pay for all the 
postmen in the Madras Circle and that the men at Howrah and Alipore 
should be ·on the same scale as those in Calcutta. 

(c) Government are of opinion that the scales of pay provided {(lr 
postmen in various parts of the country are appropriate. 

REPORTS OF TnE FRONTIER COMMITTEE AND THE BAR COMMITTU. 

1062. • Dr. H. S. Gour: (a) Will· the Government be pleased to state 
when the Frontier Committee and Bar Committee's reports were released· 
by Government for issue to the public T 

(b) When were they published in the public press T 

(c) Are the Government aware t~at the summary of these Reports ~ 
published in the newspapers in their issue of the 26th :March last 1 

(d) If so, why were not:!\tembers of the Assembly supplied with o e~ 

before they were made available to the public 1 

The Honourable Sir Alexander Muddiman: (a) and (b). The reports 
of the North-West Frontier Inquiry Committee and the Indian Bill' Com'" 
mittee were published on the 25th and 26th March 1924, respectively. 
(\>pies of these reports were however supplied to the Press a fellt day~ 
in advance with instructions that they should not be published in any 
edition of a newspaper on sale anywhere in India before the date,s just 
mentioned. 

(c) Yes. 
(d) Copies of tbe Bar Committee's report were supplied on the even-

ing 0::: the 25th March to those Members of the Legislative Assembly and 
the Council of State who were present in Delhi on that date, Ilnd a few 
eopies were placed in the Legislative Assembly Library on the 26th idem. 
Copies of the other report were also placed in the Legislative A&iembly 
Library on the morning of the 25th March, the date on whif'h it was 
published. It is not usual to supply advance eopiet! of such reports to the 
Members of the Indian Legislatur,e. 

PUBLICATION OF THE REPORT OF THE LEE COMMISSION. 

1063. *Dr. H. S. Gour: (a) Have the Government received the report 
of the Lee Commission T If so, when 7 

(b) Will the Government be pleased to state when they are going to . 
Jmblish that report Y 

(c) Will it be published simultaneously in India and in England , 

The Honourable Sir Alexander Muddim&n : The Report of the Lee • 
Commission was presented to Parliament last night and is being published 
this morning both in India and England. I hope all Honourable Membel'l 
are already in pOiSession of a copy. 

PISCUSSION OF THE REPORTR OF THE. FRONTIER COllMITTEE, THE BAR 

. COll:.qTTEE AND THE LEE COMMISSION. 

1064. *Dr. H. S. Gour: (a) Do .the Government propose to give t ~ 
~bers o~ the Ho. an opportumty to discuss the reports, namely, the 
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• 
Frontier Committee's Report, the Bar Committee's report and the report 
of the Lee Commission Y 

• 
(b) Do the Government intend to set apart special days for this 

purpose ! 
The Honourable Sir Alexander Mlicldiman : So far as the discussion 

of the report of the Lee Commission is concerned, I propose, Sir, with your 
permission, and with the permission of the House, to make a statement 
after the conclusion of questions to-day. 

So far as the other two r<:ports are concerned I can say little more 
than what has been said by my predecessor on previous occasions. 

So far as is  possible ann practicable, actiqn will not be taken on 
the reports until the Indian Legislature has had .in opportunity of ex-
pressing its views. 'i'Such an opportunity will not be available, I am 
afraid, during the Murse of the present sittings. 

I can say nothing more as regards the report of the Frontier 
Committee. 

As regards the report of the Indian Bar pommittee many _ of the 
re!!ommendations can probably -be given effect to by the various High 
Courts in India but probably other recommendations will necessitate 
legisla\i.on which will give this House a full opportunity of discussing 
such recommendations apart from any other previous opportunity which 
it may be found possible to give to this House. • 

Mr. Jamnadas M. Mehta: May I know what is the meaning of the 
qualification " so far as is possible and practicable "  , 

The Honourable Sir Alexander Muddiman : That is a questiQn of the 
interpretation Qf English. 

Mr. Ohaman La! : Will the Honourable Member give an undertaking 
that the recommendations of this House on the Lee Commission Report 
will be carried out T 

The Honourable Sir A.lexander Mudmman : 'l'hat is an undt'rtaking 
I cannot give. 

PRICE OF IRON. STEEL AND OTHER PRODUCTS PURCHASED BY GoVERNMENT 
FROM THE TATA IRON AND STEEL COMPANY AND FROM 6Tmm FJRl(s. 

1065. • Dr. H. B. Gour: (a) Will the Government be pleased to state 
the amount of iron, steel Ilnd other products manufactured by the Tata 
) ron and Steel Co., supplied to-Government aad the price at which their 
muterials were supplied to Goyernment 1 

• (b) Will the Government be plea:!cu to state the current market prices 
for similar materials ruling in the market at the time at which the Govern. 
ment purchased them from other firms in and outsidp. India f 

(c) Will the Govermnent be pleased to give the names of firms other 
thau the Tata Iron and Steel Co, _ from whom iron, steel and other products 
manufactured by them were ur a~ed and the r ~es at which such pur-

a~e  were made during the period of the War f . 
(d) Will the Government be pleased to state (the total amount t)f 

I>aerifiee made by Messrs. 'I'ata Iron and Steel Co. by selling their goods 
to Go\'ernment at below the then ruling rates 1 " 
LeSLA c 

.. 
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< (e) .Are'the Government aware that the Tala Iron and Steel Co. ,lls,,\! 
paid no dividend to their shareholders T 

• (f) .Are they aware that the precarious condition of the industry is 
due to.the dumping of goods by European and other manufacturers , 

The Honourable Sir Oharles Innes: (a), (b) and (c). The questions 
do not state for what period the information is required. In any case, 
information of this kind is not available, and the Government of India 
are not prepared to try to Ilollect it. I have just· discovered from the -
evidence before the Tariff Board that the Company claim to have supplied 
during the war 2,91,562 tOni; of different kinds of steel. 

(d) The only information in the possession of Government on the 
point referred to by the Honourable Member is contained in the footnote 
at page 60 of the Tariff Board's report. 

(e) On the contrary, the Company has paid away Rs. 348 lakht 
in dividends since its inception in 1907-08. It. has, however, paid no 
dividend on ordinary shares since the ~ar 1921-22, and it passed it. 
dividend on the second preference shares in 1922-23. 

(I) This question is u ~  discussed in the Tariff Board's Report, 
and the Honourable Member can draw his own on I ~ ons  

PRICE OF JUTE, COTTON AND OTHER GOOlIH PURCHASED BY GOVERNMENT. 

1066. • Dr. B. S. Gour: (a) Will I.he Government be pleased to ~tate 
lrh(·ther they acquired' other materials such as jute, cotton and other goods 
manufactured by Companies in India managed by European Agents at 
the same rates at which :Messrs. Tata Iron and Steel Co. sold their ood~ 

to Government ! 

(b) Are the Government aware that several of the .J ute Mill" in 
Calcutta have practically written off their block from the heavy profibl 
made by them during the period of the War , 

(c) Is it a fact that :Messrs. Tata Iron and Steel Co. were promised 
protection by Gj>vernment against dumping of goods by foreign competi-
tors , 

The Honourable Sir Oharles Innes: (a) The Government do not 
understand the question. They do not understand how or why the prices 
of articles so widely different as Jute, Steel and Cotton could or should 
be the same. 

(b) The Government are aware that Jute and Cotton Mills made 
large profits during the war. 

(c) The Government are not aware that any such promise wa. 
made. 

CHARGEMJlN AND JOURNEYMEN IN 'rHE OUDH AND ROBILKHAND RAILWAY 

WORKgHOPS AT LtJCKNOW. 

1067. -Mr. O. 8. Ranga lyer: (a) Will the Government be pleased 
to state how many persons are employed as Chargemen and Journeymen 
on the Oudh and Rohilkhaftd Railway W ork'ihops ut Lucknow. 

(b) Will the Gov8l.'nment be pleased to give the information under 
the following heads regarding the appointment of Chargemen and Journey-

l 
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lnlln-in the Oudh and Rotilkhand Railway Loco. W or s o s~ Mechallieal • 
Rection : 

• -
Poet ( barglman Date 

I 
Name of perIODS' Race 
bolding j or 

Pre8ent QuaJ ~t o  •• or of Emolum8ntil. 
Journe.fJDan). appointment. the post. I Extraction. 

-
i 

1-.-----
• I 

I 
I 

I , 

~r  Is it a fact that all the Chargembn and Journeymen are of 
European or Anglo-Indian extraction T Have the Government any inten-
tion of assigning the posts to Indians also T 

Mr. O. D.II. Hindley: (a) The number of men employed as Charge-
men and .J oumeymen in the Locomotive and Carriage and Wagon 
Workshops at Lucknow is : 

Chargemen 45 
.J ourne~ men 79 

(b) Government cannot undertake to furnish detailed information 
on the !;cale sU{:1:gestl'<1 but may mention for the Honourable Member's 
information that of 124 men of the classes referred to on the Oudh aDd 
RolPtlkhand Railway, 67 are pure Indians. 

(c) No. all the Chargemen and Journe~ men are not of European 
or Anglo-Indian extraction: As I have already stated Indians are freely 
admittl'd to these pm;t!;. 

EUROPEAN, ANGLO-INDIAN AND INDIAN ApPRENTICES IN THE OUDU A..."iD 

ROHILKHAND RAn,WAY WORKSHOPS AT LUCKNOW. 

1068. *Mr. O. S. Ranga Iyer: (a) Are the Government aware that 
there arc only hro institutions in the United Provinces which send 
apprentices to the Loco. shops, namely, the United Provinces Government 
Technical School and the Railway Technical Institute, for the posts of 
~ourneymen and Chargemen ? 
(b) Are the Government aware that apprentices in the Loco. ah0i-R 

who notwithstanding the fact of their having obtained the Final Examina-
t.ion Certificate of t.he Government Technical SchooL are not given any 
posts in the shops and that on the contrary Anglo-Indian or E1ll'Opean 
apprentices hailing from the Railway Institute invariably secure them ~ 

(c) Are the Government aware that the Indian youths coming :ll,j 
apprentices from the United Provinces Government Technical School are 
given Rs. 17 per mensem as their pay while the Anglo-Indians and-
Europeans are given Rs. 50 per mensem T 

(d) Will the Government bE' pleased to state if they propose to issue 
strict instructions that the distinctions referred to are contrary to the 
professions and principles of the Government' 

• 
Mr. O. D. M. Hindley: The facts of the case are as o o~ : 
Arrangements have been made whereby se e~ted students in mu.:hanical 

12 lOON . en neer J ~ from (1) Goternment Technical School, 
. Lucknow, (2) Government. Technical School. Go-

rakhpur, (3) the Arts and Crafts School, Lucknow, snd (4) the Engineer-
ing College, Benares, complete their training in the Ouph and Rohilkhanl 

• 
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Railway .... or s o~s  These students are iaid" 1fy the. Railway stipends 
• of Rs. 11 a month In the first year and Rs. 2tl a month lD the second yea'" 
in i1ddition to any scholarships t e~  m ~  receive fror.l the o e e~ 

• mentioned. They are not ~tr t y railway apprentices, and though 
oCCl-sionally the best of them are provided with employment on the Rail-
way, they are not guaranteed railway appointments. They are admitted 
to the shops in order that tbcy may undergo the practical portion of 
their training in mechanical engineering. 'In addition, Europeans and 
Anglo-Indians who have paso;ed the junior Cambridge and have • also 
passed the railway entrance examination are' admitted to the Locomotive 
and Carriage Workshops as !"ailway apprentices. Their apprenticeship 
is for 5 years and their stipellds rise from Rs. 50 to Rs. 100 a month. 
Apparently these are the ap!!rentices which the Honourable Member 
refers to as coming from the Railway Institute. The railway adminis--
tration prepared a scheme for admitting Indians as railway apprentices 
sometime ago, but it was abandoned in view of the fact that the Local 
Government intended to establish a Technical College at Lucknow. 

ADMISSION OF EUROPEAN, ANGI,o-INDIAN AND INDIAN STUDENTS TO THE 

RAIT..WAY TECHNICAL INSTITUTE, UNITED PRonNcES. 

1069. • Mr. O. S.· Ranga. Iyer : Will the Government be pleased 
" to state (a) how many Indian students have been admitted to the a a~ 

Technical Institute, (b) how many Europeans and Anglo-Indians T 

Mr. O. D. M. Hindley: (a) None, as the Indian apprenticef forth-
cor.ring are generally sons of Mistris who are not sufficiently edncated to 
comply with the entrance test and curriculum of the Railway Technical 
School. These youths attend the day classes held for them three days 
a week at the o er~ment Technical School, Lucknow. 

(b) The average number based on the figures for the last 3 years is 
19. 

ADMISSION OF INDIANS TO THE POSTS m' JOURNEYMEN AND CHARGEMEN ON 

THE OUDH ~  ROHILKHAND RAIT..WAY. 

1070. -Mr. O. S. Ranga Iyer: (a) Did the Government ever send an 
order or orders to the Agent, Oudh and Rohilkhand Railway at Lucknow 
to open the posts of .T ourneymcn and Chargemen to Indians T If the 
answer is in the affirmative, will the Government be pleased to state 
when the order or orders were issued? Will the Government be further 
pleased to place before the House the result of the order or orders , 

Mr. O. D. M. Hindley: The reply is in the negative. 

UNSTARRED QIJESTIONS AND ANSWERS. 

CONSTRUCTION OF THE PROI'Of;]'o ISHUBDI-PABNA-SADHUGANJ RAIT..WAY. 

'" 
231. It'Ir. K. O .• eo~  (a) Are Goyernment aware that on the 6th 

Febl"Uary 1922, a ResolutIon was moved III the Bengal Legislath-e Council 
recoinmending to the ~o ernment of Ihdin to take up the" oonstruction 0; 
the Is urd abna ~d u an  x:ailway in the district of Pabna in Rengal 
a1; an early date and the ResolutIon was accepted hy the Local Government r 
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• 
(b) Is it a fact 'Ut ijiis RCHo\ution was conveyed to the povemment 

of Iddia by the Hononrabfe the Minister in charge of the Department f!Jf 
Public Wo'rks, en~ II  'by his letterrlated the 20th ~ebruary 1922 7 

«(') W.iIl the Govemmen:: be pleased to state what steps have berrn 
tuken, or prQA'ress heen made, tv give effect to the Resolution referred to iT! 
(b ) above Y When. is the con'ltruction of this railway likely to be taken 
up by the Railway Board 1 

Mr. O. D. M. Bindley: (a) and (b). Yes. 
(c) Orders were issued for the revision of the estimate!\·of the line, 

which were out of date. 
The re\'ised estimates have just been received, and until they have 

lmen comddered, it is not pmisible to say whether, and if ~; when tlltl 
<.oontltruction of the line will be undertaken. 

FmANCING 01<' 'THE PROPOSED ISHURDI-PARNA-SADHUGANJ RAILWAY: 

232. Mr. X. O. Neogy: (a) Is it a fact that Messrs. Gillanders 
Arlmthnot and Co., were invited by the Railway Board by its letter 
~ J  67-P.-17, dated the 17th ~o ember  1921, to submit proposals for the 
financing of the Ishurdi-Palma:Sadhuganj railway T 

(b) Is it. a fact that Me:li>rs. Gillanders Arbuthnot and Co., in thl'Jr 
e ~r No. R.G.-1472, dated 'Ite 22nd December, 1921, proposed to the 

~ay Board to.negotiate '1 dmcession in respect of the above-mentioned 
project on the basis of a rebate up to 8 p. c. 1 

(c) Is it a fact that the Railway Board in its letter No. 67-P.-17, dated 
Ihe 24t.h January 1922. inforl&1cd Messrs. Gillanders Arbuthnot and Co. 
Hli!t " thc Railway Board find t.hemselves unaLle at present to consider 
proposals for the construction o t~ project in question by private enter-
prise" ! 

(d) lR it a faet that the Railway Board further added in its 1ettel 
reff'rred to in (r.) above, that" in any case the Railway Board would not 
_ have been prepllred to consider the grant of a rebate up to 8 p. c. " ! 

(e) Will the Governmen:; be pleased to state whether thl' State will b~ 

II 1J]e to provid(l f,mds for t hI' construction of this branch line T If ~  

when is it proposed to take up its construction ! 
Mr. C . .0. M. Hindley: (ll), (b). (c) and (el). Yes. 
(e) I would refer the Honourable Member to my reply to (c) of 

his previous qUe/stion. If t.he prm;pects of the line are found to be 
satisfactory, Governml'nt anticipate no difficulty in providilJg funds fo'; 
its construction. 

RAH,WAY SWING AT FENY RIVER .GHAT. 

233. Mr. X. O. Neogy: (n) Is 'it a fact that owing to the opening out 
of Ramgarh Sub-division in Chittagong Hill Tracts, and the opening out 
of three Indian tea gardens near by. and the booking of bamboos for paper 
pulp and cotton, etc., the ouh"'ard and inward traffic ~  Dhoom station .>n 
the A. B. ~  hilS considerably increased! 

(b) Is it a fact that in view of this increased traffic and in coosidera-
tion of the station bt'ing 2! milcs distant from ahe Feny River Ghat near 
the bridge without any communications, and hand shunting of wagons beinr: 
extremely inconvenient and exorbitantly e ens ~, the Traffic Manager . 
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arrang:d to open a siding at. the l<'eny Ri\\r Ghat two year!; baek, but no 
action ha!? been taken in this direction as yet T 

(c) Is it a fact that there is no special rate for tea, atc., in this part 
ot the Assam Bengal Railway, whereas this is allowed to other parts of 
this Railway T If so, why? Is it true that no concession rates of coolies 
under the credit note system is allowed by the A. B. Ry. to the Indians, 
which is generally enjoyed by the Europeans Y 

Mr. C. D. M. Hindley: (a,) The reply ,is in the negative. 

(b) A proposal to provide a riverside siding has been under the 
consideration of the Railway authorities for several years. The pro-
vision, however, has been held over as it cannot be financially justified. 

(c) There are no special rates for tea from stations on this section 
of the Assam Bengal Railway as the lead is short. The reply to the 
second part of the question is in the negative. 

CONTRACT FOR PRINTING WORK FOR THE BOMBAY, BARODA AND CENTRA.L 

INDIA RAILWAY. 

234. Bardar V. N. lIIlutalik : Will Government be pleased to state: 

(a) Whether it is intended to give the contract lor prInting work for 
the B., B. and C. 1. Railway to only twe presses, namel,., the 
"Times of India" anti the" British India P.ess" b,. 
private arrangement' 

(b) Is it a fact that the" Times of India" had refused to tender 
rates for printing when market conditions were unsettled , 

(c) Is it a fact that presses which accepted and executed the con-
tracts before, whp.n the market conditions were unsettled, anc! 
suffered losses both OWIng to fluctuating prIces and retrench-
ment during the last two years, are now refused the con· 
traets ! 

(d) Is it a fact that no open tenderR for the printing work were 
invited as usual and the contract"! are being given without 
any consideration of competitive rates! 

(e) Is it a fact that SOli.C of the printing presses which have been 
refused the contracts have offered reduced rates for future 
work' 

(n Do Government intend to ask the Railway authorities concerned 
to stop entering into such contracts before the Railway Board 
examines the question from the point of economy, equity and 
justice? 

Mr. C. D. M. Hindley: (a) to (e). Government have no information .. 
(f) The Railway Authorities concerned have full powers in respect 

of such eontraets and Government see no realion to interfere. 

PRop6sAL TO RECONSTRUCT NELLORE RAILWAY STATION. 

235. Haji B. A. K. Jeelani : Are the Government aware of the inc on-
'\cnienees to the public on 'lccount of the railway station at Nellore on 
the Madras a,nd Southern Mahratta Railway being too small to meet the 
re ~ rements .of ~e pUbli.c.? If so, are the Government prepared to 
adVIse the RaIlway authontles to reconstruct it at an early date T 

• 
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"Mr.I.l. D .•. Bindley : dovernment are not aWare of thee alleged 

~neon en en e and do not propose to take the action suggesUld. But a 
copy of the question and answer will be sent to the Agent. . . 
CONSTRUCTION OF WAITINH RooMS AT Kovua AND KAVALI RAfi.WAY· 

STATIONS. 

236. Haji S. A. K. Jeelani : Are the Government aware that the two 
st.ations on the Madras and Southern Mahratta Railway, Kovur and 
l\:avali, the headquarters of the Tahsildar and Revenue Divisional Officer. 
oontain no waiting rooms at all! If so, are the Government prepared 
to advise the Railway' authorities to put up waiting rooms at an early 
date' 

Mr. C. D. II. Hindley: Government understand that the average 
daily number of upper as ~ passengers at these two !';tations is very small, 
the 1st and 2nd class. being less than 0:01 per train. In the circum-
stances Government are not prepared to suggest any action in the 
matter to the Madras anel Southt·rn Mahratta a a~  Company. 
The question of providing additional third class waiting accom-

modation will be conside:red in connection with the general ro ram ~ 

for improving passenger facilities. . 

INDISTINCT POSTMARKING OF LETTERS. 

2S7.-.IIr. W. S. J. Willson: (a) Is it a fact that the postmarking of 
letters at the office of posting is frequently so indistinct a<; to be useless 
for the information of the recipi('nts of letters t (b) I f so, are the Gov-
ernment prepared to s ~ue orders to remed~  thl' def .. ct t 

Mr. H. A. lama: (a) The Goverm;nent of India are not aware that 
the stamping of letters is frec-Iuently iIielistinct. 

(b) The rules of the p, O. require postmasters to see daily. before t ~ 

stamps are used, that their impressions are cleai' and distinct. Steps will 
be taken to ensure that the stamping of articles is done properly. 

EXERCISE OF THE SECRETARY OF STATE'S POWERS OF SUPERINTENDENCE, 

DIRECTION AND CONTROL OF THE CIVil. AND MILITARY GO\'ERNMENT 

OF INDIA, ETC. 

288. Diwan Bahadur II. B.a.machandra Rao: (a) Will the Govern-
l!lP.l1t be pleased t.o lay on the ~ab e the rules, if any, framen by the Secre-
tary of State for India in COllncil under section 33 of the GOYernment 
.f India Act in the matter of the ~ ere se of his pm-rers of superin-
tendence, direction and eontrol of tht" Civil and :Military Government of 
India vested in the Governor General in Council T 
• (b) Will the Government be pleased to place on the table a state-
lIlent of t.he cases from April 1921 to April 1924 in whi.:!h the Secretnr;v-
o.f State exercised his powers of superintendenee, direction and eontNI 
in relation to transferred subjects under the rules f!'amed under sec-
tions 33 and 19-A of the Government of India Act (Secr<!t.arv of State's 
powers transferred subjeets) , • 

The Honourable Sir Alexander Muddiman : (It) lTnder section 3;l 
of the Government of India Act, thl' Governor General is required to 
pay due obedience to all such orders as he may t~ e ~ from the Secre-
Jury of State. This provisiOli of the Act apparent.ly relates to general 

• 
• 
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or specia.l orders issued by the Secretary of State to govern particular 
QIlses or classes of cases, Special orders could not be reduced to rules 
and, &,.0 far as we are aware, no general orders issued under this sectioll 
have been reduced to the form of rules either. 

(b) It would not be in accord with established usage. 10 make ~  

statement as' to the cases in which differ!'nces of opinion haY!' be!'n 
manifested between the Governmenh; in India and the' Secretary ,If 
State in the discharg-e by the laitt'!' of his )'!'sponsibilitics, Govern-
ment are, therefore, not prepared tn phwe on flit' table a statement of 
the cases in which the e retar~  of Stat!' has exercised his limited 
powers of superintendence, direction and control in rclation to tnns-
ferred su~ e ts, 

RECOMMENDATIONS OF THE INmAN BAR COMMITTEE. 

239. Mr. Bbabendra Ohandra Roy: (a) Will the Government he 
pleased to state what action they propose to take on the report of the 
Indian Bar Committee Y 

(b) :i8 it a fact that the recommendations of t.he said Committee were 
communicated to the Calcutta High Court and the other High Courts 
before the formal publication of the report? If so, when were the recom-
mendations so communicated ? 

(c) Have the Government addressed any communication sttfgest-
ing that the High Courts should frame rules under their Letters Patent, or 
amend existing rules 1'10 as to give effect to those recommendations of the 
Committee that can be carried out by such rules? If 1'10, has any action 
been taken in the matter by any High Court ? 

(d) Will the Government be pleased to place on the table any 
communication which they may have addressed to the Calcutta High Court 
regarding the report of t.he Indian Bar Committee, and any reply that may 
have been received ? 

The Honourable Sir Alexander Muddiman: (a) and (r.). The Local 
Governments have been asked to furnish the Government of India with 
their views as well as the vi('wS of the Hip:h Courts, .1udicial omn~ s

sioners' courts, and of lep:al aRsociflt.ions on the recommendations of 
the Indian Bar Committee. The Gov!'rnmf'nt of India propose to await 
their replieR be ~re ta ~  any fmther action ill tlH', matter. They ha.ve 
also asked for mformatIon af; to the extent to whwh the High Cou.rt.s 
are prepared to give effect at om:!' to the propmmls of the Committee 
which are within their competenee, but lhifi informa1ion has not yet 
been received. 

(b) Yes, on the 19th Ff'hrmllT ~ ~ ~  Loelll Governments 
except in the ease of tlw Calelltta II ~  l 'om1 to whom a eopy of the ( 
report was sent direct.. 

(d) The substance of t.he lett!'r j<; g-iven in HI!' 1'1'1)\" to parI II (II) 
and (c) ()f the qU'estion, awl no ,:!,,.rid pnrrlO'!f' wj}} he ~er ed bv lay-
ing a copy of th!' letter on the table. So far no reply has been receivcct, 

PAY OF VETERINARY ASSt\;TANTS OF TH.E ARMY REMOUNT DEPARTMENT AND 

Of .THE ARMY VETERINARY CORPS. 

24{},8&rdarKartar Singh,: (a) Is it a fact that the Veterinary' 
Assistants of the Axmy Vetlennary Corps start with Rs, 60 per mensem 
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while those o~ the ~,  Rfmount Department t~ ~ e sam, quali1ica-
tions .tart wIth lis. 30 per mensem only? And IS It also a fact that;. 
house rent, ration and clothing is allowed to the former only, 

(1,) Wip the Government be  pleased to state the reasoD.8 for thia. 
differential treatment between the Voe>terinary Assistants of the. two 
dep.artments which are subordinate to the same Quarter liaster General , 

(c) Is it a fact that the starting pay of the Veterinary Assistants of 
t"oth the departments used to be the'same before 1918 T 
• (d) Will the Government be pleased to state why the claims of the 
Vetcr.nary Assistants of the Army Remount Department were ignored. 
when the starting pay of tlhe Veterinary Assistants of the Army Veteri-
nary Corps was increased in 1918 T 

(e) Is it a fact that the Punjab Civil Veterinary Department, .. 
followinr the lead of the Army Veterinary Corps Department, has 
uoub~ d the starting pay of its Veterinary Assistants since 1920 f 

(J) Is it '1 fact that the Veterinary Assistants of the Army Remount 
DepaJtment had submitted in 1921 a memorial to the Director of the 
Army Remount Department to grant them an increase in pay similar 
to the Vetecrinary Assistants of the other Departments f 

(C) Is it a fact that the temporary allowance which was given to the 
Yete.·,nary ASsistants of the Army Remount Department has been .'op-
ped since 1922 , 

~  What action if any has been taken on the above m:entionea 
memorial T 

(i) What steps do the Government propose to take to remove the 
grievances of the Veterinary Assistants of the Army Remount Depart-
ment' 

Mr. H. R. Pate: (a) The answer to both parts of the question is 
in the affirmative. 

(b) The pay of the veterinary assistants in the Army Remount Depart-
ment was revised in 1917. A further revision has been under consitiera-
tion since 1922, but a final decision on the subject has been suspended· 
on account of the lack of funds and also the imperative necessity of 
first giving effect to the various measures of retrenchment recommended 
by the Indian Retrenchment Committee and accepted by the Govern-
ment of India in respect of the 'Remount Department. 

The veterinary ass stant~ in the Army Veterinary Corps are en-
rolled and attested and serve as combatants under military regulations. 
They are accordingly entitled to free accommodation, rations and eloth-• 
ing. The veterinary assistants of the Army Remount Department, on 
the other hand, are civilians serving under the Civil ' Service Regulations 
and are, therefore, not entitled to the concessions admissible under 
military regulations. 

(c) The Army Veterinary Corps was not in existence before 1918. 
(d) This question does not now arise. 
(e) The Government of India have no informatiotf on the point, but 

are making inquiries of the Local Government. I will let the Honourable 
:Member know the result. r 
(f) Yes. 
(g) Yes. 
L6SLA 

• 
.. 
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• 
.. (It a~d ~ i). The attention .of . the ~m~rab ~ Member is n t~ 

~ the reply given to part (b) of hIS questIOn. As most of the or~rs In 
regard to retrenchment have now teen issued, the question of revising 
tJtepay of, the veterinary assistant.<; in qnestion is again heinf proceedeu 
with .• 

PROCEEDINGS OF THE IMPERIAL ECONOMIC CONFERENCE AND HEPORT OF THE 
, '. . HONOURABLE SIR CHARLES INNES IN REGARD TO HIS DELEGATION TO THE 

SAME. 

241. DiwanBahadur M. Ram.achandra Rao : (a) Will the Govern-
niePt.be pleased to place a eopy of the proceedings of the Imperial Eco-
nODllc . Conference on the table and also a copy of the report, if any, of 
the Honourable Sir Charles Innes to the Government of India in regard 
to' his delegation to the conference ? 
. (b) DQ the Government intend placing the resolutions of the above 

mentioned . conference so far as they relate to India before the Central 
Legislature for its consideration T 
· The  Honourable Sir Oharles Innes: (a) A copy of proceedings has 
been placed in: the Library. No report was submitted by me to the Govern-
ment of India. 

(b ) The Assembly will no douht have an opportunity of discussing 
any of the proposals made by the Conference and accepted by the Gove;rn-
ment of India which involve expenditure or legislation. But the Govern-
ment .of India do not propose to vlaee the other Resolutions befor, the 
Legislature. 

·PARTIClPATION BY RETIRED GOV.l!lRNMENT SERVANTS AND RETIRED ARMY 

OFFIeERS IN POLITICAL PROPAGA:!I."'DA OR AGITATION. 

242. Diwan Bahadur M. Ramachandra Rao : (a) Will the Govern-
ment be . pleased to state whether there are any regulations prohibiting 
retired Government servants and retired officers of the army from taking 
part in political propaganda or agitation! Will the Government lay 
the :regulations on the table 1 
. (b) Will the Government be pleased to state whether the peniion 

of any. retir.ed Sikh officers has been withheld in 1923, or in this year on 
thegronnd of their participation in political propaganda Y 

(c)· !fso, will the Government be pleased to lay on the table a state-
Ilent containing the names of these officers and the amount of pension 
they were drawing? 
· Tlie lIonourable Sir Alexander Muddiman: «(,) There are no such 
regulations, ·but under article 351, Civil er~ e Regulations and para-
gl'aph· 569 of the Pay and Allowance RegulatIons of the Army in India 
Part· II, ~ implied condition on the grant of a pension is future good 
conduct. :Certain forms of political agitation callnot be regarded as 
compatible with such good conduct. 

(b) er~ have been four such ca!'es. 

(c) The names of the officers oJ ~erned will be supplied privately 
fA? the lIollf)urableo }iember on applir:3hol1 to the Secretary in the Army 
oe art~ent  

·  ,  .  . ASSESSMEN1 TO INCOME-TAX OF LALA SITA RAM. 

243. Lala Duni Chand: (a) Will the Government be pleaaed to 
stat;e if the Income-tax Officer of Sargodha has in his assessment order 

" 
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• • 
of 25th January 1924, made certain remarks about the ~o duet anl 
character of L. Sita Ram, formerly Executive Engineer in the. Punjab, 
and then a .State Enginecr in Alwar State, and said that "with tM!' 
past history hc would be ,vell expected to have &lnaflsej Iillllfttlient 
wealth" T . .. 

(b) Is it a fact thllt with regard' to the incident relied Oli. by the 
Income-tax Officer, L. Sito. Ham was exonerated by the Secretary of 
Stlte in Council on appeal and ,vas compeIlSated ! 

(c) Is it ·a fact that the said Income-tax Officer asserted that L. 
Sita Ram got a job on Rs. 2,500 a month while as afaet it wasoDlJ 
H.,;. 1,200 a month, that he joined Alwar, and is it also Ii ~t thatbesidelil 
the deposits admitted by L. Sita Ram, he assumed an income of Rs. 3,400 
from a sum of Ro;;. 70,000 (seventy thousand only), as having been lent 
"by him on interest at 12 per cent., and on the ,basis of. these· and other 
similar assumptions assessed him ? ' 

(d) Are the Government prepared to make an inquiry into the 
matter' 

The Honourable Sir Basil Blackett: (a), (b), (c) and Cd). The 
Government have 110 information on the subject. If the ge:n.tleman·referred 
to thinks that he h8J3 been over assessed his remedy lies in an appeal t., the 
Assistant Commissioner as provided by law. .  . 
lihe has any eause for complaint 1"€'gardihg the-collduet of'the'Irieome-

tax Officer when acting in his officia] capacity he should bring the matter 
to the notice of the Commissioner of Income-tax. I would suggest to the 
Honourable Member that the floor of thiR House is not a suitable p}a()e for 
discussing details of individual aRSe'lSments. 

,ApPOINTMENTS OF INDIANS AND ErmOPEANS TO THE CANTONMENTS 

DEPARTMENT. • 

244. Lala Duni Ohand : (a) Will the Government· be·: ~J ed . to 
state if Gut of forty-one Executive Officers recently appointed to): the 
Cantonments Department under the New CantonDl.el1t . SeheIne;Nlhirty-
seven are Europeans·and only four are Indians , 

(b) Will the Government be pleased to state the toia'1·'Bnm'bel":of 
European and Indian. officers respectively in, the Indian: Army. lana on 
this basis how does the proportion of the appointment ~ ·Indian ofiioers 
to the European officers work OU! ? ,. ., .  ,  . , 

(c) Is it a fact that t~e above ~ent on~ rt ~d e }pp&iiltRleilts 
~ere opel?-both to officers o d ~ t e s om ~ lind' t e t ee~  
COD;lBusslOn whether oll effectIve or non-ethctive lists and . if· so,· how 
many appointments a~e gone to theformel"&Ddbo..t ~ma ny ~; .the 
• latter 1 ;  , 

( d ) Does any of tIle four Indians belong ~o the non~e te ~ e ' ijst 
and if not, will the Government be pleased to state'the reas"onsf.dr 'ign<>r-
ing the claims of non-effective Servicx.'<l1, ,  ' .' • 

(e) Is it a fact that one of the ond t ons,~ a o tt t eJ t; ~o the 
above ~sts as that the. Im~ ed e o n s~ ~~ua ~ ,~d y 
the candIdates must be 'of 'fl. high order and t e r Qte~e ~u ;~ ,e ~a
tional attainments should be such that they can ders~ d, ;and ~r  

the new Cantonment Aet and if so, has the se ~ t on~een mad~ ~t J ue 

observance of this rule Y.,. i;, .;" .• cL ;" .:::: .• ~ 
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(1) Is it not a fact that one of the Indian officers appointed has 
.,not passed even the Matriculation Examination T 

'llr. H. R. Pate: (a) Yes. The ~  British Officers weh serving in 
the late Cantonment Magistrates' Department and have been transferred 
to the new Cantonments Department. 

(b) The number of British Officers in the Indian Army is 3,349 ; the 
number of Indian Officers (including those holding Viceroy's Commissions) 
is 3,360. The proportion of the appointments in the new Cantonments 
Department held by Indian Offieers to those held by British Officers is· 
approximately 1. to 9. 

(c) To the first part of the question the answer is in the negatiye. As---
stated above, (If the 41 appointments 37 were filled by Officers of t ~ late 
Cantonment Magistrates' Department and 4 were allotted to Indian 
Officers. 

(d) One of the Indian officers in question is on the non-effective list. 

(e) To both parts of the question the answer is in the affirmative. 
(I) Yes. -There is more than one such officer. 

RECOVERY OF MONEY DUE TO GOVERNMENT BY THE ESOCIET COMPANY. 

245. Mr. A. Rangaswami Iyengar: (a) Is there a sum of about 
B.s. 75,000 due ro the Government by the Esociet Company, alias 1I:astern 
States of Central India Export, Trust, Limited,  Maihar, Central IllClia, 
the registered office of the Company being in Cawnpore, care of Allen 
Brothers (India), Limited Y 

(b) 'Vhat steps have been taken by the Government to recover this 
sum , 

(c) With what results ? 
(d) What hopes are entertained for recovery of the Government 

dues' 

1Ir. Denys Bray: (a) According to the calculations of the Govern-
ment of India the sum due to them by t ~ Esociet Company is 
Rs. 66,427 ~  

(b), (c) and (d). The Government of India addressed the Company 
re ard~ the repayment of the amount (Rs. 66,427-13-5) due by it to the 
Government, and also extended the time for repayment with a view to en-
abling the Company ro wind up its a ~ounts in as satisfactory a manner as 
possible. They called for a statemcnt of the position of the Company 
certified by a firm of chartered accountants, and, after careful consideration 
of all the facts bearing on the case, have waived the recovery of the debt 
due to t.hem, less such balance as may remain after all liabilities of thr 
Company, other than those pertaining to the Government of India, have 
been met. It ~s understood that there is not likely to be any such balance . 

• '.AFFAIRS OF THE ESOCIET COMPANY, ETC; 

246. Mr. A. Rangaswami Iyengar: (a) Will the G<lvernment be 
pleased ro place on thr-table for the information of the Assembly the cor-
respondence that passed in July, 1922, between Mr. E. H. Kealy, M.A., 
I.C.S., Political Agent in Baghalkand (Chairman of the Esociet Com. 
pany) and the Secretary to the .Hon 'ble the Agent to the Governor 
General in Ce&t:.t",!'l lpd.ia t 
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, . 
(3) Will the Government state who was the Agent to the Governo:a 

General in Central India, at the time, and whether he acted in this matter 
under instrpctionli! given to him by the Government of India or on hiJ 
own initiative Y • 

(c) Whether any and if so, what special inducements were offered in 
the year 1916, during the war, and, if so, on whose recommendation they 
were made to an Austrian or Garman geatleman callcd Freymouth. who 
was cmployed in Umaria in the Re,"{a tltate and then at Maihar in the 
Esociet mJ an~  '! . , 

(d) Whether the Government of India are aware of the great loss 
going into many lakhs to the shareholders of the Esociet Company 
excluding the Goyernment debt 1 
Mr. Denys Bray: (a) The Government of India do not propose to 

place a copy of the correspondence OIl the table. 
(b) The Agent·to the Governor General in Central India at the time 

was Mr. (now Sir Oswald) Bosanquet. The Government of India approved 
the proposals .made by him in the matter of the formation of the Esociet. 

(c) The Government of India have no informati-on. 
(d) The Government of India are aware of the losses which have 

been sustained. The total amount appears to tie about four lakhs exclu-
sive of the debt referred' to. 

ARRIsTS IN CONNECTION WITH THE KHILAFAT PROCESSION AT PESHAWAR 
ON THE 16TH NOVEMBER, 1923. 

247. Mr. S. Sadiq Hasan: (1) Are the Government aware that Haji 
Abdul Rahim, Vice President and Maulvi Ali Gul Khan, Secretary of the 
Khilafat Committee, Peshawar, were arrested on the Jaziril.tul Arab Day 
(16th November 1923) and on the same day convicted by the City 
Magistrate for having organised the Khilafat processi-on without previous 
permission having been obtained T 

(2) Is it a fact that no written order prohibiting the procession was 
served on anyone concerned and no restrictions were laid on any Khilafat 
procession before ? 
The Honourable Sir Alexander Muddiman: (1) These persons were 

arrested and convicted as described on 24th November 1923. 
(2) No written order 'was issued. but direct verbal orders were given 

by the Assistant Superintendent of th(' Police to these .two persons under 
section 30 (2) of the Police Act requiring them not to take out the proees-
sion ~out first obtaining a licence. The Government of India are noil-
in a position to say whether such restr.ictions were plaCed on similar proces-
sions before. 

MINIMUM AND MAxIMUM SALARIES OF CERTAIN CLASSES OF POSTAL 
EMPLOYEES. 

248. Mr. S. Sadiq Hasan: (1) Will the Gqvernment be pleased to 
state the minimum and maximum r::llaries drawn by the following postal 
employees in the year 1913 and now 1 • 

(a) Inspectors of Post Offices. 
(b) Sub-Postmasters. I 
(0) Branch Postmasters. 
(d) Overseers. • 
(.) J;'ostmen. 
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doubled the Branch Postmasters have not obtained corresponding in-
,erement Y • 

,,(3) Is it a fact that the maximum salaries of Overseers are highEll" 
than that of Branch Postmasters ? 

(4) If the answers to (2) and (3) are in the affirmative, do the Gov-
ernment propose to consider this grievance of the Branch Postmasters ? 
Mr. H. A. Sams : {I) A statement containing the information asked 

for by the Honourable Member is placed on the table. 
(2) No. 
(3) No, except in Burma and with respect to the scale of Hs. 32--40 

which in course of time will cease to exist. 
(4) Does not arise. The question, however, whether the scale of pay 

for Branch Postmasters in Burma should be raised or, in the alternative, 
whether the scale for Overseers in that Province should be lowered will 
receiYe consideration. . 

Statement • 
• ~ ~ ~ ~ == ~ ~ ;

I 

Inspectors of POst Offices 

Sub-postmasters .• 

Branch postmasters 

Overseers 

Postmen 

I 1913. 
I 
I 
I 

I Minimum. : Maximum. 

i 
I Rs. ' Rs. 

I 
60 ,*150 

I 20 300 

tlO t30 India excluding 
Baluchistan 
Baluchistan 
Burma 

15 too India 
• 

Burma 

8! 30 

PBEsENT TIMB. 

1 

Minimum. IMatmtum. 
; 

I 
RB. I Hs. 100 175 

40; 350 

24,t .. 32 
25 40 

~ 35 

22 30 
~ 4cl 
35- 45 

16 45 

* It was only in Burma that Inspectors drew a higher pay than Rs. 100. 
t  5 per cent. of the total staff drew less than Rs. 15, while 6 -8 per cent. were on a 

pay exceeding Re_ 20 and the large majority of these were employed in .Burma. Cl 

t There was only 1 appointment on this rate of pay and 7 on Rs. 40, and out of It· total 
staff of 1,028 men only 11'7 per cent. drew more than Rs. 20. 

§ This scale will gradually disappear. 

----
ACTION TAKEN m~ NON-OFFICIAL RESOLUTIONS PASSED BY THE ASSEMBLY 

DURING LAST SESSION. 

249. Mr. S. Sadiq Saaan : Will the Government be pleased to lay on 
the table of the Assembly a statement showing (a) non-official Resolu-
tions passed by the Xssembly in the last session (b) and the action that 
the Governor General in Council has taken thereon 1  .  . 

a 
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Sir Henry Moncrief m ~ : The statement asked for by th. Honour-
able ~ber is laid on the table. • 

Statement showi"¥l non-ojficial Resolutions adopted by the Legislative .Assembly !luring the· 
Del!.. Session, 1924, and action talan by Government thereon_ • . 

No. moved. 
Subject 

of Reeofutlon. 
I Depart.ment 
concerned. 

Action taken by 
Gove.rnment. 

se;iallDa te on which I' By whom. I 
I I :------------1----------1------------

-I-

1
6th February \ Mr. B. Venkatapatiraju Amalgamation of 

the Indian Terri-
torial Force with 

• 

1924. 

1 
27th February I Mr. K C. Neogy 

1924. I 
36th,8th, 13th Diwan BahadUI' T_ 

5 

6 

and 18th Rangaohariar. 
February, 
1924. 

• 

12th February Mr. K. Ahmed 
1924. 

I 

"'" p • ....., I no> w." ..... 
1924. I 

14th February II Diwan Bahadur M. 
1924. RaIDachandra Rao. 

I 

I 

I 
I 
I 
! 
I 

I 

the Au.iIiary 
Force. 
Countervlilling 
duty on South 
African Coal. 

Fd1l Self-Govern-
ing Dominion 
Status for India. 

Answering of ..n 
questions in the 
Assembly re-
garding subjects 
over which Gov-
emm .. nt of India 
have power of 
superintendence 
and control 
Measures for the 
cODvenience of 
Indian pa8IIen-
gera. 

A .. embly's appro-
val in regard to 
certain contracts. 

Army Depart-
ment. 

Comnlerce :De-
partment. 

Home Depart-
ment. 

Home De. 
partment. 

Railway De-
partment. 

Dep .. rtment 
of Ind ustries 
and Labovr. 

• 

I 

• 

• 

A Committee has 
been appointed, 
and will assemble 
shortly. 

The Government have 
"" yet taken no 
action on t.his 
Re.olution. 
A copy of the Reso-
Intion adopted by 
the Assemblv to-
gether with the 
debates thereon was 
communicated to 
the Secretary of 
State on the 6th 
March 1924. 
The su~uent 
action taken in con. 
formity with the 
underta/ring of the 
Hon'ble Sir 
Malcolm Hailey 
given in the discus-
sion of the Resolu-
tion has been 
announced in 
communiqucs which 
have been issued. 

The question is 
under consideration. 

A copy of the discus-
sion on the subject 
in the Assembly 
was forwarded to 
all Railway Admi-
&istrations for COD • 
• ideration. 
The Government of 
India have decided 
that they cannot 
be bound by the 
ResOlution but 
that should they 
oonsider it in the 
pUblic interest to do 
so, they may at 
their di8cretion con-
sult an appro-
priate committee of 
the Legisla tore 
before entering into 
a oontract of the 
nature contem-
plated • 
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• 
~ ~ I  ~ Ruol'll.tioM adopted by tt1ae ~  .A88embly dttri1lf1 t1ae 

• Delhi 8e8Bicm, 1924. and action to.lcen by e ~  t1aererm-contd.. 

5erial\ Date on which I' I Subject i .Department Action taken by 
No. • moved. I By whom. of Resolution. j concerned. C Government. 

7 I-l-,th-F-e-b-rua-r-Y:-Mr-. -X.-A.-J-innah- ., ~ tores ; .Department of I The matter i8 under 
192.. ! Indus t  r i e 8 consideration. 

I 1 and Labour. ' 
8 Hth February Maolvi Mohammad I Greetinga to the: Home D&-'\ A copy of the Reao. 

1924. Y &knb. LabOur Party. partment. lution adopted by 

I the Assembly to· 
gether with the 

, debates tt,ereon 
: was duly com· 
,I municated to the 

9 19th Februaly Mr. V. J. Patel 
19M. 

I Secretary of State. 

.. jl Removal of res· Home D&- The Government of 
I trictioos in the partment. India have not been 

10 26th February Sardar Gulab Singh •. 
1924. 

i 
11 26th February 1 Bardar Kartar Singh 

1924,; , 

I way of Mr. B. G. 'able to aocept the 
Homiman to r&- recommend a t ion 8 
turn to India. contained in the 
I Resolution. No 
I action has aocord· 

I 
Appointment of a I 
Committee to 
inquire into the 
grievances of the 
Sikh community. 

Release of Bardar 
Khar&k Singh. 

Ditto .. , 

Ditto 

ingly heen taken 
other than to report 
the result of the 
dehate to the Secre-
tary of State. 

Ditto . 

• 

In accordance with 
t ~ undertaking 
given by the 
Hon'ble the Home 
Member during 
'the debate, the 
Punjab Govern· 
ment were con· 
aolted and it hal 
been decided that 
there are no 
grounds for inter· 
ferenoo at preaent. 

12 26th February Mr. 's. Sadiq Hasan . . ReIeaae of MauIana 
lWM. Hasrat Mohani. 

Ditto . . The Governor Gene-
ral in Council has 
not accepted the 
recommend a t ion 8 
made in the Reoo. 
lution and no 
action has accord • 
ingly been taken 

13 20th JrI.u\lh Mr. Amar Nath. Dutt 
1924,. 

I 
t 

~on~ 
of 1818. 

.thereon. 

"Ditto ~r the roasona stat! 
in tho COIl1'8e( 

of the debate, the 
Government of 
India 'have been 
unable to accept 
the Resolution and 
no action baa been 
taken other than to 
communicate a 
report on the debate 
~ to the 8eoretary ef 
... Stal:e. 
lY, 
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C.lSB ~I  ADa ALI, TIM:KEEPER, KOUR STATION ON THB ~ Qa 

RAILWAY. 

250. ltfa S. Sadiq Hasan: (1) Are the Government aware that onlf 
Akbar Ali, ~ time-keeper, who had worked for 6i years in Rawalt>indi 
Division to the entire satisfaction o£ his superiors and who had supplied 
110 recruits during the Great War was posted at Kour Station on the 
Kalabagh Railway ,.ithout any quarters being provided for him T 

• (2) Do the Government know that under such circumstances thi 
aaid Akbar Ali asked for 3 months' privilege leave (which was uu€-to 
him) or leave without payor if that could not be done he offered to resign 
his place, but afterwards when a Jodging was provided for him he with-
drew his resignation , 

(3) Is it a fact that in spite of his withdraw!:'.l -of his resignation 
tendered in such circumstances his resignation "as accepted and no heed 
was paid to his withdrawal of his resignation 7 

(4) .Axe the Government prepared to inquire into the matter f 

Mr. C. D. M. Hindley: This is a matter with which the local rail-
way authorities are competent to deal. In the cinmmstances t ~ Govern-
ment are not prepared to interfere. 

• TRAFFIC INSPECTORS ON THE NORTH-WESTERN RAILWAY. 

251-Mr. S. Sadiq Hasan: (1) How many posts of Traffic Inspectors 
are there on the North-Western R:!ilway' Out of thelSe how many are 
there of Senior Grade and how many of Junior Grade 1 

(2) How many Indians are there in the Junior Grade and Senior Grade 
of Traffic Inspectors Y 

(3) How is seniority determined among the Traffic Inspectors , 
.If it is based on length of service and efficiency, is it not a fact that this 
principle was overlooked in the case of the only Indian Tramc Inspcctvl' 
on the Railway , 

(4) How many Traffic Inspectors were promoted to the post of 
Assistant Traffic u er ntend~nts during the last 5 years' How many 
of them were Europeans and what was the number of Indians so promoted , 
Is there any In,dian Traffic Inspector at present officiating as Assistant 
Traffic Superintendent t If not, why T How many European Traffic 
Inspectors are still officiating as Assistant Traffic Superintendents' 

(5) Is it a fact that there is no Indian working as a Controller , 

(6) Is it a fact that no Indian is appointed direct as C Class Guard 
~ Europeans and Anglo-Indians are Y What are rhe special quali-

ficatiOns of Europeans and Anglo-Indians so appointed t 

Mr. O. D. II. Hindley: (1) Thirty-nine posts of TratIic Inspectolrs are 
provided for in the North-Western Railway Budget_ The n-U1llbera of 
.ppointments are 2 special-grade, 17 Senior and 20 Junior. 

(2) There are three Indians in the Junior Jade. 

(3) The lwJrt qnalified and most promising men ~re IelecteJ and pro-
~oted by the Railway authorities. 
~  • B 

• • 
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• (4) ~ 1st January 1919, "the o o~n  'frame Inspec!ol'J have 
bt'en promoted to the grade of Assistant Traffic Superintendents : 

• (a) North-Western Railway 5 Statutol'Y Indians 
. . 

-C:b) Eastern Bengal Railway 2 Statutory Indians find ene 
. Iridian. 

(c) Oudh and Rohilkhand i:.ailway 2 Statutory Indians. 

At present there are seven Traffic Inspectors officiating as Assistant 
Traffic Superintendents on eacll of the North-Wc-ste:-n and Easteru Bengal 
nailways and two on the Oudh and Rohilkhand Railway. All of them 
are statutory Indian. .... 

(5) Yes. 

( 6 ) Practically all the poste:; in C Class guards are filled by selection 
from B Class and in any ease selection depends on qualifications alld no' 
on race. 

SALE OF NATIONALIST NEWSPAPERS AT RAILWAY STATIONS ON THE NORTH-

WESTERN RAILWAY. 

252. Lala Duni Chand : (a) Will the Government be e~~ ~d to state 
if it is a fact that on the North-Western Railway stations only pro-Govern-
ment newspapers are allowed to be sold, and that the sale of NationalWt 
papers is prohibited Y 

• (b) If the reply to the above questi"n he in the affirmath-(' E-ither 
wholly or partly, do the Government propose to take steps to remove thia 
state of affairs Y 

(c) Is it a fact that the sale of Bandematarm, a vernacular National-
ist daily of Lahore, on North-Western Railway stations is particularly 
(ll'ohibited , 

(d) If the reply to the above question be in the affirnativc will the 
Government be pleased to state reasons for this prohibition tI.nd if the 
reply be ill the negative, are the Government prepared to issue instructiom 
to the authorities of the North-Western Railway to the effect that tho 
we of the said paper is allowed on all North-Western Railway stations , 

Mr. C. D, M. Bindrey: (a) and (c). No such orders have been issued_ 

(b) Does not arise. 

(d) The first part of this question does not arise. With r~ ard to 
the second part, Government unaerstand that the sttle of all Dewspapera 
and periodicals is in the hands of contractors, who are not in any way 
restricted as to the literature they may offer for sale, and it is in the inter-
ests of the contractors themselves to stock papers that find a l'cHdy sale. 
In the circumstances no action on the part of Government is considered ( 
llecess&ry • 

DIFFERENCE IN TERMS OF SERVICE OF EMPLOYEES OF THE MADRAS SURVEY 

. DEPAltTMENT AND II CLASS OFFICERS OF THE SURVEY OF INDIi. 

253. Kaulvi lfubamjDaQ, Yakub: (a) Is it a fact that there is & 
difference between the I terms of service and advantages rL"Ceived by tho 
employees of the r ~adras Survey Department and the II Class Ofticer • 
. ~  t'he Slli"Vej' of WdiaY 



, . 
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(J.) I~ it a fact that the work done by both the epartments 18 practl.' 
Gally the mlln e  , 

Mr. J. VI. Bhore : (/I) Yes. 
(b) No. The system of survey in the Madras Presidency is fnore 

elaborllte and detaileu. 

REsPONSmILITY OF GOVERNMENT SERVANTS FOB-THE POLITICAL OPINION' 

• OR ACTIONS OF THEIR RELATIVES OR MEMBERS OF THEIR F ..1MlLlES. 

254. IIr. A. Rangaswami Iyengar: (a) Has the attention of the Gov-
ernment of India been dra\VD to the case of dismissal of 1\lr. N. Subba Rao 
by the Postmaster General, Madras and the circumstances connected there-
with, as set out in the Swarajya of 17th April lalSt T 

(11) Have the Government of India laid down any instructions in the 
Public Servants' Cenduct Hules or other orders defining the extent of 
l'Cr.ponsihility of Goyernment servants in regard to the political opinions 
(\1' uctif)ns of the relations or members of families of Government servants , 

(c) Are the Government prepared to state to this House after a re~ 
e ~m nat on of the papers connected with this case their declared policy 
ill this matter f 4 

The Honourable Bir Bhupendra Hath Mitra : (a) Yes. 

(h.) and (c). The policy of Go\·ernment is expressed in t ~ Government 
Servants Conduct Rules, from which the Honourable llember call make 
his o,vn deduction. 

RULES r. THE POWER OF MAKING APPOINTMENTS TO. AND PROMOTlONa IN, 
OFFICES UNDER THE CROWN IN INDIA.. 

256. Mr. A. ltangaswami Iyengar: Will the Government be pleased 
to state : 

(a) Whether the Secretary of State in Council or his predecessors 
the.Board of Control and the Court of Dirertors had made 
any Rules under section 95 of the Government of India 
Act, 1915, or under section ·78 of the Government of India 
Act of 1833 and sectioDB 30 and 37 of the Government of 
India Act of 1R58, for rlistributin" be(wt'en the several 
authorities in India the power of m~ n  appointments to, 
and promotions ill, offices under the Crown in India , 

(b) Whet.her apart from such Ruleg there existed any regulations, 
directions, usage or custom under which appointments to 
and prcmotions in offices were made by the Government 
of india and by Looal Governments under the supcrin. 
tendence. qirection and control of the former ~ 

(c) Whether any such regulations or directions are treAted b~  the 
Government of India as being in force with tl!.e Govern-
ment of India and the Provincial Governments in respec* 
of appointments and promotions made subsequent to 1919 , 

(d) Whether there are any provisions in the Despatches of the 
Court of Directors in 1847 laying dllwn that it rests wlth 
tile Ge7iemor General or the Governdr as the case mq bo 
to select and nominate the indi,·idual I'hom he may COD.-
.ider belSt qualified and to have the beSt a ~ to .uptll,. 
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It It 
o • 
T8t'Etncies in officE' and t.hat the concurrence of the Mef)thel'll 
of the Executive Council our.ht not t.o be withheld unle.-
specific objections to the persons selected are of material 

~ imflortance on the ground of unfitness for th: particular 
office? 

.( e) Whether the provisions in those Despatches are treated by 
the Government of India as bcing ~ force T 

The Honourable Sir e~ander Muddiman : (a) Government are not 
aware of the existence of any re~u at ons expressly made e t ~r under 
lection 78 of the Government of Inaia Act of 1833 by the Court of Direc-
tors, or under sections 30 or 37 of the Government of India Act of 1858 
by the Secretary of Stat.e in Councilor of any rules relating to officers in 
the Civil Service of the Crown in India similarly made by the Secretary 
of State in Cpuncil under sect.ion 95 of the Goyernment of India Act, 
1915. 

(b) There -WE'"t'e numcrous rep:ulations, directions, etc., r.:-1nting to 
powers to make appointments and promotions in offices under thu Crown in 
India in force in relation. to the various Services. 

(c) Pending the making of any rules regarding methods of recruit-
ment under section !ltl-B., sub-section (2), of the Government of India Act, 
s1;lch rules would remain in force under the provisions of sub-st'ction (4) 
of the same section. • 

(d) and (e). The point r"ised in these parts of the question ~s under 
the consideration of the Government of India. They have only  recently 
leen extracts from despatches of the Court of Directors issued in 1846 
and 1847 which appear to have some connection wit!1 this question. They 
have called for the complete papers from the Record Room in Calcutta, but 
at present they are unable to say whether the order.,; in those despatches 
should be regarded al:l being still in force. 

COMPENSATION TO MILITARY MEDICAL PUPILS REFUSl!.'O ENLISTMENT IN TBII 

INDIAN MEDICAL DEPARTMENT, ETC. 

256. Lieut.-Colonel H. A. J. Gidney: (a.) Has the Government'. 
attention been drawn to a notification which appeared in the" State&mCln " 
of 7th May invitinr.: applications for the As:;il>tant Surgeon Rranch of the 
I. M. Department' If so, wlll the Government be pleased to state 
(i) what have been the final orders of the Army Department reaardin·" com-
pensating the pa!;sed l\1ihtary Mellicai pnplls, who, havingC ps.ss:d the 
necessary examinations, were, early this year, refused enlistment into 
the I. M. D. and are now still unemployed Y (ii) What do Go.vernment 
intend doing to alleviate the condition of these unfortunate medical men' 
. . . 
(b) Before enlisting any more students into the Medical Colleges for 

employment in the I. M. D., do Government propose to assure all intendiIlg 
candidates of the ,JItability of their future and enlistment into the 1. 11. D. 
and that at the end of iheir course they will not be discarded on the e~ 
of economy or retrenchment Y 

(c) Will Govemmtnt be pleased to state how many!. Y. D. mea 
have been retired o:r. the A. G.'8 Circular letter No. Z.-18-1-D.M.S. 1.A., 
dated 17th January 1924 , ,,' .. 



VNITllRED QUESTION' .AND .l1f1Wli:BI. 
,. 

'. h  h tJ Wi . !tIr. B. 2. Pate: (a) Govt'rnment are aware t at suc a no catioD; 
haa appeared in the press. 

(i) and.. (ii). Government a ~ now decided that those military' 
medical pupils who passed out of Colleges and were refused admittanco 
to the assistant surgeon branch of the Indian Medical Department, shall 
be admitted to this service forthwith. 

(b) No such IlSburanee or guarantee has been given in the past and 
Government see no special reason for doing 80 now. 

(c) So far. no member8 (If the Indian Medical Department have been 
retired under the terms of the circular referred to by the HODourabl. 
1lember. 

CASE of MR. GIKDHARI LAL, SUB-RECORD CLERK, RAILWAY MAIL SERVICB. 

257. Mr. S. Sadjq Hasan: (a) Will the Government be pleased to 
ltate whether (i) 111'. Gil'dhari Lal, Sub-Record Clerk, Railway Mall 
8l'r\'ice, Jullundur City, who made ovcr charge of Sub-Record Office, 
~u undur City, on 15th September 1920, under a clear charge report was 
llubseqllently placed under sm;pension on 27th December 1921, and 
challenged by the Police, on 11th April 1922, under section 409 of the 
I. P. C., i.e., after more than 18 months, (ii) he was kept in Havalat for 13 
days, (iii) he was found innocent by thl:' Court and discharged tinder 
section 253 of the Cr. P. Code, on 18th NO"ember 1922 by the trying 
Magil!trate without even framing any charge against him and was subse-
quently reinstated on 13th January 1923 T 

(b) If the reply to the abo\'(' questions is in the affirmative was any 
luspension allowance paid to him, as required by RulEl 53 of the Funda-
lnental Rules, if not, for what reasons? 

(c) Is it a fact that the said MI'. Girdhari La] after being discharged 
by the Court, the department in contravention of the judicial findings still 
held him guilty of misappropriation and ordered him to make good the 
Bum of Rupees 30-9-2, if so, why f and under what law' \Yhy was not 
't)le same ground proved in the Court to secure his conviction! What are 
the circumstances under whil'h his pay from 27th December 1921 to 12th 
January ]923, is bcing forfeited Y 

(d) If he was reinstated, will the Government be pleased to state 
the reasons why the officer ordering his reinstatement did not t'cttle the 
question of his pay, for the suspension period, as laid down in Rule 54 
of tee Fundamental Rules, although he had recommended full pay to the 
Director General, Posts and Telegraphs, who finally decided on 24th 
March 1924, i.e., after more than Ii year, that no allowance can be given 
to him 7 

• The Honourable Sir Bhupendra Nath Mitra : The ease has not come 
up on appeal before the Government of India, who are Unaware of the 
f!,cts. They understand, ho.weverl that. the question of granting sub-
SIstence allowance to l\1r. Glrdharl Lal.1S u.nder the Director-General'. 
consideration. " 

lNDIANISATION OF THE :M:ILlTARY ENGINEERING SERVICES. 

~  Mr. S. Sadiq Hasan: Will Government te pleased to state what 
~e  they have taken to Indianiso ijle mt~ Bngineering Service-, 

• ~ e the inauguration of Reforms ~ 



•• 
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1Ir. B. R. Pate : Wit.h the exception of eomm ss~oned ofticerl, eer-
tltin sl1b-divisional OffiCel'f;. and tIle personnel  of the Barrack Department, 
the Military Engineer Ser"iccs are manned by Indians. 

• • 
STRENGTH OF GARRISON ENGINEERS ANn SUB-DIVISIONAL OFFICERS, 

(MILITARY AXD CIVIL). 

259 .. Mr. S. Sadiq Bas:Lli : Will Government .be pleased to lay on the 
tllblc :l. statement showing the strength of sanctioned ca:lres for-

(i) Garrison Engineers, 

(ii) Sub-divisional officers (Military and Ch·il). 

Giving the number of posts held by Europeans and Indi.'tnl"! itl each 
udre. respecth'ely, together with rates of pays drawn' 

Mr. B. R. Pate : U) The que<;tion of fixing the post-war eadre of 
Garrison Enlrineers is st:ll under consideration. The number at present 
is 129. all of whom are British. The rates of pay range from 700 to 
B.a. 1,100 per mensem. 

(ii) The sanrtioncd cadre of sub-divisional officers is 239. but thil 
has s n~e been reduc·ed to 192, of which 69 may be civilians. I ~ distri-
bution of posts is as follows : 

B"itislt-
Military 
Civilian 

158. 
40. 

• 

India'1/,-
Military Nil. 

Civilian 35. 

The pay drawn by sub-divisional officers averages Rs. 440 per men-
aem for a military man and Ri:!. ;1OU per lllensem for a civilian, whether 
European or Indian. 

APPOINTMENT OF INDIANS AS SUB-DlYISIONAL OFFICERS IN CANTONM.ENTS 

OCCUPIED BY INDIA...lII TROOPS. 

260. Mr. S. Sadiq Hasan: (a) Will Government be pleased to stau, 
the reason!'; for not giving effect to Circular No.2-F. of 1923, in so far 8.& 
it ~ applieable to Ci"il S. D. Os., i.e., to increase their number up to 74 , 

(b) 

(c) 

(d) 

(6) 

Is it correct that Government have since changed their att ~ 
tud~ and wish to man the cadre almost entirely with British 
N. C. Os. who are being trained in Thomas()n College, 
Roorkee 1 
If so, will Government be pleased to explain the reasons for 
this change of views f 
Does the Circular referred to above accept the view that it 
is eeonomical to have Iwlian S. D. 08. in Cantonments 'Vhel'i 
India\!. troops are stationed as they get about half whai 
Military (British) S. D. Os. are paid' 
Do Governmttnt propose to consider the advisability of filling 
the vacancies in the ead·re by qualified ftnd deserving Jndians, 
abeady ,-,;erving in the Department, with due regard to com-
munal riKhts i 



VNlTARB!!l) QUU'rIONIi .L'fD A.NSWIIlM • 

• • • Mr. B. Bo. Pate: (a) TIfe eircular in question was -not med 1Ulder. 
the orclers of Government. It was issued by the Quartermaster ene~ 
in India with a VICW to enabling him to suomit certain proposals on the 
rubject to ~ ernment  • 

• (b) No. 
(c) This question does not arise. 
(d) The circular contains t ~ o o n~ statement :-" "Yberevf!r 

British troops arc concerned, military sub-dh·isional officers have bpell 
given; but in other cases, civiEans. as beine-cheapcr, should be ~m o r d  

The sub-divisicnal officers in charge of lines occupied by Indian troop. 
are usually Indians. 

(e) There has bl"f'n nl) an~e of pol!('v and on~ Qo nt y then: i. no 
,round for an alteration in the existing method of recruitment. 

RETBENCHME;NTS IN THE MILITARY ENGINEERING SERVICE. 

2M. Mr. I. ladiq Hasan: (a) Will Governml"nt be pleased to lay on 
thr. tahle a statement showing the retrenchment effected in the estab sbm~nt 

of the Military Engineering Service under the following heads : 

(i) Officers, 
(ii) Subordinates (British and Indian), 
(iii) Clerks! 

(b) Is it correct that the bnmt of retrenchment in the M. E  S . 
.. tabltshment has fallen upon Indians' 

(c) Do the Goyernment contemplate further retrenchment in tho 
e:;taolishmcnt, if so, under which head Y 

Mr. H. B.. Pate: (a) A statement is laid on the table. 
(b) No. The reduction amountS-approximately to 14 per eem. of the 

British, and 17 per cent. of the Indian, establishment. 
(c) Further retrenchment is now being considered UJlder all heacia.. 

(i) 
(l() 

(ii) 

(Hi) 

Statement .howing retrenchment effected 'n the ll. 11. 8. 
1922.  1924. 

Olliura 238 

SubordinAtes (British) 252 

Subonliua till (blll:an) 3li3 
CWrb 1518 

----
LORD OLIVIER'S SPEECH IN THE HOUSE OF LORDS. 

!08 
21ft 

149 

1228 

262. Mr. A. Rangaswami Iyengar: (a) Will the Governmeftt ()f India 
be pleased to state whether any consultations have talren plae'e in pursuance 
• of tDe statement made by Lard Olivier in the House of Lords on 26th 
February last in the following passage : 

" His Majesty's Government, while they are open to consider any 
practical proposals, are not yet satisfted as to what may be 
the best means for establishing that closer lontact and better 
understanding that is so manifestly desirable. Some means of 
arriving &t that closer contact must, tibey &l'e eonvillced, b. 
sooght, and they bope after due eousuI\atioR with the Govern-
ment of India to be able with the least o~  delay ~ decide 
lilpOll the means they will de.l£ire to lUio.pt. H 
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• • 
. .a. • • (b) 11 SO, have any and if so what steps been taken to giT" 

effect to the intentions of the Secretary of State , 

(0) If no steps have been taken, when are such steps.proposed te 
be taken' 

The Honourable Sir Alexander Muddiman: (a), (b) and (e). The 
Honourable Member is referred to the Communiques issuell on tho 16th 
~d 23rd May copies of which are annexed .. 

PRESS COMMUNIQUE. 

The Governor General in Council, with the approval of the Secretary of Btate 
in Counell, has decided to appoint a Committee consist.ing of official and represontativo-
.on-official members-

(1) to inquire into the difficulties arising from, or defects inherent in, the 
working of the Government of India Act and the Rules thereunder; and 

(2) to investigate the feasibility and desirability of securing remedies for such 
difficulties or defects, consistent with the structure, policy and purpOIl8 
of the Aet, 
(a) by action taken under the. Act and the Rules, or 
(b) by such amendments of the Act as appear necessary to rectify any 

administrative imperfections. 
Z. The personnel of the Committee and the date and plaee of sitting will be 

&1Ulounced later. Invitations are about to be issued to certain prominent non-officials. 

3_ A memorandum sum.marising the legal and constitutional possibilities of seeurinir 
remedies for difficulties arising from or defects inherent in the working of the ~o em
ment of India Act and the Rules thereunder by action taken under the Act and Rules 
ill being prepared and will be communicated to the Committee for its guidance. This 
memorandum will be based on the report submitted by the Committee appointed by 
His Excellency the Viceroy, the personnel of which has Jr, ~  ~ a ~ ~ n ed and 
whieh has been oceupied for some time in e:.mmining the constitutional position . 

.. As already announced Local Governments have been ::.ddrcssed on the subject 
and any proposals received from Local GoverlUllp.nts will be referred to the Committeo 
tor examination. 

5. The Committee will be empowered to reeeive written representations and it 
Jleeessary to hear oral el:planations upon them. It will report to the Governor GeneTlll 
bl Council 
HOfM Department, 

,stala, the tard. May, 19t4. 

INVESTIGATION INTO THE WORKING OF THE REFORMS. 

r263. Mr. A. Rangaswami Iyengar: Will the Government be pleased to 
ltate : 

(a) Whether it is the intention of the Government of India that 
. the official investigation into the working of the Reforms 
should precede not only "any general inquiry into the 
policy and scheme of the Act or general advance within the 
Act itself," as stateu by the Home Member in the Assembly 
on the 8th February last, but also the taking of the steps 
aIllWlunced by Lord Olivier for establishing "that closer 
contact and better understanding," etc.? 

'(b) If so, when.they expect this investigation to be completed and 
when the! expect the latte.r process to begin , 

(e) Whethertljt is a fact that the Government of India intend not 
_ QDly the Special Committee appointed in this behalf b1I.t alae 

• 



• 

• • 
the investigation to be made by it and by the Loeal Govern-• 
ments, to be purely official' If AGt, do they propose to 
econstitute a· mixed omm t~ t • 

e 
!'he Bonomable Sir Alesander Jluddiman: The BOD-ourable 1tlem .. 

bel' is referred to the reply given to his Questioll No. ~  

QUA.LIFICATIONS OF INSPECTORS OF TUB RAn-wA.Y MAIL SER\"ICE. 

264. JIr. A. Bangaawatai Iyengar : Will the Govermnent be pleased 
to state: 

(a) Whether the following are the qualifications required for 
Inspectors of Railway l\Iail Service : . 

" The chief qualification required of an Inspector, Rllilway 
l\Iail Service. is that he should be a man of actiw habits 
and physically able to stand the straiD of eonstanL rail. 
way travelling by night as well as by day ; that he must 
be a good sorter himself, must be acquainted with the 
positions of the Mail offices, the beats of the !<ceiions and 
die nature and e t~nt of the work done by each office and 
sections in the Di\'ision ; also with different trnin 8'!rviceg 
and the mail routes off the line of railway in the division. 
Above all he must possess a thorough knowledge of the 
sorting arrang-ements and of the rules in the ~  Office 

• Manual relating to the work of sorters. H., mnst also 
be able to conduct efficientTy investigations that are 
entrusted to him." 

(b) Whether it is a fact that a qualifying examination has been 
instituted in some R. :rtf. S. Circles under the orders of the 
Director-General, for which selections have ~een made 
both inside and outside the body of those who are Sorters 
possessing the primary qualifications f 

~  Whether having regard to the special training and experieooe 
of the R. M. S. So·rtel'S, the Government propose to t-lke 
steps to see that their claims in the Inspectorate under the 
Rules are not superseded by the requirements of the new 
examination test T 

Mr. B. A. 8a.ms: (a) Yes. 
(b) A qualifying examination haR heen instituted, but the examina-

tion is confined to sorters and ordinarily to those who have passed tho 
efficiency bar. 

(e) The new arrangement in no wayaffeets the rules regarding the 
qualifications required for Inspectors. 

EXPENDITURE ON THE LEE COMMISSION • 

265. Beth Govind Daa : Will Government be eas~ to state the total 
e en~ ture hitherto incurred over the Lee Commission , 

The Honourable Sir Aleunder Jluddiman : The QStimated eost of 
the total expenditure on the Royal Commission iMluding the cost of 
printing is, as stated by the Commission in their Report, Rs. 4,70,000. 

POWERS OF LOCAL GoVERNMENTS TO PURCHASE ~  JlANUFI\CTURED 
STATIONERY AND STORES. • 

•  " 266. Seth Govind nas: (0) Will Go,,"ernment be pleased to state if 
the Local Governments have got no option to give prefclICnce tv local 
L63LA • F· 

• 
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• • 
Inannfaeturers in the matter of purchasing stationery and stores /equired 
for their depllrtments ? 

(b) If the answer to the ahoye be in the uffirmative will Government 
be J~ t ased to stat':l, after inquiry if necessary : 

(1) If the Ink-Factory at Khandwa approll.ched the Local Govern-
ment for patronage, and 

(2) If the Factory was asked to submit samples to the Government 
Cht'mical analyser for opinion. 

(3) If the samples submittcd were approved of and eertified to be 
g-ood b;\· the Chemical analyser. 

(4) If despitt' this fact the J~o a  Goyernment referred the Factory 
to the Central Stationery Department. 

(;;) And if ultimately the offer of the li'aetory to snpply ink to 
the Goyernment Dl'partments was not ac('epted because the 
Central Stationery Department did liot choose to patronise 
the loeal factory on the ground that the supply was being 
received from England 1 

The Honourable Sir Bhupendra Nath Mitra: (a) Local Govern-
ments ha,'c full powers to purchase locally manufactured stationery and 
"t(lres in any manner they please. r 

(b) ~ lI:atter is one entirely within the discretion of the Local 
Government, and the Goyernment of India have no information on'the 
subject, nor do they propose to inquire. 

EARNWOS FROM ADVSRTISEME!\"! ~ TELEGRAPIl FORMS AND ~  

267. Seth GoVincl Daa : Will Government be pleased to state the total 
.pMnlng up to the close of the last financial year fl'om the advertisements 
('n telegraph forms andenyelopes since the first appearance of these 
udvertisements t 

Mr. B. A. S:.ms : Rs. 13,395. 

RESTAURANT CARr, FOR I-IJNDL'S ON MAIL AND EXPRESS Tn,u:-rs. 

268. Seth Govind Das : Will Go,·ernment be ease~ to state if the 
Rp..ilway authorities have ever considered the neceE:nty and desirability of 
.attaching a restaurant car for Hindus to the Mail and Express trains ! 

l't'Ir. C. D. M. Hindley: The Honourable :Member is referred to the 
answer given in this Assemhly to Que.stion No. 161 asked by ~ r  

Bhubanananda Das on 21st February 1924. The information which WM 
furnished to Mr. Bhubanananda a~, afl promised in the reply given to 
his question, is being sent to the Honourable Member separately. 

PiDUN DISTRIC'; ENQINEERS, ASSISTA.."lT I ~  DISTRIc'r J~ t I  
I ~  ON INDIAN RAILWAYS. 

~  Seth Govind Das : Will Government be pleased to state the 
number of Indian Cl>utlemen holding posts of : 

(aJ District Enginccl"Ii. 



UlI,"'ST ~ QuESTiONS AND ANSWERS. 

• • 
,b) Assistant Engineefs. .. 

( c) District a.nd Traffic Superintendents on the Indian Raih':ays , 

Mr. O. D. M. Hindley : The Honourable Member is referred to the • 
Railway Board Classified List of State Railway Establishment -and 
Distribution Return of Establishment of all railways a copy of which is 
available in the l\Iembers' Library. 

EXPENDITURE ON THE BRITISH EMPmE EXHIBITION. 

270. Beth Govind Das : Will Government be pleaRed to state the 
total expenditure hitherto incurred by the Government of India on accouut 
of the British Empire Exhibition T 

The Honourable Sir Oharles Innes : The attention of the Honoutab'!e 
Member is invited to my answer to Question No. 850'.1 4th February ~

Legislative Assembly Debate&-Volume IV, No.4, to which I have nothin; 
to add. 

INDEBTEDNESS OF INDIAN AGRICULTURISTS. 

27,!. Seth Oovind Das : Will GOVErnment be pleased to state if and 
when was any_ inquiry made as to the indebtedness of I r t ;~ts in 
India Y 

~a  When was the last inquiry made and with what result 1 

(b) Was there any committee appointed under the prpsi(lt'nblhip 
of 1\11'. Maclagan? Was the report of this committee pub-
lished? If not, will Government be pleased to pillce the same 
on the table ? 

. Mr. J. W. Bhore: (a) No forma:! iilquirv by a Committee ot' flther-
wise has ever been made iuto the question of agricultural indebtedness 
in India. 8ir Edward Maclaga.n wrote an exhaustive nOle on ttle :>UOjee'c 
in 1911 which. I am sorry to say, is 'out of nrint.. but T will hI' dad to !rend 
the Honourable Member a copy of it for his perusal, if desired. 

(b) Sir Edward Maclagan was the President of the Committee on 
Co-operation in India, W11o:>e report was puuli:>hed in 1915. 

PROVISION OF FACILITIES FeR TECHNOLOGICAL STUDIES IN INDIA. 

272. Seth Oovind Das : Will Government be pleased to state a~ 

i'aeilities have been provided in this country for technological studif:'101 from 
an industrial point of view beyond granting stipends to students broing out 
til foreign countries for such studies Y 

_ The Honoura.ble Sir Bhupendra "Nath Mitra: The Honourable 
Member is reminded t.hat technical education is now mainly a provin-
cial transferred subject and the development of technical education and 
provi!1ion of 'facilities for such education are pt:imarily the functions 
of the Local Governments. The GOVl'rnment of India Silt. unable to ~ e 

details of the facilities for te no o~ a  training ill' the Provinces. The 
Central Government provides facilities for t~ n ea  training in the 
State Railway and Telegraph .Workshops, the Orfinance Factories, the 
Forest Research Institute .at Dehra Dun, the Agricultural Research 
;lnf>titute and College at PUlsa, the imperial Instiiut,e. of-Animal Husbandry 

• 
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• • ,and a r~n  at Bangalore and the Imperia! Bacteriological Laboratory 
at Muktesar. A seheme lor tbe establishment of a high grade tehool 
of Mining and Geology at Dhanbad has been started . . 

• • lNDIA.N TECHNOLOGICAL STUDENTS ABROAD • 

273. Seth Govind Das = Will Government be pleased to state the 
J11lTnbcr of students sent out during the last three years for tcclmolcgical 
st ullies to foreign countries and the subjects they have taken IP:', itnd the 
r1ac(:s where they studied and are studying f What a I t ~ fhc-y have 
for praetical tra.ining! HO"w many of them have by this time returned 
and Itow are they now employed Y 

fte Honourable Sir Bhupendra Nath Mitra: A statement giving 
particulers regarding students sent by the Central Government during 
the last three. years is laid on the table. Details regarding scholars sent 
by tbt" Provincial Go.vernments in recent years are not available, as the 
State Tf'Cbnical Scholarships were provincialized with effect from 1918. 
Certain information regarding these scholarships awarded during the 
year] 923-24 was, however, recently eonected by the Government of India 
a.nd illl contained in the statement laid on the table. 

Stale Tulaical BciolGrBlip. Avxzr4d ~ the CentrAl GOfIf.NlMea' i'Rri., tie ,1.r. 1921-2f1 
AU 1923-24. 

Yar. 

1921-%2 " 

19!3-B •• 

Do. 

No_ of 
jstudent8 
sent. 

Subject 
of 
.tady. 

Places wllere 
IItudied or are 
sbIdying. 

Facilities available 
for practical 
iraininl. 

, 

Bowman)" 
have 
returned 
to India 
and how 
they are 
employed. 

J\'-v-eterln-.-21-.-1 Royal Veterinary I Not knOWD Net yet 

I j Cililege, London_ i / ret1ll1led. 

I MiIliDg [ROyal School of l Facilitiel for prae- DO. 
I Miud, London. ! tical traiDilJl; 

I GeoIogieal 
" Surveying_ 

• 

I ! a.rranged for by 
; ; the High Com-

1 missioner for 

! India. 

Royal CoUege of ; Do. 
8ciem:e. London. ! 

, 
Royal ScIlOOI of r I Minllll, London. ; 

. ! 

Do. 

Do. 

Do. 
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Statemeat Mowing 1M n'llmW of ~tate Tecllflieal SdwlarihifJ& tmab1,. abrJ, which were. 

awarded during 1M 1/eaT 1923-24. 

Govt. of India 

Govt. of Mad .... 

Govt. '1f Bombay 

Govt. of Bengal 

Govt. of the U. P. .. 
Govt. af the Punjab 
Govt. of B • .t o. 

Gon. of Burma 

Govt. of the C. P. 

Govt. of Alaam 

Subjects of study. 

Mining 
Geological surveying 
Metallurgy 

Ceramics 
Manufacture of paints and varnishes 
Textile chemistry with particular reference 
to bleaching, dyeing and finishing of &ilk 
and cotton fabrica. 

-Chemical manufacture (pharmaceutical) 
Textile industry (spinning) 

Silk weaving, reeling and dyeing 

/
'  I 
Number.! T<fal. 

t ~ I J
I I 
I I) 3 
1  ) 

1 

!J 2 1 

J I) 
Manufacture and refininJ of vegetable 1 is 2 
ILIld fish oil&. 

I , 
unue dyeing, printing and bleaching 1 

, 
1 I , 

Nil. i Nil. 

Chemistry of oils and fats I I) 2 Steel casting .. I 

I ' Agricultural chemistry I i} 2 Oil mining I 

Coal mining .. I 

I 
I 

., Nil. 

~ TOTAL 16 

GRIEVANCES OF SECOND CLASS RAILWAY PASSENGERS. 

274. Beth GovlDcl Das : Will Government be pleased to state : 
(a) If it-nas been brought to the notice of the RaihvaJo IlUthorities 

that second class passengers are generally pnt to incon-
venience for want of accommodation in second e s ~ com-
partments by reason of railway employees tra e ~ J  with 
free ·passes occupying a good deal of space in the f'Ompart-
ments , 

.(b) If the answer to (a) be in the affirmative will Government be 
pleased to state if the Railway authorities have done ~ t n  

to remedy this grievance of second class passengel'll tranlling 
OR payment Y 

Mr., O. D. 111. Hindley: (a) and (h). o ernme~t are not aware 
that second elass passengers are generally put to inconvenience because 
of Railway employees travelling on passes and CIl'ders are in force that 
pass holders IJhoul.d give way to paying traffic. Complaints of shortage 
(,f ,ac'!ommodationon any particular section receiv" attention from the 
;railway udm ~ strat on concerned. . 

.. 
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• • • ST,A TEMENTS LAID ON TfIETABLE . • 
1Ir. H. R. Pate (Army Secretary) ; Sir, I beg to lay on: the table the 

v,formation promised on the 24th March, 1924, in reply to Colonel 
GidnV's Quetltion No. 957 regarding the position of memtrers of the 
domiciled community in the British and Indian Army. 

(8), (0, (it) and (iii). The Governml'nt of India understand that legally 
members of the domiciled community are eligible' to enlist in the ranks of the British 
Army. They are not, however, a~tua y enlisted in the British Army as a matter of 
regular practil'R., the reason being that recruitment for the British Army, which is 
controlled by the War Offic,e, is. ordinarily e~trr ed out in the United Kingdom. In 
individual cascs, pennission has in the PlIBt been given to enlist men in' India, amI 
members of the domiciled e,ommunity were enlisted in some numbers during the Great 
War: but recruitment in India has recently been stopped altogether under the orders 
of His Majesty's Government on the ground that the whole policy of carrying out 
enlistment for the British Sel'viees in India is being examined by the War Office. ThO! 
Government of India have no further information in regard' to this part 01 the 
Honourable Member's question. 

Members of the domic.iled community being European British subjects lIB defil\cd 
in the Code of Criminal Procedure, aie not, and, it is understood', ean:not under tIle 
existing Inw be regarded as eligible to enrol themselves in the ranks of an Indiall 
l:nit of the Indian Army. To 118e the Honourable Member's phrase, they are not 
ranked as Indians  for this purpose, and consequently the remainder of the Honourable 
Member's question on this point does not arise. 

(b) No changes are in contemplation in tlie composition or the organization of 
the' nn~  in India which would affect the present position of the domiciled eom~mty 
in regard to enlistment in that Army. 

The Honourable Sir ~ der Muddiman (Home Member) : Sir, I 
begto lay on the table a st4tement showing the number of licence;; g-rant(>d 
for fire-arms during 1923, inclUding renewals, in superse&.ion of the 
statement laid on the table by my predecetlSor on the 25th l\laTeh, 1924. 

SCGte1Reftt IIMwing the number of licencell granted for fire-arms during 19113, i1l1'luding 
renewalll_ 

(In IlUperllellllion of tllat laid on the table on the 25th March, 19$4.) 

Provinces 
Madr/IB 

Bombay 
'Bengal 
United Pro\incel 
Punjab 
Burma 
Bihar and Orissa 
Central Provinces 
Assam 
North·West Frontier Province 
Coorg 
Delhi ,. 

Baluchistan 
A..ndaman and Nieobar I_lands 

1 

• Total 

Number. 
58,015 ' 

36,239 
44,563 
68,:';95 
32,503 
15,851 
17,573 
19,148 
18,865 
13,982 
1,933 
481 
500 
48 

~ ,  
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.STA'hM.ENT REGARDING THE REPORT OF THE ROYAL COM:: 

MISSION ON THE SUPERIOR SERVICES IN INDIA . 

• 'The Honourable Sir Alexander MuddimaD. (Home Member) : ~ r, I 
woul(l. ask 'your permission and the indulgence of the House to make a 
statement in regard to the Report of the Royal Commission on the 
:Superior Services in India which is no\v in the hands of Honourable 
Membf'l"Et. :Several questions have been asked in connection with this 
Report and it will probably be easier for me to make a general statement. 
When Honourahle Members have had an opportunity of reading the 
Report they will no d()ubt observe that the recommendations of the 
Commission are unanimous on all main points. They cover a wide field, 
including the Indianization of the Service!!, the eSUlulishment of a I'ublic 
Services Commission and the control by Ministers of the Services which 
the Report recommends should be recruited provinciallv in the future 
an(l tbc remedy of grievances of the Services. I should point out to 
the JIl)use that the Report is of an urgent character, that its main re-
l'ommendations are interdependent and that this nterdo~ enden e was the 
bas ~ of its 'Bnanimity. Thfl Assembly has already been assured by the 
Government that they propose to give an op..POrtunity to Honourable 
'Membel"S to -express their views on the Report, but the House will no 
doubt understand that neither the Government nor the Secretary of 
Ptate fAn s1l8JM'l)d consideration of the Report in the meanwhile. How-
e e ~ if /liter Hoaourable Members have had an opportunity of examin-
ing the Report there' is any strong feellng in the noose in favour of 
discussion during the current Sp1lSion, Government will be glad t(l give 
an opportunity for this and will consider what arrangements could be 
madE', although of course, it will not be possible for them to express their 
del£I!jte views at such short notice. 
Donourable Members will understand that the Provincial Govern-

ment~ are vitally interested in many of the recommendations and that 
their views will have to be obtained by us. While the Government are 
anxiouf. to obtam the views of the Assembly at the earliest possible date, 
it 1'18" be necessary for the Secretary of State to take decisions on 
mattE:rs of urgently, and in this connection I must refer the House to 
what my predecellsor said in July 1923 and again in March 1924. I 
will 'luote what he said last July : 

" We cannot here either aa an Aasembly or as a Government of India limit the 
eoDBtitutional and statutory powers of the Secretary of State in this respect, and if 
there are matters pressed upon him by the Royal Commission which require mmed at~ 

;orders, then it wiD be ue_ry to reeognize his power to take a decision in adftDOO 
of any discussion by the Al!8embly. For the rest we shall be quite prepared to allow 
the Assembly an opportunity of disl!U88ing the main reeo~endat ons of tho Boynl 
C(lmmi88ion; we shull meet any vieWll it may advance in iliseuasion in the usual way 
and shall forward its recolllmendatioD8 to .tho Set'.retary of State." , 

.1 take this opportunity of announcing in connection witli one of 
the recommendations of the Committee that the Secretary of tat,~ and 
tho G.oYernmt'nt of India are of opinion that whatever measures of relief 
recommended by the Commi88ion may be finally sanc.tioned, that effect, 
as recommended by the C.ommissioll, should be given to them from the 1st 
.'\ I)t'il 1924. 

Diwan Bahadur 1\1. Ra.machandra Rao (Godkvari cum Kistna : Non-
Muhammadan Rural) : Sir, may I ask the Leader of the House whether 
Ae has ~en in the newspapem the statement made b, Mr . .Richards in the 
.(2277 ) 
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.House of Commons in which he seems to have given an undertaking that 
no ~ders on this Report will be passed until it. was discfLssed in this 
House T It seems to me, Sir, that that statement is somewhat in conflict 
with the statement which has been made by the Honourable the Leader of 
the House. I should like to know definitely whether it is not possible to 
postpone the consideration of this Report definitely to September, and, if 
not, in what respects t.he Government of India and the Secretary of 
State propose to take action and what parts of that Report they propose 
to deal with immediately? It seems to me, Sir, that this report imposes 
cGllSiderable financial burdens on this country, and I should think that it 
iii ~ry desirable that suitable opportunities should be furnished to this 
H<0use before either the Government of India or the Secretary of State come 
t.eI .conclusions in regard to this matter. In these circumstances I should 
like to know definitely if the Secretary of State proposes, notwithstanding 
the statement made by :Mr. Richards, to deal immediately with any por-
tion of this Report. The Honourable the Leader of the House has stated 
:that a suitable opportunity would be provided in the current Session if 
necessary for the discussion of some of the topics in the Report. 1\1ay I 
point out, Sir, that, if that was the intention of the Government, it would 
have been far better if this Report had been published a month before it 
actually was published and placed in our hands. It was certainly possible 
:[or the Government to have taken that course. I submit, t ere or~ that 
these considerations should be borne in mind, and if there are matters 
which must inevitably be disposed of in this Session, I trust the HonoUlahlc 
the Leader of the House will make a further statement on the subject after 
due consideration of the whole position. 

The Honourable Sir Alexander lIIuddiman: My attention has been 
drawn to a telegraphic report· of a statement made in the House of Com-
mons by llr. Richards, but I have seen nothing more on the subject than 
that. We have had no official communication on that subject, only the 
telegraphic statement in Reuters. I am not, therefore, sure whether it is 
a correct report or not. 

On the second point-it is far from my desire to force a discussion 
of this Report on an unwilling House. That is not my point at all. What 
I said was that if Honourable Members desire to discuss this Report, then 
we will do our best·to give them an opportunity. 

The third point made by the Honourable Member was as to what 
points of the Report would be dealt with. I think I have made that 
clear. In my statement I said it may be necessary for the Secretary of 
State to take decisions on matters of urgency. That is the case, but I will 
consider what the Honourable Member has said. 

Diwan Babadur II. Ramachandra :&&0: May I know whethcr the ( 
Leader of the House is in a position now to say what those matters of 
urgency are on which the Government of Ip:dia and the Secretary of 
State wish to take.action. 

The Honourable Sir Alexander Mnddiman :  I am not in a position 
to say at the present moment. I would add with reference to the Honour-
able Member's remark 1I1at it would have been a good thing if the Report 
had been published earlier, that I myself saw a copy of the Report for 
the first time on thc ~ st of May, and it would have been quite impossible 
for it to have been published earlier. 1t was not received in India till 
the 21st of May.-
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Diwan Bahadut M. Jtamachandra Jtao : The Honourable Member 
may kindly indicate to us-I do not say immediately-if there are any 
matters of u.gency on which the! should take action at 0.nce. We s~o~d  
like to know t.hit.; UN early aN possIble, HO that we may consIder the question 
whether any points in the Report should be diseussed in advance of the 
debate which must inevitably come in September. That is all that we are 
anxious about. 

The Honourable Sir. Alexander Muddiman : I. should like to take 
time. 

Dr. H. S. Gour (Central Provincet; Hindi Divisions: Non-Muham-
madan) : May I ask the Honourable the Home Member to be good enough 
to convey to the Secretary of State that it is the wish of the non-official 
Membert; of thit; House that no action should be taken upon this Report 
before that Report is ·considered by this House. 

Mr. M. A . .Tinnah (Bombay City: Muhammadan Urban) : Sir, the 
view that I wish to place before this House is this. Either the Govern-
ment desire to give this House a real opportunity of expressing their 
opinion on the mattert; raised in this Report, urgent or otherwise, or not. 
That is the first question. If the Government desire to take immediate 
action in accordance with the recommendations of that Report on the 
ground that there are certain matters which cannot brook delay, then 
I would urge upon the Government to formulate those particular items 
of the Report "'hich they consider are urgent and cannot wait until the 
September Ses.-;ion. When you have formulated those items and if we 
have no choice, we must make the best of the position and we must be 
given an opportunity during the current Session to raise a discussion on 
those particular urgent items. If the Government really desire not to 
exercise their power, H they think that the opinion of this House is going 
to receive real consideration, then no item should be determined by the 
Government without obtaining the opinion of this House. 

The Honourable Sir Aleunder Muddiman : The reply to the point 
just mentioned is practically what I said to my Honourable friend opposite. 
Government will consider t.he point. I am not in a position to say more 
than that. 

Mr. M. A . .Tinnah : Will the Honourable Member be good enough, 
seeing that we have got only 10 days, to communicate to this House as soon 
as possible his decision T 

The Honourable Sir Alexander Muddiman : Certainly. 
Mr. V . .T. Patel (Bombay City: Non-Muhammadan Urban) : And 

meantime will the Government be ea ~ed to convey to the Secretary of 
State, as suggested by my Honourable friend Dr. Gour, the desire of this 
• .Assembly that no action should be taken on this Report by the Secretary 
of State wit.hout giving an o ~ ortun ty to this House to express its opinion 
on the a ~us recommendatIOns. (After a pause.) Will the Govern-
ment . of India be pleased t.o convey the wish of this House T That is the 
questIon. 

The Honourable Sir Aleunder Muddiman' We have not had an 
opportunity of ascertaining the wishes of this Houle in the matter. 

Mr. A. Rangaswami Iyenrar (Tanjore CU", "richinopoly : Non-
• MuhaID;m.adan Rural) : You would not give \1S an opportunity to express 
our oplmon. • 

L68LA .. ~ ,  .j.. ~  r f .j f} P1 fl'::' 
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Ilr.-V. I. Patel: Are the Government of India in any doubt 'as to 

the desire of this House that no action should be taken by the Secretary 
~,  State on these recommendations unless this House has got an QPportunity 
to exlX'ess its opinion ! 

The Honourable Sir Alexander Muddiman: The Government of 
India are well aware of that. 

Mr. V. I. Patel: That being so, will they' convey that wish of this 
Hous£' to the e retar~  of State? (There was no answer.) May I take 
it, then, that the Government of India have no reply! 

Dr. H. S. Gour : It is certainly not unconstitutional for the Honour-
able the Home l\Iember as the Leader ()If this House to convey to the 
Secretary of State the strongly expressed desire that no action should be 
taken under the statutory powers conferred' on the Secretary of State 
unless and until the opinions of this House are collected, heard and trans-
mitted to the Secretary of State for his consideration, I think the Honour-
able the Home Member should ha\'e no hesitation whatever in acceding to 
the yery reasonable desire expressed by this House. 

The Honourable Sir Alexander Muddiman: The Honourable Mem-
ber is treating this matter a.-; if a Resolution had been moved and carried ; 
and without notice at all. 

Dr. H. S. Gour : Sir, it is not a question of Resolution. It Js a 
question of the unanimously expressed desire on the part of the non-official 
Members of this House. It is not a question of Resolution. And if it 
i8 a question of Resolution, is the Honourable the Home ~Iember prepared 
to give us an opportunity to move a Resolution to that. effect 1 I under-
stand that no non-official business is to be transacted during the next few 
days. If it is a question of Resolution and if thc Honourable the Home 
~Iember thinks that a Resolution to this effect is called for, we are pre-
pared to table a Resolution if the Honourable the Home Member will give 
UK facilities for it. 

Mr. V. I. Pa.tel: Is it then that the Government of India want to 
drive this House to move an adjournment to express an opinion on this 
point? . 

The Honourable Sir Alexander Muddiman : It is not the desire of 
the Government of India. . 

Mr. President: Are the Government of India prepared to convey 
to the Secretary of State the desire of this House as expressed by various 
Members that no action should be taken on any part of the Report till 
this House has been able to express its opinion , 

The HODo11l'6ble Sir Alexander Muddiman : Certain ly. 

lIIr. President: I take it that the Government of India are prepared 
to COiDmunicate the desire of this House to the Secretary of State. 
'1'he Honourable Sir Alexander Muddiman : As exprt'ssed by certain 

Members. ~ 

1Ir. President: As the general opinion of the House. 
~e  Honourable Sir 4lexander Muddiman : That is rather a different 

proposItIon . 

... V. I. Patel: That means we should move an adjournment of the 
H01We ·to-morrow. 
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• • JIr .•. A. Jinnah: SiJ, I do ask the Honourable the Le\der of the 

House to do this mooh, that he should communicate to the Secretary of 
State for India that it is the desire of a very large body of the non-offieial 
MemberH oDlthis side (Voices: " All " and" All non-officials.") the whole 
body of non-officials (Mr. V. J. Patel: "And a ~o the officiaIR.")· The 
point, Sir, that I want to make clear is this. Although we have not formally 
obtained the vote of this House, it is obvious, that there is a very strong 
feeling in this House that no action should be taken unless an opportunity is 
given to this Hou'Je. 

The HODourable Sir AleuDder l't'IUddimaD : I am prepared to give 
an und(·rtaking in til(' form put J ~; ~ r  Jinnah, namely, that we should 
inform the Secretary of State that a large number of non-officials desire 
that an opportunity should be given to this House for disc.ussion before 
any action is taken on the Report even on points of urgency. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 

Mr. PresideDt : I have to announce to the House that the following 
Bills which were passed by both Chambers of the Indian Legislature have 
been assented to by His Excellency the Governor General under the pro-
visions of sub-section (1) of section 68 of the Government of India Act : 

L1) The Indian Coinage (Amendment) Act, 1924; (2) The Indiau 
Income-tax (.A -nendmt'nt) Act, 1924. 

THE STEEl. INDUSTRY (PROTECTION) BILL, 

The HODourabJe Sir Charles InDes (Commerce Member) : Sir, I beg 
to introduce the Bill to provide for the fostering and development of the 
ateel industry in British India. 

Before I ro e~d to the next motion which stands in my name on 
the paper, I would ask your permission to make some preliminary obser-
vations. In the first place, I wish to say just a word or two about. the 
Tariff Board. Honourable Members are no doubt aware that quite recently 
publicity bas been giyen to certain criticisms of the Tariff Board.' It has 
been, suggested that tlwir procedure was needlessly elaborate and there-
fore unduly dilatory, that they travelled too much, that they might well 
have sat down in one pl(lce and left the people to come before them and 
make their represel'tatiolls. We have alreasiy published oar views on criti-
cisms of that kind, and I do not want to traverse again the whole ground. 
But I do wiHh to emphasise certain points. The Tariff Board is charged 
with the most reRponsible functions. It is the duty of the Board to 
advise the GovernIllent of India not merely whether a particular industry 
requires protection but whether on the whole the balance of advantages 
lies in giving it protection. It ill their b~ ness to weigh all the interests 
not merely of the particular industry claiming protection but also of all 
other nd~tr es which may be affected. And above all it is their duty 
10 consider thc effect of any ro ~ s which thfY may make upon the 
general consumer and the general tax-payer. Publicity is their maiu 
safeguard and it is allio our main safeguard, and I say.that it is the duty of 
the .Tariff Board so to order their procedure as to facilitate jn every possible, 
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way representations to it. It is for them to decide how hest to dis· 
.. charge these responsible functions. I say again that the Gowrn-
ment of In,lia are not prepared to fetter their discretion by any 
nst~ t ons on this matter. In particular. we are not prepared 
to issue to 1:Jhem instructions which might be interpreted as requiring them 
to sacrifice care and thoroughness to expedition. As regards the particular 
Report which is the subject of our consideration to-day, it is a report of 
probably 1:Jhe most difficult and most complicated investigation the Tariff 
Board will ever have to make. Personally, I do not think that eight 
months were at all too long for an investigation which deals with so many 
industries, some of which industries affect practically the whole of the 
l'opulation of India and for the preparation of a report which covers ;iO 
wide a range. Indeed, I may say that I am personally aware that the 
members of the Tariff Board could not have submitted their report with-
in that period of time if they had not worked extremely hard. I will say 
more. Opinions may legitimately differ as to the soundness or otherwise 
of the Tariff Board's conclusions. But I make bold to say that no one 
who has read that report can fail to acknowledge the great ability, the 
care, the impartiality which the Tariff Board brought to bear upon a wry 
intricate task. I want to make another preliminary observation of a 
rather more delicate kind. One of the difficulties which confronted the 
Tariff Board and which confronts us is the fact that the steel industry in 
India is represented at present by a single firm, the Tata Iron 8Jlel Steel 
Company. It was that Company which applied for protection and' quite 
rightly it placed its books unreservedly at the disposal of the Tariff Board. 
The result is that the Tariff Board's Report is very largely taken up with 
the affairs of that one Company. All the mistakes, misfortunes and the 
difficulties of this Company have been brought into the pitiless glare of 
publicity. It was right, of course, that it should be so. As I have just 
said, pUblicity is our main safeguard. The Company applied for protection, 
and it was for the Company to prove its case. But the Bill that I am sub-
mitting for the con!."idcration uf the House is bound to arouse controversy. 
And what I fear is that that controversy may tend to centre round the 
affairs of this one Company. Partisan feelings may be aroused and the 
issue may be complicated or even obscured. I think, therefore, that at 
the very outset I ought to try to express very briefly the views of tthl' 
Government on this question in its broadest aspect. On the one hand 
Jamshedpur must capture the imagination of every one. I can vouch for it 
that it catches the .imagination of anyone who goes there 8Jld sees the place. 
Where 17 years ago there was desolate, silent, jUJlgle, there Ilre to-day the 
noise and life of a busy manufacturing rown. That town has ro~n up 
round the works of the grea.test single manufacturing concern in India. 
Those works owe their existence to the genius 8Jld the foresight and ima-
gination of a great Indian. They are big with promise for the industrial 
development of India, and they are just reaching a stage which is alwaYI:i C 
difficult and always critical for a manufacturing concern-I mean th,! 
stage when the labour is still being trained and when the maximum output 
has not yet been 'attained, Moreover, unfortunately for the Company. 
that stage has been reached just at a time when world condition.'! are most 
difficult and when comRetition is fierce in the steel markets of the world. 
Every one will sYinpathise with difficulties of that kind, 8Jld it is only 
natural t,hat there s~u ~ be a,generaldesire in India ~ at the Company 
should WID through Its dIfficultIes to an asaured prOllperlty. On the other 
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hand, on lD.'Qat get the matt~r into its proper perspective. pnft;eetion im. 
poses ~ burden on the country. It may be to the ultima.te advantage of 
the country that that burden should be borne. And if we go in for 
protection at all, naturally the protection must be adequate to the end in 
view. But equally it must not be higher than is necessary for that end. 
Now, the end in view here is the establishment of a steel industry in India 
and, moreover, of a healthy steel industry. We want, of course, to preserve 
the existing Company, but the Company itself must co-operate. That waR 
the reason why the Tariff Board were not able in all matters entirely to 
accept the figures of the Tata Iron and Steel company. For instance, for 
their purposes they had to make calculations of fixed capital expendit ure, 
and in making these calculations they did not accept the fixed capital 
expenditure (.f t.he Tata Iron and Steel Company. They found that it 
had been inflated by various causes and, among other things, they cut 
it down by 4 crores of rupees for the purpose of their own estimates and 
ealculations. Their object was to ensure that the tax-payer in India should 
not be required to pay for the misfortunes or the mistakes of a single 
Company, and the result is that, though their proposals are drastic ao,; J 
Ihall presently show, they do not, if I may use the expression, place the 
Company on velvet. On the contrary, they impose upon the Company th{· 
obligation of exercising rigid economy in order that as soon as may be 
they may reduce their works cost as low as possible. Now, the Government 
entirely agree in thc view which the Tariff Board have taken in this matter. 
If th\ Legislature is prepared to assist the steel industry at an expense 
to the tax-payer which is estimated at a crore and a half of rupees per 
annum, then it is up to the industry to play its part and to co-operate in 
order to make it worth while for the tax-payer to undertake that burden. 
It is up to the industry to do all it can to make the policy successful. 
That is to say, it is up to it to exercise economy in every possible way, 
to work for efficiency and to do all it can to place itself upon a proper basis. 

I come now, Sir, to my task this morning. The difficulty, of conr8e, 
is to know how to tackle it. But knowing this Honse as I do and jud:z-
ing also, I 'may add, by the number of amendments I have received, I 
think I may assume that every Member of the House has studied the 
Tariff Board Report and is familiar with the provisiom; of the Bill that 
I am placing before the House. On this assumption I propose to con-
fine myself mainly to what I eonsider to be the crucial points of the 
case. I do not propose to arglH', for instance, the qucstion whet.her the 
steel industry in India has a comparative or natural advantage. I 
think we need have no difficulty in accepting the findings of the 
Tariff Board in that matter. Thf' natural advantages lie, for example, 
in inexhaustible deposits of rich iron ore situated closE' to the COR] 
fields. Now do I propose to address myself to the question whether 
the steel industry can be expected f'vent.ually to face world competition 
.without assistance. Here again I have no difficulty myself in accept-
ing the opinion of the Tariff Board ; but I should like to say a wore; 
of warning to the HOllse. Experience in other protectionist countries 
shows that it i.'1 easier to put. on these protecth'e duties than to take 
them off. One of the djsadvantag-es of protective duties is that they 
tend to create vested interests, and those vested interests very nat'.lraUj, 
oppose tooth and nail any reduction of the protective duties, ~ e  

though the apParent lleed for them may have dis\ppeared. I do not 
propose to spend time on questions like these. I.will come first to 
what I reiard as the firat crucial point of the case, namely, the questi.,Ul 
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whether the steel industry of India needs protection. .A1'J regards the 
past, I think that question is a comparatively simple one. We ~ n 

all accept the finding of the Tariff Board that ·with lirices at their 
prt!sent level and . with works costs as high as they are now, steel CRTI-
not be made at Jamshedpur except at a loss. The future trend of costs 
and prices is a much more difficult matter to assess. I have already 
mentioned some of the factors that govern the problem. I have 
mentioned the labour point, and the point about maximum output. Mueh 
again will depend upon the success of the new duplex process at 
Jamshedpur, and the Tata Iron and Steel Co. has still to solve the 
problem of combining quality with quantity. All this may be summed 
up in the remark that the Tata Iron and Steel Co. is passing through 
a difficult transitional stage. The future .course of prices is even more 
difficult. I think we can only take a broad view on this part of the 
question. The broad outstanding fact is this: if we leave the United 
States of America out of consideration, we know that the productive 
capacity of steel plants in Great Britain and on the Continent has been 
greatly increased by the war. Vl e know also that markets have been 
diminished as the result of the war. We know also that at the present 
time :nue!1 _,tcpi nhnt is ly.ng-idic. and we may assume that, if t.here 
is any marked rise in prices, that idle plant will come into operation. 
On all these grounds then we may assume that for the next year or two 
the world prices of steel are likely to remain at a low level. This, then, 
is the position. On the one hand you have these powerful, atur~, 

efficient steel firms in England, Scotland and on the Cont.inent fight-
ing for very existence in a contracted market, and cutting their prices 
in the struggle. On the other hand you have the Tata Iron and Steel 
Co. passing through, as I have said, the most difficult stage of its 
existence. It has not yet attained its full stature or its full ·strength. 
If we look at the matter in this way, it must be evident to all of 11;; 
that the steel industry in India, if it is to survive, must have temporary 
assistance during the present transitional period, and that if it does 
not, it will be squeezed out. Nor can it be said that the need .for 
protection arises out of inefficient technical management. sta e ~ 

have been made, and the Tariff Board have pointed out directions in 
which economy can be secured, notably in fuel consumption. But they 
expressly dissociate themselves from the view that eosts have been 
raised to an unjustifiable level by failure on the part of the techniC'al 
management at Jamshedpur, and their definite  conclusion is that during 
this transitional period it is not likely that the Steel Company, unless 
something is done, will be able to manufacture steel except at a loss. 
That is the Board's conclusion and the Government of India are pre. 
pared to accept it. But it is not enoug-h to arrive at the conclusion 
that the steel industry requires protection, and that it fulfils other con-
ditions laid down by the Fiscal Commission. The two most difficult-
questions still remain. The first is, what is the amount of protection 
required ; and the second is whether on the whole the balance  of ad-
vantage lies in according to the industry that protection. Now the 
question of the :mount of protection raises a number of other subsidiary 
questions, all important, all difficult, all controversial. There is the 
question of the extent of the protection ; the question of the form of 
protection; and the question of the period of protection. Now I" take 
the question of t ~ extent first for, if we are to make a start along the 
primrose path of protection, it is well that we should realiMe at the 
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outset ~  far this first journey is likely to take us. The Tariff Board 
eliminate from the scope of their proposals such kinds of steel whieh 
are not made in India now and which are not likely to be made in tjle 
near future, but even so they spread their net very wide. They deal first 
with raw steel, that is, the classes of steel made at Jamshedpur. The 
principal classes are such common kinds of steel as rails, structural shapes, 
angles, tees,' channels, common bar, common rod, etc. On all these 
kinds of steel which are the common kinds', the Tariff Board propose 
to impose heavy duties. But they could not stop here. Steel is the 
raw material of many other industries, and the Tariff Board had to 
consider the effect of their proposals on those' other industries, in 
particular upon important engineering industries. They recommend on 
fabricated steel that the duty should be raised trom 10 to 25 per ('ent. 
It should be noted that in this proposal they do not merely compensate 
engineering industries for the imposition of duties on raw steel; they 
go further and give the engineering industries a measure of !mbstantiv,l 
protection. It stands to reason, of course, if you are going to protect 
your steel industry, you must go further and se~ure to it its markets. 
They do not stop even here. Subsidiary industries, such as wagons, tin-
plate, agricultural implements, and the like, also had to be considered. 
Sooner or later and sooner rather than later, the question of machinery 
will have to be taken up, and it will be evident that, when the stone 
of protection is thrown into the pond, more ripples will be set up than 
it. is podible now to o~see  But it was inevitable that, when the 'fada' 
Board were dealing witE. the steel industry, the scope of their proposals 
should be wide. I pass on to the next question, namely, the amount of 
protection required. Here we come at once to difficulty. The Tariff 
Board had to 'make definite recommendations as to the amount of pro-
tection. The general principle, of course, was clear ; it was that the 
protection afforded should be the minimum required to tide the industry 
over this transitional period. But, as I say, the Tariff Board had to make 
concrete proposals as to the amount of protection necessary. For this 
purpose they required a criterion, and they took as their criterion the 
gap between the fair selling price in India and the average import price. 
This was thf'ir criterion. Now I do not criticise the method adopted 
by the Tariff Board. It is quite obvious that they had to have some 
criterion, and it scems to me that the criterion they settled on was 
eminently a reasonable one. But their method is open to obvious 
difficulties. In the first plaee it involved the Tariff Board in intrillate 
calculations as. to costs of production and in forecasts necessarily 
speculativc about the trend of future prices. It leads also to other 
difficulties, to which I shall have occasion to refer later. I shall just 
make a passing reference to one. The Tariff Board seldcted as their 
fair selling price Rs. 150 a ton, and it has been suggested it was tht'ir 
~ent on to guarante,e to the industry an average of Rs. 180 per ton 
for steel during the period, but this is putting it too high. For nstan ~, 

if you add the bounty proposed b~  the Tariff Board to the contrar.t 
prices for Tata's rails, you find the sum total does not make Rs. 180 per 
ton, nor did the 'l'ariff Board intend that it should. But I do not wish 
to enlarge on difficulties of this kind. They were inherent in the task 
before the Tariff Board. Nor do I wish to quarrel t~ the Tariff Board '. 
results. What I do wish to impress upon the House is the fact tllat 
t.he Tariff Board's proposals are drastic. I will not· go into all the 
(letails because. they are !lPt out in the Bill itself, but let me give one 
or h,o examples., ~ ~ ('ommon steel bar for instance, a taIng, whioh· is. 

. '. 
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-in eommon use in India. 155,000 tons is the estimated anm\81 commmp-
tion ~  common bar steel .in India, and of this amount the Tata tee~ 

Company expect to supply 30.00Q tons this year. On this a duty of 
Rs. 40 per ton is proposed. That, if you convert .it to ad 'Valorem on the 
basis of the present tariff valuations, represents an ad valorem duty of 
nearly 30 per cent., that is. treble the existing duty. On structural steel 
again the duty proposed is B.s. 30 per ton. That represents an ad valonm 
duty of 20 per cent., or double the existing duty. On fabricated steel 
again the duty goes from 10 to 2;) per ton, an increase of 150 per cent. 
If you convert all these specific duties to ad valorem on the basis of the 
present tariff valuations, you will find that, with one unimportant ex-
ception, they represent ad valorem duties of from 15 to 28 per cent. and 
I well remember with what misgivings and with what doubts and hesitu-
tion we weRt up to 10 per cent. in 1922. In no case is the increase of duty 
less than 50 per cent. In some cases it is 100 per cent. In other cases 
it is 150 per cent. In one case it is nearly 200 per cent. Now I am well 
aware that countries which have gone in for protection have had to impose 
high protective duties. I do not wish to weary the House by giving 
detailed comparisons, but I will giw two instances drawn from Australia. 
I have just mentioned that the duty proposed in India on common stcel 
bars is Rs. 40 a ton. The corresponding duty in Australia rises from 
Rs. ~  to Rs. 60 a ton, according as the bar steel comes under the British 
Preferential tariff or the Intermediate tariff or t ~ General tariff. The 
rate is the same in Australia for structural steel. In India the rate pro-
posed is Rs. 30 a ton. Xow it will be said that, judged by the Australian 
standard, the duties proposed are nothing out of the way. That is quite 
true. But I would ask the House to remember the difference between 
Australia and India. In Australia there are four million inhabitants. 
In India tl;tere are 315 million inhabitants. In Australia the standard 
of living, the standard of wealth, the standard of taxation is high. I 
believe the national debt works out at no less than £160 per head of popula-
tion in Australia. I will not venture any estimates as to incomes in 
India, but I will say this, that having regard to the relative poverty \;f 
India, we must admit that the duties proposed by the Tariff Board arc 
in themselves very heavy duties. I doubt indeed whether the Tariff BoaI'll 
could properly have gone higher. 

I come nOl\' to the question of the form of the proposals. There are 
two points which require notice here. The first is that, on raw steel at 
any rate, the Tariff Board have elected for specific in preferencp,' to ad 
valore'rIl duties. I notice that this has aroused the ire of Mr. Behft, but I 
think the Tariff Board have given good reasons for this preference. Pro-
tective duties on an ad valorem basis have one seriou'3 disadvantll'l'e. When 
r ~ are high and the need for protection is least the duties ~tr ~ high.' 
Conversely, when prices are low and the need for protection is most the 
duties are low. But the other point is more important in view oi the 
~ ress on of opinion by the Fiscal Commission, that in re!ipect of basic 
industries, the most suitable form of protection may often be found to be 
bounties instead of hiph duties. That expression of opinion moreover 
has received support nom the Associated Chambers of Commerce and 
also, as I learn fr,?Pl representations which I received only lust ~ t, 
from the Bengal Chamber of Commerce. The Tariff Board examined this 
question of bounties and came to the conclusion, which eonelWiion I may 
say was at that time shared by the Bengal Chamber of Commerce, that 
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for pradtieal reasons the idea of bounties must be ruled out. Welt I think 
there can be no doubt about that. Let me put it in this way. Let us 
assume for Plirpose of argument that the gap that we have got to cover 
by protection or by bounties is Rs. 35 a ton. Now the Tata produetiov is 
estiJllsted at 250,000 tons of steel this year, 325,000 tons of steel next year, 
and 400,000 tons of steel hereafter. If we gave a bounty of Rs. 35 a ton 
on steel, it would mean that the bounties would amount to Rs. 87 lakhs the 
first year, Rs. 117 lakhs the second year, and Rs. 140 lakhs the third year. 
It is claimed for this plan, in the first place, that we should know exactly 
what we were doing. In the second place, that we should be limitmg the 
burdens on the oonsumer to the very minimum, and iL the third place, that 
at the end of three years, when the bounties had done their work, they 
eouId be taken off. . I think that some of these arguments migM Ilossibly 
be challenged. For instance, the argument that we should be limiting the 
burdens to exactly these figures might be valid if Sir Basil Blap.kctt could 
put his hand into his capacious pocket and pullout Rs. 87 lakhs this year, 
Bs. 117 lakhs next year, and Rs. 140 lakhs the following year without any 
additional taxation. But that would be impossible. The ideal tax is the 
tax which brings to the cotfers of the Treasury precisely the sam~ amount 
of burden as it places on the consumer. We do not always get this ideal 
tax, and I rather doubt whether the amount of taxation that would be 
necessary to find the amount of these bounties would place preci3ely that 
amount of burden on the consumer. However I pass that point. The plan 
may hlf\re attractions, but I do not know where my Honourable Colleague 
on my right would find the money. It would mean taxation all round 
and :mother Finance Bill. Moreover, the statement that at the end of 
three years the bOllllties could be taken off seems to me to betray n funda-
mental misconception of the whole object of this scheme of protectlnn. A. 
I have said, we wish of course to preserve the existing industry, but our 
real object is the establishment of a steel industry. If we are going to have 
protection, we want internal competition behind our t:lriff wall. We want 
other firms to come in. Now it takes five years for a firm embarking on the 
manufacture of steel to produce steel, and it is perfectly obvious that, if 
we contented oUnJelves with a system of bounties limited to thl,pe years, 
that l;ystem would offer no attractions to new capital to com.l into the 
industry. I must confess that I myself was very much attracted to the 
idea that. we might be able to combine the system of slightly higher duties, 
pbus hounties. The Tariff Board also considered this proposal 8!ld also 
dismissed it as impracticable, but I have had the matter calculated out 
in my own office. I will not weary the House with the details of my cal-
culations, but I will just give the House a summary of them. I lISSume 
roughly that we should raise the duties only to 15 per cent., and that WP. 
should make up the balance of protection required by means of bounties, 
the additional customs duty derived from our enhancement to 15 per cent. 
Tleing·allocated to the bounties. 'Vell, the result of our calculations in my 
office have only been to confirm the opinion arrived at by the Tariff Board. 
We found that the burden on the consumer would be very considerable 
indeed. We found in addition that, insteaa of gaining customs revenue, 
we should lose it, and that we should require for these -bountif:s to find 
additional taxation amounting to about Rs. 40 lakhs in the first y('ar and 
rising to about .B.s. 60 lakhs in the third year. So 'Ie had to ~ e up that 
plan also and we have been driven to the conclusiOlI that, if we are going 
to protect the Ilteel industry at all, we must do it. m.W:. by high protective 
• _utia 

L63LA • H 



[27TH MAT ~  , • • • 
fSir Charles Innes.] • 
What I have said about tl' ~ desirability or rather the ne es~ ty of 

attra t n~ new capit.al into the industry hears ~ on my ne t~o nt, namely, 
the-period of the rote~t on  Here the Tarift Board was in a dill'mma as 
indeed we are. On the one hand, as I have said, they had to propos.} actual 
eoncrt'te duties and those duties were intended t{) bridge the gap bptween 
the ~e n  price and the import price. But as the works practic(' im-
proves at Jamshedpur, the fair :-;elling price in India should be capable 
of rlOlduction. On the other hand, in the present instability or world 
conditions it is dangerous to prophesy about the future course of. !mporl 
price. Consequent);·. the Tariff Board have recommended that the actual 
amount of protectioIl they propose, that is to sa~ , the actual duties shoUld 
be guaranteed only for a period of three years and that at the end of that 
period the whole question should be reinvestigated. The Goveunnent of 
India think that there is very good reason for taking that view. It is 
obviously undesirab! e 8.'ld indeed wrong either to perpetuate or to prolong 
the l'rotective duties at 1 pitch which experience may show very shortly to 
be Imnecessarily higll a~ ~d we are quite satisfied that in three year'!' time 
the whole question, that ~ ;, of the amount of protecti(ln, will have to be in-
vestigated again by the Tariff Board. On the other hand, I lune just 
pointed out that it takes five ~ ears for a man embarking for the 111'8t time 
on the manufacture uf steel to produce steel, and, therefore, it' thl' duties 
are guaranteed only for three years, they do not offer much a ~a t on 

for new firms to come in. It is very necessary in thl: interests uf the con-
SUDlH that these new firms should come in and this was the dilemma in 
which the Tariff Board were in. We have got out of it. I hope we have-
by explaining quite clearly in the Preamble of the Bill that tqe policy of the 
Govemment of India is to protect this steel industry. It may hc tuat for 
special reasons, the particular duties whieh we propose in the application 
of that policy ean be guaranteed only for three years, but ne';artheleSl.' the 
policy remaiIL.'l. That is our idea and that is why we have drafted the 
Preamble of the Dill in that way. 

Before I leave this part of the subject, I must rf'fer also to what 
is one of the most controversial features of the Tariff Hoard's scheme. 
I refer to clause 2 (1) of the Bill which confers upon the Executive 
Government certain and rather wide and special powers. For the sake 
or convenience I shall refer to this power as the power to impose off-
setting duties. It has its origin in· that general instability of world 
conditions to which I have had occasion so often to refer. J'nces have 
fluet.uated yery gre.atIy sin;e. the war and they may fluctuate again. 
Agam, as I have saId, the '1 arlff Board have elected mainly for specific 
duties. and the rupee may appreciate or continental exchanges may 
depreCIate. Whatever the reason, there may be at any time a sudden 
d~o  in import price and that dro!?, if prolonged for any lengthy period,; 
wlll upset one of the bases on. whICh the Tariff Board worked and may 
render the ~ eme of protectIOn pr.oposed ineffective. It is perfectly 
irue that t~I  cllmse confers very WIde and extraordinary powers upon 
'he ExecutIve Government, but that was the intention of the Tariff 
Board themselves. ~e~ expressly say that, if these powers are to be 
eonferred on the Exeootlve Government at all, they should be complete 
and not e ~ ed abgut wi.th restrictions. .There are precedents for this 
~ro osa  'rhe latest Tanff Act of the Dmted States of America confers 
almos' the sam! powerl.> upon the President of the United States, and." 
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in Australia almost the same powers are vested in the Tariff Loard. I· 
think we cannot help recognising the force of the arguments used by 
the Tariff ~ard, and we must realise that this power which they· pl"O-_ 
pose is an integral part of their whole schcme. That scheme has ~een 
elaborated after several months of inquiry and preparation. We have 
decided to place that scheme as a-whole before the House and as a 
part of the whole we have also decided to ~ e bef?re the House for 
its consideration this power to impose offsettmg duties. At the same 
time I am free to say that there is no part of the Tariff Board's Report 
or their proposals which has caused us more anxiety or more perplexity. 
We have tried-I regret to say-in vain to find a satisfactory alterna-
tive to this proposal. We failed. We see very clearly all the objec-
tions which may legitimately be taken to the p:roposal. The administra-
tive objeetions, the administrative difficulties, in working it, will in 
themselve!; be serious. But there are other objections of a very 
fundamental nature. In the first place, the mere existence of such a 
power in the Central Government will be a bad thing for trade and 
keep it in Ii state of uncertainty' and in a state of alarm. One thing 
that trade 1'I'ants is security and as much freedom as possible from 
interferen('e by Government. The other objection we see is that we 
fear that we shall be subjected to a constant process of squeeze. 
Every time import prices fall application will be made to us for the 
use of this power to put on offsetting duties, and I think it is important 
to mc!ntion in this connection that the Tariff Board themselves COil-
templated that this power should only be exercised when the depres-
sion of prices seemed likely to persist for any considerable period of 
time. If the House is prepared to agree to vest this power in the 
Executive Government they may take it from me that we shall exereiae 
it with discreti'On : we shall exercise it only when we are satisfied that -
the need is real and urgent, and ordinarily we shall exercise it only 
after reference to the Tariff Board. 

I do not think that I need delay' the House very long over the 
question of what I may call the subsidiary proposals of the Tariff Board 
-proposals about bounties and proposals for the protection of the 
subsidiary industries. I should like to make one or two remarks about 
the proposed bounties on wagons. The House will see that we have 
drafted the clause dealing with bounties on wagons in somewhat elastic 
terms. The Railway Board is now engaged in working out the scheme 
on the lines of the Tariff Board's Report. In passing I should like 
to o ~t out that the UI'Ie of the ~rd " bount~ " here is not altogether 
the rIght word. What the Tariff Board In effect propose is that 
simultaneous tenders should be called for and that there should be 
a margin of price in favour of the Indian tendf.rer. That is to say 
• .upposing in the past year the lowest tender is ~  3,500 and the Ind a~ 
lowest ten~er is anywhere up ~o Rs. 4,350, then the contract sI;tOuld go 
to the IndIan tenderer. It \vlll not necessarily m('an that as bounty 
we shall pay the exact amount recommended by the ~ar  Board. We 
a~  pay the price offered if it is within the margin. I think that this 
wIll work probably to the advantage of the Indian firms. I think I 
am correct. in ~ay n  that wagon-making firms would much prefer 
large orders WIth a small measure of assistance rather than small 
'Orders with .a ar~e measure of assistance. They ~n get this provided 

• they· cut their pnces low enough when they submit their tenders. For 
• 
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tae . 'l. lakhs pr.ovided for bQunties will be distributed over a larger 
amount of wagons. The burden of protection is put by the Tariff Board at 
< IIi crores of rupees per annum. Rather more than 

1'." one-third of this it is estimated will fall on the gen-
eral consumer, rather less than one-third on the principal industries and 
about one-third upon railways, public bodies and the Governm.ent. Of 
course it is convenient to put it in this way but ultimately I sup pOke the 
whole burden will fall in some way on the general consumer. We have been 
able to submit this estimate to independent check in one very important 
respect. The House will remember that the Tariff Board e.timate that 
the burden on railways will come to about 29 lakha of rupees. Of 
. tbis rather more than 15 lakhs will come on the capital side and 
rather more than 13 lakhs on the revenue side. Mr. Parsons has checked 
this estimate. He worked independently of the Tariff Board and on an 
entirely different method, and the results, I am glad to say, come out 
Tery much the same as those of the Tariff Board. He calculates that 
the burden on railways on the revenue side will amount to 13 lakhs 
of rupees per annum and he estimates that on the capital side the effect 
of the proposals will be to add one crore to the expenditure in the five-
year programme. That is to say, his results are very much the same 
as those of the Tariff Board and I think, therefore, that we may assume 
.. ith some confidence that the Tariff Board's estimate of Ii crft'"es per 
.. um is somewhere near the mark. The burden is lightened by eliminat-
ing those classes of steel which are not made in India and the burden 
will be widely diffused. I do not think that the agriculturist will be 
directly affected to any great extent. I think that he has more to fear 
from those remote and more obscure consequences which are apt to follow 
upon the adoption of the policy of protection, but though the burden 
will be widely diffused it will be a great mistake either to underestimate 
it or to pretend that it was not there. The cost of every building and 
every factory in India will go up. The principal industries, jute, 
cotton, tea and coal, will all be more or less affected. The cost of water· 
Bupply schemes, drainage schemes, electric lightiBg schemes, irrigation 
Bchemes and in fact the cost of all development and public utility schemes 
will be n ~eas  ~at of course is the price t!tat we have got to pay 
for protectlOn. But It would of course be futile for us to go in for 
this policy of protection unless we were satisfied that the measure of 
protection we are accorliing was adequate, and I think that this probably 
tou ~s t ~ point ~bout ,!hich ~~e~e ~ probably be most controversy. 
I can Imagme the hne ~  crIticIsm ~  take. Some I?eople will point 
to the fact that the TarIff Board admIttedly converted Import prices to 
rupees at Is. 'd. and they will say that exchange is now Is. 4d. i. Others 
again will fasten on the statement in paragraph 96 of the Tariff 
oard ~ Report; that ~ e industry mus~ be secured a fair . selling price 
of &s. :..80 and they wlll accuse the Tanff Board of having failed to give 
effect to its own principles.  Others again will make statements to the 
effect that the price of common kinds of steel particularly, has sagged very 
considerably" since the Tariff Board'8 Report was received. I should like 
to point out one or tw,:> facts. in regard to these statements. Let me take 
the question of exchange first. The Tariff Board's Report reached. the 
Government of Inlia on the ·l1th February 1924. The average rate of 
E;xchange in January 1924, was Is. 5doa6,o TIe averag& rate of, exclul.Dce 
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ill ""ruary was Is. 4d.iJ. The average in the first three weeks of May 
as far as my recollection goes was Is. 4d. H and, as I say, it Btands to-day 
at b. 4d. I,. That will show that exchange dropped quite a lot since Jan~ 
ary and is Slightly lower than what it was in February. Then again i: have 
some figures here about prices, particularly prices of Belgium steel, about 
which most anxiety is felt. These prices are taken from the Iron and 
Coal Trades Review and I believe that was one of the reviews of which the 
Tang Board made considerable use. Everybody knows that in April the 
franc suddenly appreciated and as a result of that appreciation prices of 
Belgium steel went up very considerably. Let me give the figures. In 
February the average quotation for Belgium common steel bar was £6-7-2, 
in April £8-9-4, for joists £6-5-3 in February and in April.£8·4-0. Plates 
were quoted again in February at £6-19-7 and iu April at £10-3-9. I do not 
wish to make too much of these figures. I believe that in May they be~an 
ttl fall again, but they are figl,res quoted in a technical trade journal of 
high repute and they do show how difficult it is to arrive at any certain 
conclusions about the course of prices at the present moment. At any rate 
• is a fact that Belgium price'! in April had gone up in some cases nearly 
50 per cent. higher than they were in February when the Tariff ...Board 
submitted their Report. As I say, I,do not want to make too much of 
that point because in the beginning of May prices of Belgium steel have 
begun to drop again. I haye already dealt with the claim that we must 
lecure to the tax-payer the price of Rs. 180 a ton. We eould not do it 
unle15 we rectified at the expense of the tax-payer any mistaken contracts 
which the Tata Iron and Steel Company made. That is not our intention, 
nor did the Tariff Board recommend that we should do it. On the Govern-
ment side we take our stand on certain broad facts. Onl) in February 
last the Tariff Board submitted certain concrete suggestionS for the protec-
tion of the steel industry. They themselves laid down the principle that, 
if protection was given at all, it must be adequate for the purpose in view. 
Their scheme is a balanced, comprehensive scheme, framed after elaborate 
iDqUiry extending over a period of 8 months and when they submitted 
that scheme to the Government of India in February they must have beeu ' 
satisfied that  that scheme would suffice for the purpose in view, that it 
would 8uffice to tide the e ~t n  industry over the transition period of 
t ~ years. We have treatecl the scheme on the Government side as one 
organic whole and we ask the House to accept it as a whole. I have shown 
that since February, if conditions have changed at all, they have changed 
rather in favour of the indulltry than against it and we are satisfied that 
the provisions of the Bill I am putting before the House will suffice, so far 
as protective duties can suffice, for the purpose which the Tariff Boord 
had in view. I'do not claim nor do the Tariff Board claim that these pro-
posals will enable the Tata Iron and Steel om an~ at once to pay large 
dividends. On the contrary, as I have said, the proposals, though we 
• believe them to be sufficient, will impose upon the Company the duty 
of eo-operating with us by efficiency and economy in every possible way. 
That is an advantage claimed for the proposals by the Tariff Board 
themselves, namely, that they apply the spur and give-a stimulus to the 
Comp"ny to efficient and economical management. We shall keep the 
of!setting powers in reserve. We shall keep a careful watch upon import 
prices and I have no doubt that the industry wAI do the same. If the 
need for. them does ar ~e, tye shall 'make use. of t11e powers. But as 
I ~ e  a,.ld, we shall ordInarIly consult the Tariff Board on that partioular 

• poi1lt before we do. But Government are not willing tp. go beyond the 
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-substantive proposals for protection made by the Tariff a~ after IODg 
and fareful inquiry, and I hope that the House will take the same view. 
After all we are not merely considering the question of the steel industry 
here ; we have also to take into account the interests of the consumers. 
They are numbered by millions, and I think that iIi this House we should 
n~ur very heavy responsibility if we went beyond the proposals which the 
Tariff Board have reported to be sufficient for the purpose. 

The final question remains, whether the thing is worth doing. That 
is for the decision of this House; It was I who was the spokesman of 
G(lvernment on the fiscal policy debate in February 1923, and for IIl1' 
speech on that occasion I have been called in India a degenerate Indian 
Civili;.;u and a callous opportnnist. I have also been held up in the House 
of Commons to scorn. But, Sir, I remain entirely unrepentant and un-
ashamed. I am quite prepared to bear my share of the responsibility 
for that Resolution. The whole Government share it and so does the 
Indian Legislature, and I still hold that in all the circumstances of the case 
that Resolution was right. As the result of that Resolution we have 
appointed this Tariff Board. It has made a very careful and elaborate 
inquiry into the steel industry in India. It has found that  that steel 
industry satisfies the conditions laid down by the Fiscal' Commission. 
It has found that it is in need of protection and I think we will all-agree 
in '::his House that it will be a national calamity if that industry collapses. 
In all their inquiries the Tariff Roard have held the balance in the most care-
ful manner betWeen the interestr. of the industry on the one hand and the 
interests of the consumer on the other. It is too much to expect that 
everybody will accept or agree with their conclusions. Some people 
stand to lose money and lose profits if those conclusions are accepted, 
and many Indians who all tleir lives have clamoured for protection, 
now that they seem likely to get it, find that  that protection does not 
suit their own immediate intl;!rests. But our position is quite simple. 
We have this careful, balanced, comprehensive scheme from the Tariff 
Board. As we see it, the 'i'!heme is conceived in an impartial manner. 
It gives the minimum of protection which is required by the industry. 
We have embodied  these proposals of the Tariff Board in this Bil1, and 
I ask the House favourably to consider that Bill. 

I move, Sir, that the Bill be taken into consideration. (Applause.) 

The Assembly then adjourned for Lunch till a Quarter Past Two of 
the Clock. 

The Assembly re-assembled after Lunch at a Quarter Past Two of 
the Clock, Mr. Prpsident in the Chair . 

• • 
Mr. President: The question is : 

• 
.. That the Bill to provide for the fosterini and development of the ,tee! indUltrt 

in Britiah. 1I1dia bf taken into collllideratioll." • 
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• THE ~J  IV>USTRY (PBOTECl'ION) BILL • , 
• Before the debate on this motion begins, I think it would conduce to 

orderly debate if I state to the House what my view is with regard to .. 
the variou" amendments of which notices have been given. I l'ould 
state my view subject to anything that I may hear from the Member. 
who have given notices of amendments. 

RULINGS re AMENDMENTS. 
In dealing with these amendments, the principles to be borne in mind 

are that no motion to impose a tax can be made except on the recommenda-
tion of the Crown, nor can the amount of a tax proposed on behalf of the 
Crown be augmented without a similar recommendation. Similarly, every 
motion for grant of mone~  from the public revenues and every motion for 
a o~r at on of public l'ewnues or for creating a charge on such revenues 
can again be made only on the sanction or recommendation of the Crown. 
These are constitutionally recognised fundamental prineiples <In which Bills 
of this character have to be dealt with, and the same principle hu bt'en 
embodied in section 67 A pf the Government of India Act and in 
section 67 (2) (a) and section 67A, clauses (2) and (6). Further, it 
has to be borne in mind that any amendment must be within the scope 
of the Bill and must not introduce a new or foreign subject into the 
Bill introduced for a particular purpose. Bearing these principles in 
mind, as I said, I have consldered the various amendments and I will 
now ~ro eed to state to the Bouse my views, as I have Raid, subject to 
what I may hear from the -various Members who have given notice 
of amendments. 

The first amendment that I will deal with is that of which notice 
bas been given by Diwall Chaman Lal. It is numbered as 11 on the typed 
list that I have got. That ".mendment states" For the Preamble, the 
following be substituted: Whereas, &c., &c." That amendment. to 
my mind, is entirely outside the scope of the Bill,  because it introduces 
n new subject, namely, nati01mlisation of industries. It also introdu{'es 
various matter.:! about the welfare of lauour, also a new subject. and it 
further involves the appropriation of revenues in purchasi.ng steel works, 
which, again, cannot be done. Therefore, that amendment, in my view, 
i15 Ollt of order. 
Mr. Ohaman L&l (West f-ulljab : Non-Muhammadan) : May I know, 

~ r, whether the whole of the amendment is out of order or whether it 
is out of order in part only , 

Mr. President: The whole of it. The whole hangs together. It 
is part of one scheme and you cannot separate it. Have Members goi 
that amendment Y  ( Vaires : ,. We have not got copies.") 

Mr. Ohaman Lal : May I suggest that the amendment be read' 

Mr. President: I think it is in the paper supplied to you. What 
I h.ave got here is possibly not exactly a copy of what you have .got. 
I have got a partly printed and partly typed statement of the amend-
mellts. Do I understand that Members have got ilQpies of all the 
amendments? (Voices:" No.") 
Mr. Ohaman Lal : May I suggest that the a~endm ent may be read 

out. •  : 
. :Mr. President: It is in the typed list. Have MelPbers got the typed 

Jist! 
HOfiovrabl. Jlember' : We have not lot the ty ed a~ 

• • 
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1Ir .. 1I. JI. Joshi (Nominated: Labpur Interests) : The typtM lid 
bas not been circulated. We have not got a copy . .. 
lIr. President: I understand that this amendment was ~ e d late 

last night and possibly has not been circulated yet to all Members bu~ 

the rest of them have been circulated. I have stated my view about it 
and I will hear the Member w!lo·has given notice of it, if he has anything 
to say about it, at the proper time. 

Then comes the amendment of which Mr. Patel has given notiee.' 
Tbat is No.3 here. It says" And by providing for purchase of steel 
by Government," and so on. 

Mr. V. J. Patel (Bombay City: Non-Muhammadan Urban) : What 
number is it, Sir! 

Mr. President : May be 4 in your list. It says " In the Preamble 
.f the Bill: (a) and (b)." I am not dealing with (a). I am dealing 
WIth (b). That goes with another amendment of which Mr. Patel baa 
ginn notice. It is really part of the same scheme. It is numbered 23 
in my printed list and it may be 24 in yours, I am not sure. It says 
" After clause 4 the following new clauses be added to the Bill: 5 and 6." 
That amendment too is outside the scope of the Bill. (An Honourable 
Member: " It is No. 30.") I am so sorry that numbers in my copy and 
yuurs disagree. 'Ve will get on somehow. Mr. Patel understands. what 
amcndment I am dealing with. This amendment is outside the scope of 
the Bill. 

Mr. V. J. Patel: Sir, with regard to Diy amendment, which i. 
numbered 4 (b) here, I am afraid that there is some milotake in print. 
There are two amendments lumped together. I have given notice of two 
5eparate amendments, which ~~e been put together. The first amendment 
i.! to insert the words ..... . 

Mr. President: I am taking what are printed as (a) and (b) 
~ arate y, I am not saying anything about (a). That is separate. 
Whatever the mistake in printing may be, I am dealing with (a) and (b) 
separately and I am now dealing with (b) which seeks to insert the werdt 
" and by providing for purchase, etc.". 

Mr. V. J. Patel: If the amendments are separated, as I gave notice, 
then you will see that they are not out of order according to your view 
also. 

Mr. President: That is another matter. I will hear you .about it. 
I am only stating my view of the matter. The second part, which says 
that after the word " certain articles " the following words be inserted 
namely, " and by providing for purchase, etc.," goes really, with No. 30 0; 
whatever it is, which proposes to add ~ ter clause 4 new clauses 5 and 6. 
These amendments are outside the scope of the Bill, because they introduce 
an additior-al subsidy, namely, freight subsidy. 

Mr. V. J. Patel: That applies to the second part which proTides for 
freight· subsidy under certain contingencies. 

Mr. President : ~y I ask the Honourable Member to hear me 
through instead of interrupting me. I had not finished my observation. 
The second part (clause 6), as I have said, introduces an additional sub-
sidy and it also. creates an additional charge on the revenue, pro f/mfo. 
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Then, R8Ilin, the first a~ e( chtuse 5) which enjoins the purchase 'of steel 
b~  Oovernment Departments, Hailways and public bodies, introduces a new 
!'Iubject. The Bill is for the protection of the industry by means of pro-
tnctive duties ~nd bounties. Further, this amendment in certain paris 
proposes to regulate provincial subject!'!. ·Stores and stationery are prov1n-
cial subjects and also transferred subjects. Therefore, under section 67 (2) 
(i) we cannot legislate for provincial subjects except with the per-
mis.!'!ion of the Governor GeneraL 

Then, we come to the amendment of Baboo Ranglal Jajodia, that 
(,laURe (2) of the Bill be deleted, the effect of which is that the measure 
heeomes permanent and not limited to 3 years as proposed in the Bill. 
']'hat amounts to augmentation of taxation, beiDg taxation for a longer 
period. That cannot be done without the recommendation of the CroWD_ 

The next amendment, that of Mr. Arnar Nath Dutt, extends the period 
of the Bill to 1934. That again stands on the same footing, being allgmen-
tation of taxation proposed in the Bill. 

Then, we come to Mr. Palel's amendment to add various sub-clauses 
about the State taking the surplus profits beyond 5 per cent. and about 
Jmrchasing the works. That again is outside the Rcope of the Bill, becauRe 
it introduces the subject of nationalisation of industries, which is entirely 
outside the Heope of the Bill. It also in effect amount!'! to imposition of 
taxation on the Tata Company. If they are to hand over to Government 
anyt n~ beyond 5 per cent .. it is in effect taxing them pro tanto. Then, 
t.he next port jon (b) of the amendment is for the purchase of the works, 
"'hic), again, is a proposal for the appropriation of revenues for that 
purpose. Then, the proposal LO extend the Act to 1929 offends against 
the principle which I have already indicated. 

Then, we come to Mr. Lohokare's amendment. That is, again, outside 
the scope of t.he Bill. It tries to introduce a new principle of discrimina-
tion between different companies. It is further absolutely unworkable as 
r~ ards duties. 

Then we come to Mr. Dnraiswami Aiyangar's amendment for sub-
stituting for sub-clause 2 (1) a new clause, the purport of which is that 
a Standing Tariff Board shall be constituted and that on the recommenda-
tion of such a Tariff Board the Government shall levy certain duties. 
~r at, again, to my mind, is inadmissible because it empowers a Committee 
of the House not only with the initiative of taxation but also the imposition 
~ taxation. This Committee is an authority other than Gl)vernment and 
a proposal empowering such a Committee to initiate and impose taxation 
'!annot be entertained except on the recommendation of·the Government. 

1Ir. M. A. linnah (Bombay City: Muhammadan Urban) : May, I, 
ail', interrupt you for a momlmt. It seems to me that there is a motion 
that the Bill be referred to a Select ·Committee ; and if that motion is 
~ nrr ed and the Bill is referrrod to the Select Committee, probably, when 
It emerges from. the Select ~mm ttee, some of t e~ amendments may 
he dropped by their authors. Further, if you g-ive any !'ulings :tlow-I 
only point out to you, Sir, witli the utmost respect-they might embarrass 
whof'ver a en~ t.o be thl' chairman of the Select .Committee. There-
fore, may I point out most respectfully that if th.lft motion is carried, 
rhf'n, let the Selpct Committee do its work and let the rltPort emerge from 
.the Select Committee. Then, if anyone of the movers of the amendments 

l-63LA •  I 
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.!TlRistR upon his amendment, yon may ~ e yom· ruling; otherwille it 
might. embarraRS the chairman lind it is qnitr posRible sonfe of the' 
amendments may be dropped. . 

Mr. PreSident: I had considered the point of vieW' t.hat Mr. Jinnah 
hilS put forward. But I came to the concllL'lion that. in order to avoid 
the verv embarras.'1ment to the chairman of thr Selert CommitteI' that 
Mr. Jhinah refers to, and in order that the debate in the House may be 
confined to relevant matters, it. is necessary for the Chair now to indicate 
what in its view are the proper amendments. so that the debate in this 
House as well as in the Select Committee may be confined to relevant 
10atters. 

1Ir. II. A. Jinnah : Do I takf' it. Sir. that the chairman of the ,Select 
Cemmittee will be bound by what you may decide now? 

1Ir. PreSident :  I consider he will be bound, becauRe if the Chair now 
rules, subject, as I said, to what'I am going to he'ar from the v8'1"ioilR 
:Members. that certain amendments are not admissible. then certainly it 
will not be open to the Select Committee  to consider them nor "will it be 
open to the Select Committee to reeommE'nd them. 

Mr. II. A.. Jinnah : Shall we nQt spend a good deal of time if we 
haves discussionbf'fore' you give your ru n~  Probably the T¥vers 
of the amendments will like ~o explain their position. 

1Ir. Prelident: Al3 I said, I am going to hear the Member8whoare 
responsible for the ,'arious amendments. 

Mr .•. A.. Jinnah: Shall we not save ~eater time if my propofllal 
~ a~ e ted  

IIr; President : But the Chair has to rule on this: matter at ROme 
stage. ' I fail to see how the debate can be carried on both here and iii' 
the Select Committee on relevllDt lines if the position is not made cleat' 
83 -to what part of the, amendments are adm ss b ~ and what are not.:' 

Mr. A. Rangaswami Iyengar (Tanjore cum r ~ no oI  Non-: 
ftluhammarlan Rural) : May T take it. Sir. that on the 'question:of':lfhe 
ruling with regard to these amendments yon will hear those who hlwe 
anything to say on the matter T .  , 

Mr. President,: Yes. I will hear t he movers of these amendme.hts. 
Mr. V; J. Patel: But what if Government agree in the Select Com-

:r.tittee to allow these amendments T 
Mr. ,President: If Government want to a/rre!' to any. art u a~  

amendment there is nothing to prevent them in my 'ruling from doing 
so. I only say that as matters ~t and at prc!lent cert.ain of the ~mendment  I 

are not proper amendments,. The /rrOlmd on which !lome of them are 
out of order is that they cannot be introdllcerl except on the recommen-
dation Of the CrQWD. If on the Select 00mmittee Government. agree to 
RUpply that recommendation. then certainly they would be in order. 
The Honourable Sir Charles Innes: The point that y ~ have just. 

made meets Mr .• Jinnah'sobjection. When we get to the Select Com-
mittee I think Mr . .,Jinnah may take it that there will be no .objection 
to discussing these amendments. Of course tbe am!'ndmen.tl;!. cannot be 
cartied without the consent of GoYernment. . 
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:Mr. M. A. Jinnah: My pomt is that in principle it is wrong that the 

chairman of the Select Committee should be tied down by a ruling 
'CJf the Preil4lent of the Housll in advance. The President should be the-
llppeal court and shoulU not decide in advance of the chairman df the 
.select Committee. There is H great principle involved, and I think at 
present it will save 11 lot of iT'Huhle, if the Chair does not rule at present. 
: Of course, Sir, you are theprineiPlll authority. If the ('hairman gives 
a v,-rong ruling you are the £;.lal court to overrule it and :say this parti-
cular amendment is not a proper amendment. It will save a lot of time 
also if you rule about the amendmenbi after the report of the Select 
Oommittee. 

Mr. PresideDt : I still think in spite of what Mr. Jinnah has said 
that it is due to the House and to the Select Committee that the President 
~ o d take 'the responsibility {,f telling the House 'what amendments are 
proper ana what amendments are not, so that the debate both-here in 
the House-and in the Select Committee might be conducted on -proper 
lines. There is nothing to prevent any of those amendments which 
I have said are not admissible because of want of recommendation from 
ilH!' Crown being regarded as being in order if any Member or Members 
fmeceM in obtaining lIuch recommendation. 

.1If. 'Chaman Lal : What would be the position if the Seleet Com-
lDittee comes in with certain recommendations, let us say, about nationali-
zatioIt, and embodies those recommendations in the Bill itself and 
presents that Bill to the House. What would be the position then with 
e~~rd to the opinion of the Chair Y '*" r~ .• d~~ : , ,~ ~s t on ~ b.e ~srt,t ~~ ~ o~ ~~ Select 
CJmIDlttee's Report whICh mtroduces matter WlllCh m the oplillon of the 
., ~ , sn t .relevant oJ.: adm.i,ssible will be. ruled out. 
"" ," ,; ~ ,, ,am Iy n a r : May I seek one more u ~at , rom 
the Chair' I detlire to know whether there is any warrant for th--
,a at~o  the,principle on which the Chair has ruled. that propo,sals 
,~ n enbn ed tax"tion iure inadmissible, except on the recommenda-. 
tion 'Qt.the Crown. , -

Mr. President: You arc now discussing the merits of my ruHng. 
, ,Aij JL8sy"my rulfug is not final. I am going to hea:r what Members 
say B,nd theJl I will finally decide. 
, "'T·h'ave dealt< with Mr. Duraiswami Aiyangar's amendment. Then 
etmles 'Mr. 'Dutt's amendment; which offend!:! in the !:!ame manner' 88 
,.Nfl". Duraiswami Aiyangar's amendment. Then 6OmesMr. Patel's amend-
, n en~ ~o s b~ tute ",shall" for" may" in clause' 2 (1) whic.h again 
I ot~et d  on .tlie sJl:lne ground. Then we come to Mr. Willson's amendment 
~t e s  proper' amendment. Then Mr. Dutt's a&endment to clause 3 
s o~e uen t a  on his amendment to cIa Ulle ,2 (1) and falls with it. 

; r ~ ; tnes, t~e, ame:.;tdment of .:Mr. Duraiswa.mi, Aiyangar to, a~ 3 
'YJi .. ~ e ts a greater approprIation of revenue than proposed in the 
Bihanll is' therefore inadmlssible. Then' we come to Mr. Acharya '8 
awendment which increases the amount of duty from Rs. 32 to Re. 40, 
flI0m·Rs. '26 to .Rs. 35 and from Rs. 20 to Rs. 30.. This will not be in 
,',ohler. Then 'Mr. Patel's ameJ,dment to dause 3, wliich as I have already 
! slIid in rc-gardto ~ similar amendment, is not permissible. Then we 
• ~ me to ~t utes amendment in regard to claus,e 4 which is onse u~n
tIal on his am~ndm nt to claulSe 2 (1) a,nd falls with it.. 'l:hen ome~ 

. I r, It j I!!' J I J, I; " I, ,; ", .,; _. ',! ~,  ; ~t ,. • 
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Mr. Acharya':,; amendment sUbstituting 10 lakh:,; for 7 lalli. The 
n~ t il:; Mr. Dutt's amendments which introduce a new I:;ubject about the 
treatment of labourers, 'fhi:; il:; very vague. What is meant by the 
t ~at ment of labourers being unsatil:;factory 1  I have dealt with Mr. 
Patel's amendment already. Then we come to ~  Piyare Lal's amend-
l!ll:lnts about concessions to buyers and terms and conditioDl:; for sale 
of their prociuctl:; by iron and steel manufacturers. This is outside the 
scope of the Bill. Mr. Durai:,;wami Aiyangar'l:; amendment, which pro-
poses a varying duty of 33 per cent. ad 1.alorem. may be in order if it 
does not increase taxation. Tnen we come to Mr. Beh'i's amendments. 
I do not know exactly the effect of those amendments, but if the result 
is to augment the duty proposed, then pro tanto they are 110t in order. 
It will have to be worked out how it operates. In some cases it may 
r{;(iuce the burden and in some cases it may be augmented. 

Then we come to Mr. Neogy's amendment. It proposes to reduce 
the duty and so far it will be in order. Then we come to Dr. <lour's 
amendment about locomotives and that again means additional taxatil·n 
nml as regards the bounties is new appropriation of revenue and so will 
not be in order without the recommendation of the Crown. No. 12, 
1\Ir. Willson's amendment, purports to reduce the duty and will be in 
oruer. " 

I think I have now dealt "'ith all the amendments and put my views 
~ ore the House. I am ready now to hear what Honourable Members 
who have given notice of amendments have to say in support of them. 
Pandit IIada.n Mohan JIalaviya (Allahabad and Jhansi Divisions : 

Non-Muhammadan Uural) : BJI', before you hear arguments in favour of 
the 8'!:lmdments of which notice has been given, would it npt be ll'etter 
to ullow discussion of the general principles of the Bill f Perhaps there 
are Members here present who would lIke to have a little clearer idea 
of tl:e r n~ es upon which the Bill is based before we come to diSCUBS 
the amendments of which notice has been given. I submit that you may 
be plea8ed to give such an opportunity before you hear arguments on 
thO:' admissibility of thtet amendments. 
Mr. President: I am entirely in the hands of the House, but I may 

point out to Pandit Malaviya ihat his conception is wrong when he speaks 
of discussing points of order with regard to amendments. There can 
he no discussion on those points. It is entirely fol' the Chair to deter-
mine what amendme~t  are. or are not in· order. But as I say those 
Mcm?!lrs whv have gIVen notIce of amendments are entitled to be heard 
before I rule against them, and so far I am going to hear them. I am not 
goin.g to have any general discussion in the ·House whether these amend-
ments are admissible or not. That is entirely for the Chair. I am bouhd 
to bear those glentlcmen against whom I am going to decide, therefore 
I will heel' them. But if the House thinks that  that should be done later 
and the gener(ll discussion ilihculd now proceed, I will accept the general 
desire of the House. 

Pandit Madan Mohan Ma.laviya : I intended to confine myself to 
t ~ ener~  d s us ; ~ of the ll.rinciples of the Bill. I did not say any_ 
thlllg agalllst t~e ruhng. I did n?t mean to controvert the ruling. I 
mereJy say thIS IS the stage at whIch there should be a general discus-
sion Oli th'e' principle of the Bill, the policy. , 
Mr. Presid,nt : If that is the general desire, we shall do that. 
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Diwan Bahadur M. Ramacbandra Rao (Godavari cum Kistna : Non-

Muhammadan Rural) :  I beg to support Pandit Madan Mohan Malaviylj,. 
It would ~erta n y be more convenient to defer the consideration. of the 
amendments to the time when they are actually proposed and that 
would be the time when this question may be considered, and I think 
if this general qiscussion proceeds and if the Bill is referred to a Select 
Comlmltee, the question whether these amendments are admissible will 
be cOJlsidered by the Select Committee. Weare grateful to you for 
your views and I have-no doubt that the Select Committee which may 
be appointed would pay great attention to the views which have been 
expressed by you. The decision of the points will ultimately rest with 
you. 
Mr. President-: Will not that lead to this, that you may have a lot 

of discussion in the Select Committe\e on amendments which may ulti-
mately be ruled out of order. Therefore I think it is better for the 
Select Committee and for the House that the!!e points should be decided, 
and it would also' be useful in this manner. In the general discussion 
it is very difficult to 8elparate in a Bill of this sort the principle from the 
details, and there JUaY be discussion on various amendments which may 
ultimately be found to be out of order. Would it not be better there-
fore to restrict the discuSliion to relevant matters ! 

Mr. M. A. Jinnah : Then, Sir, may I Imggest .... hi!!, that now that 
yolf have indicated YOUl' view, whIch I take it is not final but is your 
view at present subject to what you may heal' from anybody, is not 
that a sullicient warning both to the members of the Select Committee, 
if a ~e e t Committee is appointed, as well a!! to others who are movers 
of the amendment, and would it not be better to leave it there t Let 
us pt'oceed with the di!!cussion of the principle of the Bill, and if the 
motion to refer to Select Committee is carried, you have given sufficient 
warning, though not a final decision and I am sure whoever happens 
to be the chairman of that Select Committee will certainly bear in 'mind 
the grave warning that you have givcn. Otherwise we !!hall now dis-
cuss thIS very question for a long time, Strictly speaking the proper 
time really to rule an amendment out of order would be when the amend-
ment is actually moved and seconded, and after that is done, then alone 
you can say this is out of order. It may be that some amendments may 
not be moved. 

Mr. President : If that course commends itself to the House, 1 will 
adopt that. 
Mr. O. Duraiswami Aiyangar (Madras ceded d ~tr ts and Chittor : 

Non-Muhammadan Rural) :  I would like to point out one difficulty. It 
would be much better, as the Chair has suggested, that this question 
of amendments being ill order or not is decided 'after discussion because 
supposing no ruling is given at present and the matter is brought up 
III Select Committee and the Select Committee, in spite of the e ~ ex-
pressed by the Chair, are going to include these amendments in their 
Report, and finally the Chair is going to rule them otIt of order and the 
Bill has to be recommittedi to the Select Committee ......... . 

Mr. President : It would lead tt) some con/usion, I quite agree. 
Mr. O. Duraiswami Aiyangar : Therefol'e I think it is better that 

once for all we should know on the floor of thilf House whether these 
amendments will be finally ruled in ordcr 01' out of order by the Chair. 
Therefore I ret:;pectfully submit to the MemlJers uf this House that, 

• 



2300 

• • , 
, LIlGISLATIVE ASSEMBLY. ". .. [27TH Mu 1924. 

lMr. C. Duraiswami Aiyangar.] • 
befol'e taking the Bill into, Committee, the fate of. these ~ ne~d~~~ts, be 

"" settled once for all by the ruling of the Chair. '  " •. :,,:'''''' 
f!. . . " ~ 

Pandit Ma.dan Mohan Malaviya :  I submit, Sir, the Chair has given 
a ruling and it is not necessary to spend any more'1iime on t o nt~ 

If after the general discussion, any Member who w.ants to move any 
particular amendment asks your permission to put hIS ~  be dr~ yuu, 
a~ you have already said, you are willing to hear him, the matter 'will 
then come up for consideration, but at present the matter :js'finished, 
subject to what you may hear latel' on. i submit we may proceed now 
with the general discussion of the principle and we shall find weare 
coming to nearer the ground. 

.1 " :" ~  ,'-.:" -! :,.,:!. 
Mr. President: ,I am afraid Pandit Malaviya does not quite appre-

ciate the difficulty. I am very clear on this, that before the Bill goes 
to the Select Committee, the question about what ,amendments are or·are 
not in order should be definitely settled, becauseotherwi:re the Select 
Vommittee will be at sea in that matter, and they may proceed with 
wlrious matters which may ultimately be found to be out of order. 

Therefore before the Bill goes to the Select Committee, this question 
must be ruled one way or another. I quite agree, however, that that 
may be done now or it could be done at the end of the general discussion 
before it goes to Select Committee. But in any event, before it ~es to 
the Select Committee, the matter should be put beyond doubt one way 
'or another, so that the Select Committee may.know what the procedUre 
is going to be, and then you will have a report confined to relevant 
matters. 

Mr. Harchandrai Vishindas (Sind: Non-Muhalnmadan) : Might 
I suggest, in, view of the remarks that have fallen from Mr. Duraiawami 
Aiyangar, that it is for you to rule now whether you will allow general 
discussion on the, subject, or first of all clarify the ,situatipn as regards 
the relevancy of the amendments .. So far as my opinion is .concerned, 
I agree with Ml'.DuraiswaJlliAiyangar that the, question of thea:Qle:ad-
ments should be cleared up altogether. So t ~ ,·the war;l!ling t~ Mr. 
Jinnah has referred to would be final after you have decided that tbese 
amendments are in order or :p.ot in order. As it is, that warning ,is; of 
a floating nature, and I suggest, and the matter is entire.ly,i.D. YOW juris-
diction, that the question whether .th'e amendments· are· releva.n"t' Of not 
should be cleared up by your callmg on those who have· ~ 'notice 
of amendments to explain and reply to your rCliiai'ks. .' 

Mr. K. Rama Aiyangar (l\1adura and Uamnad cum Tinnavelly: 
:-.ion-Muhammadan Rural) : Sir, the first sentenooof the ~a  :  • 

':" ~rea s it ~ .cxpcdit'.nt,in purs.uall<·{l of ~~  policy of d r m na~n  proieetiOD 
(If mdustncs JQ Bntish I11dla, te provIde.. . . ... " 

"he n ~  t.hat iUlderlies this Bill will have to be d s ~  be-
fore a. r~m  IS gIven. "hat' would b~ the e,ne~ ar d~s uss ~ ~ nd , 
I submIt It ,vould be more proper to thmk of rulings when the' dis-
cuSsion has talten a~ and the President has heard it. " .. , 

Pa.nditMadan ~o~ MiUaviY!L :  I think ~e havealready'linnecell-
sar~ y ,spent ~ on,tu  tune o e~  t~ ~ , ~ e ,»rop.osa,I put forW,a.,rd ~y t  
Honoul'lJbic ::;ill' Charles ~nes before .the ~Iout ~ 1ti thCj.t the. Bill be taken 

.  , :.: ':" ) I:' ,. II:' .',' '," ,. I.!. "',:, 
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into o~ derat on and to that propoRal there are two things which can 
happen. One is that t.he HouRe can go straight oft' into the considera-
tion of the Bill clal18e by clanse or ,go int.o t.hr motion that the Bill be 
refoerred to a ~ e t  Committee. If the latter motion is accepted by fbI' 
Honse, then the time for moving amendments is postponed. If the latter 
motion is defeated and it is decided that we should goo on to consider the 
Bill ellruse by clause, surely the amendment which apperlainR to any 
particnlar clause of the Bill will come for consideration in itR proper 
tim.e,; and place. and I submit that .the remaTlOI which have been made 
to-day will not be waRted. They WIll be known to Members. You have 
expressed your views 88 to which amendments are relevant and whic.h 
are not: ''''''hen the time comes for amendments being considered, If 
any Honourable Member asks you to reyj8e your view, then it will 
be f9r YO,l1 to consider, but that time will Dot come until it has been 
decided ~ er the Bill is to be referre(l to a Select Comimttee or 
whether it i"! to be taken into on~d rat on now. I therefore appeal 
to you ahd that. in order that the House maybe in a position to 'ilecide 
whether the Bill should be refl'rred to a Select Committee or whether 
it should be procf'!cded with Rtraight oft' here. ~ u may be pleased to 
allow II. ,/leneral discussion .of the prineiplesand policy of the Bill. 

Mr. President: Take it now or before it goes to the Select Com-
mittre, but inany event the question of the amendments must he decided 
bp.fore. the matter goes to the Select Committee. I am quite agreeable 
to demg one thing or the other-dispoRing of the question of amend-
ments nQW or disposin,g of them ,at . the l'nd of the ~enera  discussion 
and before it goeR to the Select'c'onimittee. 

1Ir; V; J.Patel: There are at preRent 50 or 60 amendments in the 
nam~  of'sE'veral Hononrahle Members. If just now or after the ~enera  
diRcntilsion is oYer you hear e e~~ one of these Members and /rive a 
ruling on each amendment it will take any amount. of timr. But if 
the Billg:o('8 to a Selret Committee and comes back )'OU will !ind that 
hardly 8 01'10 amendments are left and then it will be easy for you 
to decide whether thoRe amendments are in order or not. I think that 
it wilt simplify matters and . save time. If these things aM diRcuSRed in 
the, Select Committee and Members come back here after the report of 
the Select: CommiUoee then there will be very few amendments left 
for· consideration • 

. Paitdlt l'tIac;lan .ohan Ifalaviya: I think the Secretary of the 
Legislativp Department will inform you that thl' practice hitherto has 
be~ I  that, when the Bill iR r~ erred  to a Select Committee, the amend-
ments are 6rst dealt with in the Select Committet', and such of them 
ItS ~re lett. o\'('r .will be .considered when the Bill returns from the Select 
~o , n ttr  The 1I9nOul'able Sir Moncrieft' Smith will bl' able to hlform 

~,t at that is the practice in this House and the Council of State. 
If that h'ls been the practice, J submit that you may be pleased to allow 
the. regul!lr course to be followed unless somt' ground is" put before you 
to ~ t y n. ne ~rture from. it, which haR not ~ I t beeD brought to ~ our 
~o e  If that IS the practice-and I aRk the Sectetary of the IJegiRla-
b:ve Department to say whether it iR not 80-1 sltbmit we should nm,' 

~  the motion that the Bill he taken into conside9tion. 

• -. President: 'Illle experienceo! the Secretary of the Legislative 
Department will be of great aSllist.ance, but after all ill ill the ChaiT 
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which has to decide on the circumstances of each case as it arises, and 
'in this cltse 1 0.0 think that instead of leaving the thing in ,11 nebnlous 
state <;:0 the Select Committee it mnst be decio.ed what amenclments are 
in order and what are not. As I say, I am quite willing to 0.0 that now 
or to do it at the end of the general discussion but ~erta n y it must 
be done before the Bill goes to a Select Committee. If the House can 
indicate its choice, I am quite willing to follow one waY' or the other. 

Pandit Madan Mohan Malaviya: I submit that we proceed to the 
general discussion. 

lVIaulvi Abul Xasem (Beng31 : Nominated Non-Official) : The mo1:ion 
before the House is that the Bill be taken into consideration, and, every in-
dividual Member has, according to pra('tice, a right to express his opinion on 
1he general principles of the Bill before the ·motion to take it into con-
<;ideration is put to the vote. • 

Sir P. S. Sivaswamy Aiyer (Madras: Nominated Non-Official) :  I 
am sure the whole House will be grateful to you for the views you have 
expressed on the admissibility of the various amendments ..... . 
(Hono1ll"Uble Members:" Louder please.") I am sure the House 
feels grateful to the President for the expres.'!ion of his views upon the 
admissibility of these various amendments and I am sure that the views he 
has expressed will have very considerable influence on the deliberatiovs of 
the Select Committee even though they may be presided over by an emment 
lawyer.· But while I fully appreciate the necessity for guiding the dis-
cussion along relevant lines, it seems to m~ that there is some -room for 
doubt as to the correctness of the procedure, if I may venture to say so, 
proposed to be followed by the Chair. There is only one occasion when an 
amendment may be considered. \Vhen all amendment actually arises for 
consideration, it is open to the Chair ttl decide upon the regularity of the 
amendment and to the House upon the merits of the amendment. I am 
not aware of any procedure according to which it is pos.'!ible to separate 
a decision on the legality of an amendment from the decision on its 
merits. What the Chair now proposes to do is to decide in advance upon 
the 'legality of the amendments and leave the decision on their merits to a 
later stage. The legality of an amendment ean be considered so far as I 
am aware only at the time at which the amendment itself actually comes 
before the House for consideration. The question now is, is it open to 
the Chair to bring up an amendment for consideration so far as its legality 
or admissibility alOOle is concerned and give a ruling in anticipation df the 
time when the amendment actually comes up for consideration. I men-
tion this purely as a technical question of procedure. I fully admit the 
force of the considerations of convenience which appeal] to the Chair and 
I think a great deal of time would be saved in the Select Committee if all 
the irrelevant ap'felldniellts were weeded out. At the same time it cannot 
be said t.hl\t thel·c are no consideratiolls of cOllvenience on the other side. 
As Mr. Patel has pointed out, thcrp may be a number of speakers 011 these 
various amendments each trying to defend the competency of his amend-
ment and a lot of time may be t.aken up over the discussion of these ques-
tions. I appeal to YOll: anp. ask you to consider whether Iit"ler this indi-
cation of your views m; to the competency or otherwise of the varioul'! 
a.mendments for whi\:h the nou~ is, a.'1 I have said, thankful to you the 
. matter should not be left in this pOldtion and the Bill be allowed to ~ to 
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the ~ t Committee. When it comes back the legality of the amendments 
may be decided if occasion arises. I have nothing to say against the views 
you have taken as to the competency of the amendments and merely desire ~ 
to point out'the technical difficulties in the way of giving final rulings on 
these points. 

Mr. M. A. Jinnah: I rise on a point of order. If you will kindly 
look at the Standing Order, No. 39, it says this : 

(( On the day on which any such motion is made or any subsequent day to which 
the discU88ion thereof is postponed, the principle of the Bill and ita general provisi01l8 
may be disCU88ed, but the details of the Bill must not be discussed further than is 
. neceilsary to explain its principle." 

We are now at the stage when the principle of the Bill may be discusSed.. 
Then it says : 
'f I At this stage no amendment to the Bill may be moved." 

No amendment has actually been moved and it cannot be moved. Then it 
says: 
II If the member in charge moves that the Bill be taken into co1l8ideration, 

(v-hiIl11 11as now been done by the member in charge) any member may move as au 
amendment that the Bill be referred to a Seled Committee." 

So the only amendment is that the Bill be referred to a Select Committee 
and when that or the motion that the Bill be circulated for opinion, is 
disposed of then it is that the next stage is provided. If the Bill is refer-
red tc1 a Select Committee then this House for the time being delegates the 
authority to the Select Committee to proceed. Then after the Report 
of the Select Committee is sent, this is what Standing Order 45 says : 
II When a motion that the Bill be takenjnto consideration has been earried, auy 

member may propose an amendment of the Bill." 

So that, although the amendment is on the list of business provisionally, 
it cannot be proposed until that stage is passed. 

Now, Sir, I fully appreciate your anxiety and I endorse every word 
of what you have said, but I submit that this is not the stage at which you 
Ihould decide what amendments are admissible and what amendments are 
not admissible. 

Mr. President: There is no point of order. The Standing Orders 
Jay down the procedure that is to be followed when there is a motion for 
reference to the Select Committee. That does not take away or in any 
manner abrogate from the right or rather thelluty of the Chair to regulate 
the proceedings, and I think it is necessary, in order to regulate the pro-
cedure, to let the House and the Select Committee know what matters are 
relevant to be considered. 

The Honoura.ble Sir Charles Innes :  I should like to make a sugges-
-tion more or less on the lines of the suggestion by Sir Sivaswamy Aiyer . 
.As I understand the matter, it is this. A Select Committee of the House 
is after all, I presume, merely a part of the House and that Select Com-
mittee is governed by the procedure of the House and Uy the rulings of 
the President. Now, Sir, we have already had rulings on this particular 
point. There was a ruling given by Sir Frederick Whyte on the 19th 
March 1923 which is very much analogous to the :ruling which you just 
gave. It is that the Legislative Assembly is not empowered to increase 
a demand for grant and that amendments which ro ~ increases of taxa-
• Yon are not in ord~r  I have no doubt, Sir, that the chairman of tha 

~ • 
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Select Committee, whoever he may be, will consider ~  bound by 
!hlt ruling of Sir Frederick Whyte. He will also have for his guidance 
the rulings which you yourself just gave. Following what Sir Sivaswamy 
Aiyer has just said, I suggest for your consideration that it will be suffi-
cient to leave the matter at this stage and to leaye it to the chairman of 
the Select Committee in the light of his ruling and your own provisional 
rulings to deal with the amendments on the paper. 

Mr. O. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Nori.-
Muhammadan Rural) : On a point of order, Sir. The question before the 
House is· that the Bill be taken into consideration. I do not understand 
how a discussion on the amendments could arise at this stage. 

Mr. President: The discussion is perfectly in order. 

The Honourable Sir Alexander Muddiman (Home Member): I 
merely wish to say that the discussion is proceeding on rather curious 
lines. It is proceeding on the assumption that the motion for considera-
tion will be carried. The motion for consideration may not be carried at 
all and the motion for reference to the Select Committee may not be car-
ried. The Bill may be thrown out. It will, therefore, clear the air if the 
House first affirms the principle of the Bill. Whether that affirmation 
takes place on a motion for consideration or whether it takes place on the 
motion for reference to the Select Committee is immaterial. The principle 
is the same. Whichever motion the House passes, the House affirms the 
principle of the Bill. I therefore suggest that the discussion might pro-
-ceed on the question of the general principles of the Bill. 

Mr. President: I see that the general desire is that the matter 
should be left here after the views I have  expressed and that we should 
now proceed with the general discussion of the Bill. I would adopt that 
course. 

Mr. W. S. J. Willson (Associated Chambers of Comm<'rce : Nominat-
ed Non-Official) : In opening my remarks I would just like to remind 
the House of a statement which I made at the last March session, that 
I have a considerable interest in Tata's. I desire my position to be per-
fectly plain on that point but I ask the House to believe that in the 
remarks that follow I am guided by no personal considerations. I have 
my duty to my constituents who are 15 Chambers of Commerce in India, 
borth, south, ea3t and west, including Burma. This Bill of course as 
Sir Charles Innes told us, refers practically. in its present stage, ent ~e y 
to Tata's. They are not of course the first firm to start the manufacture of 
steel in India, but they are the first firm to start it on a really large scale. 
The Bengal Iron Co. started making steel and iron and were ob ~d 

to close steel down because they found they cnuld not make the manu-
facture of steel pay. I feel sure that there is no one in this House who 
would like to jee the great concern of Tata's Iron and Steel Works follow-
ing in that wake. I know it might be said that the Clompany might be 
reconstructed and carry on, but if it be said so, I should not be convinced 
I"Jf the advisability: of it, because on the present outlook, the money 
!"ould probably not be found in India. It is highly improbable that any 
lndian concern &uld take it over and it is not, in my view, to be thought 
of that we should allow this great national concern to be taken over bl 
.. ,ome foreign company. I think we may leave Germany out of the 

• 
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question at the time, bt!t -I Itm not so sure about America. Well, Sir, 
because -r am willing, I am anxious, I am desirous, of offering assistance 
to this national 'Concern, that does not mean that I can or do accept the 
Bill as ro ~ed by the Honourable Sir Charles· Innes. He has after 
very great consideration decided in favour of a protective  tariff. New; 
Sir, here I would like to pay my very high tribute to the industry, 
the care and the wonderful work in that Tariff ~ ort which is put before 
us, but, Sir, it is its very perspicuity, its plainness, its simplicity, that 
('ontains in my opinion its greatest dan~er, namely, the danger that it 
should be picked up and accepted as it is en bloc. I give Government ever: 
credit also for the desire to produce a Bill which they believe to be very 
largely in accordance with the wishes of this House. But I am bound 
here to repeat the complaint we had to make in Delhi about this Bill being 
rushed upon this House with undue haste. The Tariff Board's Report 
was only published in the last few days of April, and here we are, having 
only received a copy of the Report a month ago, sin(le when there has been 
insufficient time to properly circulate it round the country and to obtain 
in full responsible opinion as to the merits of the Report and of the Bill. 
Sir Charles Innes himself said that he had only last night received the 
letter from the Bengal Chamber of Commerce on that subject. Before 
I proceed further. Sir, I would like to sa~  that I am representing the 15 
Ohambers of Commerce, but I am not speaking on behalf of Bombay who . 
have two Members of their own here. 

Itemay be said that part Of the object of this haste was t.hat Tata's 
required immediate assistance. and I have no doubt. they do. In my View 
the immediate assistance would be ~ en a great deal more promptly by 
the settlement -of the matter on a bouJ!.tv basis than is likely to be given 
on any tariff system. The means by which assistance can be given to 
Tata's appear to me to be three. Firstly. by tariffs. secondly, by bounties, 
and thirdly, by loan at a nominal rate of interest. I will take and dis-
pose of the third one first, because a loan would have to be paid back and 
would be therefore purely" tiding over." and in any case I am convinced 
that whether this House passes this Bill in its present form or not, asub-
sequent substantial loan will have to be found and lent to Tata's. I 
know that one of the sweetest thoughts for the protecth'e tariff system is, 
that the tariff collects the money itself and that in giving bounties only 
on rails and fish-plates. as the Bill proposes to do. ther!' will be no diffi-
culty in finding the money if you put the tariff up t.J a sufficient 
extent. But Sir Charles Innes himself said. that, when you throw the 
protection stone into the pond, there is no saying where the ripples will 
cease. He also said that this Tariff Report on steel is.probably the most 
difficult subject wit.h which the Tariff Board will !'ver have to deal. In 
my view this present decision which we are now called upon to take is 
.one of the most important, one of the most far-reaching in its effects on 
India as a whole, that the reformed constitution has ever vet been called 
upon to deal with. The proposal to impose these dnties b~ ns of course 
by causing rank injustice to places like Burma, about which you will hear 
later on : and not only to Burma but to all extremities . .Exactly the same 
argument will apply to Karachi. Now, if you take the statement of the 
Tariff Board that steel is arriving in India. to-day at Rs. 140 per ton, 
and you propose by the tariff to put on Rs. 40 duty you arrive at the 
.price ,of Rs. 180, which the Tariff Board tells us is the approximate 
cost price, including profit, of Tata.'s steel. ~t is\>. say, they wish to 
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.. sell at Rs. 180. So this Bill pr()ppses to put on a duty of lts. 40 ~t we 
will Gay all the ports. Let us take Bombay r~t  Therefore the pnce of 
steel at Bombay is raised to Rs. 180, but what would be the price of Tata's 
steel at Bombay T If Tata's want Rs. 180 at Jamshedpur, the freight 
from J amshedpur  to Bombay I understand being Rs. 35 a ton, theref?re 
the price of Tata's steel in Bombay, if they are to get their proper pnce, 
would be Rs. 215. So that I fail to see what use a tariff of Rs. 40 would 
beP to them in Bombay. Now, let me take Karachi. The freight to 
Karachi is I believe Rs. 71. Therefore if Tata's are to get Rs. 180 net, 
they must sell at Rs. 251 at Karachi, whereas the tariff is going to raise 
the price there for the moment to only Rs. 180. Now, that same argument 
to a greater or lesser degree will apply whether you take Karachi, Bombay 
or Tuticorin or any other extremity, and all that this proposal to put 
on a Rs. 40 duty will effect for Tata's is that within their own geogra-
phical sphere, with the centre at J amshedpur, the protection will be of 
great value to them, but it will be of no value at all at the extremities, 
places like Karachi, Tuticorin and Burma. On the other hand the inhabit-
ants, the dealers, the traders of Karachi, Tuticorin and Burma will all be 
subjected to the higher prices which they will have to pay. They will 
have to pay an added tariff and will still be unable to secure Tata's steel. 
Another point that is frequently overlooked is, that if you put on \, tariff 
duty of Rs. 40, that becomes more like Rs. 60 by the time it readies the 
consumer. Because the trader who buys at Rs. 140 charges a profit on 
Rs. 140 ; but if he buys at Rs. 180 he will assess his profits on Rs. 180 ; 
and so the snowball goes on until the original imposition of Rs. 40 a ton 
becomes about Rs. 60 by the time you buy your rice bowl or whatever it is 
out of the shops. I have said you cannot protect the Karachi trade for 
Tata's ; you cannot protect the Tuticorin trade ; you cannot protect the 
Burma trade. If you insist on having protective duties you must graduate 
them. If the duty which you require to achieve your object is Rs. 40 in 
Bombay, on the figures I have given you it would have to be Rs. 71 in 
Karachi. There is no proposal to have graduated duties. 'The House 
will therefore see, and that ifl my point, that these protective duties cannot 
achieve the object which it is sought to achieve by them. Tl:!e only object 
. they will achieve will be to penalize the whole steel trade. The steel trade 
is a basic one. By putting up the price of your steel, you will be putting 
up the cost of living everywhere ; you will be putting up the cost of trans-
port ; you will be putting up the cost of roads and bridges ; and, as Sir 
Chat:les Innes pointed out. you will be putting up the cost of domestic 
improvements in municipal and utilitarian concerns. The country would 
for this purpose have to be taxed Rs. 1,50,00,000. Yet there are those whQ 
will argue that because it is indirect taxation it is less severe than if ~  

similar amount--though I am going to show you it would be much less-, 
were paid out of the coffers of the State direct to a lame concern in the. 
form of bounties. I have said that Tata's should be supported from the 
national point of "View, and the way I would propose and which I ask you 
to consider, is to support them simply and solely on the basis of bounties: 
Take Tata's estimated production for the first year as 2,00,000 tons-and 
you have the import ptice stated by the Tariff Report at Rs. 140 per ton: 
The existing duty Ott that is 10 per cent., which raises the dealer's cost to-
Rs. 154 per ton. Please mark that figure. The Tariff Board's proposals 
on the tariff sy~tem are based upon the idea of raising the price of: sWel. 
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fe BB. 1110. The di1ference therefore is Rs. 26 a ton-l54 from 180 leaving 
26. Now the Bill proposes to tax the whole country on the whole of the 
imports of st~  which I have shown must still inevitably come to certain 
ports and anyhow those quantities which Tata's cannot produce must ctme 
in, and the whole cost of that must fall upon the consumer. Under my 
system if you agree to pay Tata's, putting them in the same position 
exactly Rs. 26 per ton bonus on their estimated output in the first year 
of 200 000 tons, you will cost the country 52 lakhs as against the Govern-
ment figure of about 150 lakhs. Sir CharleS" Innes gave us this morning 
,",me figllres based on B.s. 35 per ton. I do not know where he got his Rs. 35 
per ton from, but I have shown you how I got my Us. 26. In the second· 
year if you take the estimated output at 300,000 tons, at Rs. 26 you 
get 78 lakhs and in the third year, if you take 400,000 tons at Rs. 26_ 
ygU get 104 lakhs. The total of these three figures is 234 lakhs. That 
is what in my opinion you ought to be able to get off for and at the SJlme 
time give Tata's as much help as this Bill proposes to give them with less 
taxation upon the public. Now, I know that the best argument, the one 
thitt is most likely to be raised, against the boltllty system is the difficulty 
of finding the money. Now, just please remember for one moment that 
the Tariff Board wrote this Report at a time of great financial stringency. 
We were all at that time under the impression that we would have an 
unbalanced Budget. But at the conclusion of the year we found that 
i hf're lias a surplus last year of over 3 crores. We cut it down. It 
is quite probable, I venture to say, that the present year may also show 
some surplus; at all events it o~ d be up to Sir Basil Blackett to find 
the money. There may be a surplus. I hope there will be. But, in the 
second place, if there is not, then there is someone else to whom I would 
appenl to help find this money. I would appeal-to the Commander-in-
Chief. (Hear, hear.) I would say to him :  " You are an importer of 
steel. You use a lot of steel for your army and you would have to pay 
the incrc{.sed duties yourself of Rs. 40 on some of that steel." (Mr. M. A. 
Jinnah: "That is exempt.") They manufacture much of their own 
steel. But, in any case, they are enormous users of steel, tremendously 
dependent upon it, and I would like to ask the Commander-in-Chief : 
•• Where would the army have been in .Mesopotamia in the great war had 
. it not been for the Tata rails T" In this view, therefore, the -Tata concern 
is of the utmost importance to the nation. It bas plaved a big 
. part in the past in war and it may do so again. It is for nat ~na  reasons 
that we propose ~ support it, and it is right and proper. in my opinion, 
that the cost of It, therefore, should fall upon the national pocket. I 
~ e endeavoured to show that if it goes throul1;h the national pocket, it 
WIll cost a lot less. I have called your attention to the fact that· the 
eon sequences of protection. are absolut;ely like !1 snowball. Once you 
.put a d~ty ~  steel, you ra~se the ~ost of everythmg You will begin to 
get apphc!ltlODB for protectIon frot;n ev.e!ybody eIRe who has an injustice 
done ~ hIm, who us~s steel. I WIll pomt out one defect arising under 
the BIll. The duty IS put at Rs. 40 per· ton. SupposinO' you require 
steel which you cannot or do not wish to get from 'I'ata'!; ;r ;Vant at one 
of the ports; supposing you ha,'e to place a contract at Rs. 140 for 12 
months, the amount coming forward (like Mr. P.atel's Bombay pipes) 
y~e rees; now, sUI;'posing you have plap,ed you'\-12 months' contract 
at RB. ~ , and the. prICe of steel fB;lls to 120, and supposing-GoYernment, 
under the powers In clause 2 (whIch we must give tlIem, I think) then 

• ,put on an extra Rs. 20 duty, It means that the pipes wlllch Mr. Patel 
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ordered thinking they were going to cost him Rs. 180 would cost him 
-Rs. 200; and every industrial concern will be in the same boat. The 
consequence will be exactly what commercial opinion dete8ts, namely, 
uncertainty, unreliability. If you tax steel, always remember you are 
taxing raw material. Eyery factory that you put up will cost you more. 
Supposing I have a factory and it was put with steel at Rs. 140, and you 
wish to come and compete with me, you haw got to build with Rs. 180 
steel and you are down from the start. You are 25. per cent. worse off 
than I am from the beginning (Mr. K. Ahmed: " But the money remains 
in the country! ") That is no use to you if you fail to make your 
industrial concern pay. 

That is a point which should not be overlooked. The bounty ,system , 
will tell you exactly what the bounty costs you every year. You would be 
able to watch it. It can be readily adjusted. If under the tariff system 
it is necessary to make an adjustment of the tariff, there is an immediate ',_ 
upset of trade. Under the bounty system there is no upset. You fix the ' 
r ~e of steel, not at a high lewl but a low one. You fix it practical1y, 
at Rs. 154 and you pay Rs. 26. Should it go up to Rs. 36, the position _ 
is exactly the same as ,dth tariffs. On the other hand, the bounty system 
has a much stronger stimulus on the productive departments of the Tata 
works than thc tariff i'ystem would possibly have. Imagine yourself for 
a moment as a worker in the Tata works. Knowing that your department 
is earning a bonus, is it not a joy to see production going up Y .1nd if 
it goes up and produces more, you may safely, in my opinion, leave Tata's 
to market it in the best places as it suits their pocket, convenience and 
development of their tr~de  

Finally, I leave every consmner free to buy his steel in the ~ ea est 
market. I interfere in no way with enterprise. I upset no capital costs. 
I cause no commotion. The simple thing resolves itself merely into a 
question of whether we can pay the money or not. And I submit most 
strongly that it is the most undesirable thing that this House could do 
to impose any tariff on steel, when you can get at the same results by 
bounty, and that is the pr;nciple which I a.'1k this House to adopt. 

Sir Pur!lhotamdas Thakurdas (Indian Merchants' Chamber : Indian 
Commerce) : Before I begin my remarks I would like to' offer my con-
gTatulations to the Honourable Member in charge on the lucid statement 
that he made in introducing the motion that is before the House. .Ai!. 
representing the Indian Merchants' Chamber of Bombay, it has been 
my lot to differ from the Honourable Member several times. But I can 
with confidence say that the manner in which he has placed the caSe 
before the House to-day is abso ut~ y impartial and colourless. (Laughter.) 
I will at a later stage have again in the course of my remarks to-day 
to differ from the Honourable ~mber regarding some of the remarks I 
of the Indian commercial community in connection with the pace at 
which the Tariff Board has been working. But I think it, is only right" 
that I should, Sfr, at the very start say what I have said before in the 
press that the Tariff Board Report is a most valuable report and it is 
a report which shows that great care and immense pains have been taken 
over a pro?lem ~ o~ itself was most difficult and which, as a beginning 
of protectIon to In(jla, IS bound to call forth a good deal of criticism and 
all sorti of remarks. 
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My principal reason, Sir, in rising to address this o~e at this sta~e 

is that I wanted to follow my Honourable friend Mr. WIllson who saId 
that he sphke on behalf of 15 different Chambers of Commerce all ?ver" 
India. (A Voice: " 13 Chambers .. ") I do not overlook the fact that 
my Honourable friend represents the Associated Chambers of omm e~ e 
in India. I, as representing Indian trade and commerce, cannot claIm 
that I represent 15 or even more than one Chamber of C?mmerce. But 
I can claim this that the one Chamber of Commerce which I have the 
honour to represent in this House has till now been recognised for m.ost 
parts of India as representing the views and. opinions of the Indian 
commercial community practically all over IndIa. I therefore thought 
that it was only right that I should rise at this stage to put before the 
House the views held' by the Indian commercial community in India as 
distinct from the views held by the European commercial community in 
India. (Mr. W. S. J. Willson: " I did not say Europeans.") I say 
European. I would like MT. Willson to tell us the total number of Indians 
on the 13 Chambers of Commerce which he has the honour to represent 
in this Houc;;e. I do not think that Mr. ~n can challenge the state-
ment that the number of Europeans on all the 13 Chambers of Commerce 
is more than 75 per cent. of their membership. So much, Sir, for the 
beginning with which I "Wanted to preface my remarks. 

J think, Sir, that the introduction of this measure in this House marks 
a new departure in the policy of the British Government in India ever 
since the time of British rule in India. One can go into the history 
of fiscal policy of British Government in India ever since the start. But 
this is hardly the time because it was only the last .Assembly which accepted 
the policy and it is only a few years ago that the Government of India, 
at the instance of the last Assembly, accepted the policy of protection. 
Under that policy India wanted full protection but it is only discriminat-
ing protection that has been granted. It is therefore, Sir, only in the 
fitness of things to observe that the introduction of this Bill marks a 
new era and, even though the measure of protection offered may not 
be as full as some may like it to he, I think it is only right that it 
should be marked and that full appreciation for the introduction of this 
measure may be given to the quarters where it comes from. I fear even 
the very small beginning that we are offered on thill question of the fiscal 
freedom of India would not have been possible if the Government of 
India had not accepted the Tariff Board Report. And I offer to the 
Honourable Sir Cnarles Innes, as representing the Government of India 
. in this matter, the best thanks of the Indian commerJial community for 
having made a start in this direction. I am aWare that there will be 
many in this House who may think that the start iii. a belated one that 
the .start is a very weak one and is not sufficient to do India that' good 
. which we are all anxious to see. But the very fact that a start has 
been made is a thing which is to be noted with considerable satisfaction. 

.. My Honourable friend Mr. Willson complained tbat the time at the 
disposal of the public for the consideration of the Tariff Board Report 
has been much too short. lIe s~ys that. we had this Report only for one. 
month and,. although he recogmses that there hlls been great depression 
?f trade and ~onse uent y .great ~e r ess on, n the steel industry in India 
.,·m colillIDon WltJ:1 all other mdustr:les m IndIa, I am-rather surprised· that 
the re re~ntatI e of 13 res o~ b e Chambers of Commerce should get 
up m this House and oomplam that the measure is -being introduced 

• 
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too earlY instead of being introduced too late. In fact, m.a:iti of 118 believe, 
and the Indian commercial community feel it almost uneq1JivoCally, that, 
if the measure were introduced later than it has been, it is quite possible 
that the very worst effects of free trade policy that has been followed 
till now might have prevailed. I really noted with great regret :Mr. Will-
son still complaining at this late hour that the Chambers of Commerce 
which he has the honour to represent here have not had enough time 
to go into the Tariff Board Report and to criticise it. My Honourable 
friend s:lid and quoted in support of that the fact that the Bengal Cham-
ber of Coromerce only submitted their views to the Government of India 
last night. Sir, this is nothing very extraordinary. It is only in keeping 
with what the Bengal Chamber of Commerce did to the Tari1l Board. 
The Tariff Board remained in Calcutta for several weeks and the Bengal 
Chamber of Commerce never found enough time to put their views 
before the Tariff Board. Eventually they had to issue a statement 
explaining the reason why they did not find sufficient leisure at their 
disposal to submit their -dews to the Tariff Board. Later on, when the 
Tariff Board visited Calcutta for the second time, the Bengal Chamber 
of Comm.erce found that it was able to submit its views to the TarOf 
Board. Similarly, it is why the Bengal Chamber of Commerce could 
not submit their views on the Tariff Board's· Report earlier than last 
evening to the Government of India. I do not think the blame,.can be 
laid at the door of the Government of India. I think the Bengal Chamber 
can safely be said to be following the same procedure which they did in 
connection with the evidence that they had to submit before the TarUf 
Board. The previous history and a good deal of research work that 
has been done before now in connection with the fiscal policy of the 
British Government in India from the very start would reveal some facts 
which, thou:;h very pertinent to the subject matter of to-day, are not 
necessary in view of the stage at which we are. But in connection with 
the opposition of the British Chambers of Commerce in India on this 
occasion I cannot resist the temptation of quoting the manner in which 
history re-peats itself. In 1859, when the Government of India introduced 
what is now known as Act VII of 1859, the introduction of that Bill ealled 
forth the usual protest from the local vested interests such as the 
European Chambers of Commerce. Memorials were addressed to the 
Secretary of State by these Chambers of Commerce of which the onlf 
from the o~bay Chamber of Commerce ~ ~ typical one. I am very 
glad that ]t IS not the Bombay Chamber this tIme. It is the Associated 
Chambers of Commerce mimu the Bombay Chamber. This memorial 
showed the same solicitude for the importer and the Indian consumer 
as we see to-day and further mentioned their points as follows. In 1859 
Sir, the Bombay Chamber brought out these points in their re resen~ 
tion to the Secretary of State : 

" (1) That the new ~a e of duties would practically fan upon the importen 
nnd the ~n umer , (Mr. Wtllson expreBBe8 the 8ame o~tud  lor 1M CO"""".,,. OIICI 
for the ~m orter  

(2) That it was impplitic to place further burdena upon Britiah trade with Ia4l&. 
("We have not heara that ·plea made yet.) 

(8) That it ou ~ check the British trade 80 valuable to EDglu4 &D4 _1blppI.Dt 
interests. (1 have not 1,eara anything about tMB 80 far.) 
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('\l That it would atimulate the eompetitioa already cuulJllenced 

1a4 .... ~J  

(5) And that the 10WN duty on the ~ ort 0.' eotton yam o ; ~ ~omote t~~ • 
In(lian cotten'industry with a orre on~m  detnment to the ~ t  mdUlltry. 
(I ktle ,till Jlot Ie MOT ~ ne urge till. ""til regard til the ,teel ,nd ... t~  • 

1'has .alleging the impolicy, the injustice, and the evils involved in 
the taeasure, the memorial concillded : 

•• In conclusiollvour mpmoJ"in'iBts \Wuld ventllTe r J e t u ~  t~ expre81 a hope 
that the collllllerciaf poo.;y of Her Majestv'.s Uovernmeat ill. 1JI.dia will not be 
lIlaugumted by a departure from too!e principlea of Free Trade wbieh are J1.0W 
,eeogJl.ised in EJl.gland &8 the bas. of OOlnmereial pro«perity." 

My friend, Mr. Willson, says he is in favour of prot.ection to tb .. 
steel industry because between 1859 and 1924 the best part of half a 
century has gone by, but he urges this House to modify the Tariff Board'i 
Report. Mr. Willson says he fully sympathises v-ith the anxiety of India 
for pro1:Pc·tion. I also un.derstcod .Mr. Willson to say that he had a con-
aiderable stake in the Taia Iron and Steel C'ompalY, but he seriously 
urges that, when tm-GO\'eMllIl.ent of India after very full inquiry and 
deliberation have put forward this Bill, and ai a time when the Labour 
Government is in office, he would like this House, Sir, to modify the 
Tariff Board's Report to the extent that protection should be given by 
bOUDties Del not· by protective duties. Of course the Tariff Board haa 
nothing to I!<ly on the point, e ~ t that there is no money for bountieii. 
My 1l0nournble friend says ~ 

•• nut you bmi ... wrplus lad yellr lInfl the Tariff Roan! whCJl the,J" hafted that 
part of the report did J1.ot bow that there 'll"as a surplus." 

He goes further and says : 

" If the Honourable Finanee Member enn.not find the money, he would go at the 
COJDIII&Dder in-Chief. " 

That is "11 least one point on which the Indian commercial communit.y 
aBd the ur~an eommercial community are agreed, namely, that military 
expenditure i-n lrulia should be reduced. Irrespective of rote~t on, 

rres e t ~ of duties, whether import or bounty, the m ta~  expenditure 
will ha\"(' to go do\vn before long. I hope Mr. Willson will keep om aJ ~ 

with us when we plead for that in this House. I wish my Honourab. 
friend han told us regarding other -countries which have protitted by prtl 
tectioll, nol· by protective import duties, but proteetion bv bounties. 1 
'Was listening very carefully to see whether anyone w"mld tell us how 
Germany, Japan, and other countries had built up their protective walls 
jIilot by high tariffs but by bounties. Whenever there L<i a surplus it haa 
-.ll aloJig bellI). said that we wanted reduction in existing taxation. The 
only safe I ~d eOr:t'ect thing that has been carried out in other countries 
~ thl! bu ~ n  of hieb. PJ'Otective a ~ so that you can keep imports 
~ and build your own. indl1l$tries within them. 

:My JIonourable friend said that the cost of factories would increase. 
Jt §booM. increase in any case unless y{)U can ",0 on taxing t.he people 
top bount,les. Do I understand my Honourable friendo t.o mean that tho 
Q ee~ o  of effective ~te t on in India should be put off until you can 

. J ~ de ~  that pl'otection only by bonnties T Is that the opinion of 
the .,Assoclated Chambers of Commerce. ann, if dtat is the opinion may 
I ask Day Honourable friend to make a rough fluess of the number df 
7ear8 ~~t  we will be abl(' to /l!ford protcction to, ~  two industries. X 
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Sir, I would like to say a few words regarding the remar s~  mt 
Honourable friend, Sir Charles Innes. He tried to defend where he had, 
'-I think, lJ0<-hing to defend and no occasion to defend, the 'Ririff Board, 
rega:Ming certain remarks of my Chamber in a letter to the Government 
of India, in connection with .what my Chamber called the comparatively 
slow pace at which the examination of various industries for purposes of 
protection was being carried on. I am sure the Honourable Member 
cannot he f.)rgetting that as soon as they found that the Government 
of India had either misunderstood or misconstrued, quite innocently of 
course, the Chamber's letter to them, the Indian Merchants' Chamber 
wrote and made it quite clear that they were second to none in their 
admiration d the Tari:ff Board's work, but that, that did not prevent 
them from snbmitting to the Government of India, that unless some other 
method was introduced it would be many years before other industriclt 
which reouire and are looking out for protection will get their turn for 
examination by the Tariff Board. One of the things the Chamber sug· 
gested wuq that instead of the Tariff Board going all over India, they 
may sit at ODe of the two places which are the headquarters of the Govern-
ment of India and ask pl'ople who are interested in industries to go up 
to those headquarters of the Tariff Board and submit their views to the 
Tariff Board. Of course if the Tariff Board thought it would be necessary 
for them to go round to erta ~ places, say, when they are examining coal 
jndustries. which I understand is referred to them, if they though\-that 
a visit to the coalfields was necessary, there is nothing to prevent the 
Tariff Board from doing so, and I am afraid my Honourable friend has 
not correctly understood the Chamber's attitude when he said that the 
Government of India did not wish to interfere with the Tariff Board's 
liberty to wurk independently. That is the one thing which my Chamber 
has alway!> !'tood for; and I want to make this clear if the letter of the 
Ch:nnher is not quite clear. There is nothing in the Chamber's sugges. 
tion derogatory to the Tariff Board. All that the Chamber want is that 
tbe varions industries which require examination by the Tariff Board 
.should have their tum for such examination by the Tariff Board as early 
as possib!e and without any avoidable delay. 

I ~ ;  DOW, Sir, to put before the House the two main features of 
the BiH that is before the House. There is noOthing in the Preamble which 
conyrys thp clear declaration of the Government of India that it is their 
deCIsion to give protection to the steel industry of India until the time 
When that induStry is on its own legs and will need no protection. The 
period of thl'ee years mentioned in one of the clauses of the Bill has been 
liable to gl'eat misunderstanding and misapprehension on this score. I 
understand, and I am sure that the Tariff Board so recommendcd the 
period to be for three years because they had re~on to believe t ~t at 
the end or three years, when the J amshedpur works begin to tum out 
their fuI! capacity, their cost.;; ought to go down and the other various 
uncertain factors which we see to-day in the commercial and industrial 
·world ma~  more or· less return to the normal. With this view I 
under~an  ;he 'l'ariff Board r o~mended that at the end of three 
rea~ It ~ot d be ne es~ary {or the Gove.rnment of India to have another 
mqUlIf mto the ue;,~ on of the .steel mdustry, Bnd that inquiry may 
neeeslutate a su ~tan a  an ~ l.n the basic prices which have been 
fixed by the TarIff "Board. ThUi 18 my. rcading of the recommendation 
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of the three-year period. But that does not mean that at the end of 
three years, ,after this Bill is passed by the Assembly, the policy, of pro-• 
t~ t on comes to an end and no more protection will either be required er-be 
available. And I would ask the Honourable Member in charge whether 
it is not absolutely necessary to make this perfectly clear in the Preamble 
of the Bill so that the period of three years may be looked upon as a 
period at tile end of which there would only bean examination of details, 
what are cC'mparatively details, though they may be important details, 
atill they would be details of the main question, namely, of protection 
t.o the stt!el industry. For, Sir, I very strongly believe, and I wish to 
put it vel"Y 'Jnmistakably to the House to-day., that if the .Government of 
India have ))ot made up their mind definitely to give. protection to the 
steel induiitry until that industry in India is built up, I think we had 
best not ~te our time, nor waste the money of the country in giving 
any protc<.'tion at this stage, for it would be a waste of time and it would 
be something worse than a waste  as far as the consumer is concerned.' 
Supposing y.)U put on at present a crore and:a half of burden en the 
consumer for three years, it would come to Rs. 41 crores at the' end of 
three years. If the Government of India are likely in the least then to 
say, " No more protection," what happens to the sacrifice made by the 
consnmin/! public of India Y All their 4} crores is wasted. If, on the 
other hand, the idea of the Government of India is that if on inquiry 
by the Tari.lt Board then it is definitely ascertained that after a certain 
period, six months or a year, through some extraordinary developments 
in the steel industry, no protection is neceS8ary, that would.. be a temporary 
feature. But the question or protection is one which should be taken 
up' only aftl:'r the Government of India and the Legislatura definitely 
make up their mind that they will continue the policy of protection right 
through untIl the country begins to manufacture practically cent. pel" 
eent. of aU ber requirements.. It need not be quite 100 per cent. If it 
it! 80 per cent., perhaps the balance of 20 per cent. could take care of 
itself. fint if there is the slightellt "esitation in thf1 minds of this A-.sembly 
or in the mind of the o er~ent of Indiu that, at the end of three years, 
they may back out of this policy, I think it would be only fair to the 
eountry and to the consumer t.hat this policy be not star~ed at all. I 
therefore venture to ask the Honourable :Member whether he w()uld not 
make this definitely clear in the body of the Bill in3tead of leavinO' it to 
a few rem'lrJul which may be made from the-Government benches o o ~ te  
If it is net ~ ry and if it is the aim of the Governmer.t that with this 
policy, and behind the wall of protection that my Honourable frientl 
opposite is laying the foundation of to-day, further stcel factories 
should grow up in India t ~ the next five or ten years, it is all the 
.-ore necpssary that the public, and especially the public which arc 
• inclined cOlllmercially and industrially, should learn definitely and in 
a manner thdt can be said to be unequi¥Ocal as far as the GOyernment and 
the view of the Assembly are concerned, that the st~e  industry in ltidia 
will continue to re e ~ roteet o~ !lP to a certain point,-V'hieh· point also 
the Government of India may defInItely state to-day if they so choose to. 

. Regarding the adequacy of protcction, the TAriff Board themseh'cs 
have'said enough, and 1 do not think I need dwell on it at any lenn'th 
but I ,,!,ould like to say this, that whilst it is very ~e essary • that t ~ 
protectIon that may be offered should not be extravagant-indeed Sir 

• J)tdia.at ~esent an_d fc.r the next. few years looks like beiItg least ea a ~ .' 
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'" of affording anything in the direction of extravagant P1otection tat 
any ~d stry t ~ very ne e~sary that the Tariff Board and the Govern-
ment of India should take every care that the protection offered is ai 
least such as will enable that industry to withstand the onslaught. of 
industries from outside ag'ainst what is known as dumping or effort.. 
to kill nascent industries in lndia. Therefore, the protection should give 
as much support at lea...,t to a nascent industry as will enable that indus-
try, to keep going until the industry comelS to a period where it is aIds 
to hold its own owing to production on a large scale, or other facilities 
being available to it. These are the two main features with which I 
think it is necessary to deal at this stage of the discussion in the House. 
1 have very great pleasure, in !!upporting the motion. 

Mr. It. C. Neogy (Dacca Di.vision; Non-Muhammadan Rural) ; 1 
beg to moye : 

" That the Bill be referre(l to & Seled Committee." 

If I had any doubt as to the advisability of moving this amendm~nt 
f)f mine, that doubt has been u ~e ,d, if 1 may say so, after hearin" 
the ruling'S that you have been pleflsed to give this morning with regal'd 
to the various amendments that are dowll on the agenda paper. We find 
that, though we can reduce tht. duties proposed, our authority is con-
fined only to that, and we cannot in any manner improve the Billefl'om 
uur point of view, and _ the Bill has got to be passed very much in the 
.ame state as we find it. Now, Sir, I am very thankful to the Honourab:. 
Sir Charles Innes for having given us the aSSllrance that, if this Bill goes 
to a Select Committee. he will not stand on formalities, but will allm,. 
discu$ion on these various amendments that have been ruled out o! 
order by you, across the table. I hope that he may relent a little iD 
regard to one or two of the amendments that we may then be able to 
discuss, and get necessary sanction frum the Governor General so as 10 
enable us to adopt those amendments on the floor of this House and 
get them incorporated into this lef!islative enactment. Apart frOlll 
this class of amendments, there are other amendments which will be 
moved in any calle a e rd n~ to your ruling, Sir. 1 am responsible for 
one of those and I do not kn'Jw really what the financial effect of h 
·will be, and it is not quite posIliblt> for us to have a discussion acrosa 
the floor of this IloUM! in the same manner as we ean discuss such techni-
~a  matters in a Select Committee. I thought that my Honourable 
friend Sir Purshotamdas Thalwrc1as waf; at one time oppO!led to a Select 
Committee, but from the speech which he has just now made I find timt, 
in so far as he wants the period of the life of this Bill to be extended 
be cannot but agree to this motion because t.hat is a question \vhicb 
cannot under your ruling be adonted on the floor of t ~ House Ilnd 
ean only be d ~eussed in the Select Committee and in an infonnal manner. 
Now, Sir, he ba!! referred to this point at some lenlrth and has pointed 
out that by confiping the operation of the Bill to a period of three year!! 
the Goyernment' have departed from the spirit of the reeommendation4 
of the Tariff BOird. Well it is no doubt true that the Tariff Board recom. 
mended these particular rates for a period of three years, but they in 
Chapter 3 of their Report made it quite clear that -there should be a 
elear declaration ttat the Government should !!tand firm by their poliey 
of protection so faJ," all the steel industry iR coneerned, which alone would 
bt: suffieient to. attract mort: capital into this industry. And, 10 far ali 
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I ean see, the Preamble of the Bill has departed from this reeommenda. 
tion of the T,riff Board. There is another point which I want to rai'ie 
in this connection. Honourable Members are all aware that the re[aOJ"t 
of the Mcrcantile ?Iarine Committee has been in the hands of Govern-
ment for about three months. Well,l do not want to pry into the secrets 
of the Department over which my Honourable friend, Sir Charles Innes, 
presides. In fact, I stand in holy horror of the Official Secrets Act which 
was passed in spite of my opposition. It may be that the Mercantile 
lIarine Committee has said something' about the protection and d.evdop-
ment of the shipbuilding indu!ltry. I do not know. I find Sir Basil 
Blackett thinkl:! that there is no such recommendation. Well, I wan: to 
be assured on that head, because 1 find that whereas the lndian publie 
opinion is definitely in favour of some protection being granted to the 
nascent shipbuilding industry in India, this Hill proposes to place 
foreign importers at a·distinct advantage over the Indian manufacturers, 
as it is proposed to exclude imported !lteamers, launches, barges, fl.!lls. 
boats and other vessels from the enhanced duty on fabricated steel. Th" 
price of every item of steel that the Indian manufacturer will have to 
use for the purpose of his manufacture of these things will certainly go 
up and to that extent the Indian m(l.nufacturer will be placed at a dIS-
advantage. It is no doubt truc that the Tariff Board has more or l<lsS 
easually gone into that question. But if I am correct in thinking that 
the Iadian Mercantile Marine Committee had some'ching to say about 
it, then in all fairness to this Assembly the Government ought to teO} 
us what those recommendations are. If, however, Government find any 
difficulty in publishing the renort at this stage, 1 would suggest that 
that portion of the report which may relate to this question may be cir-
eulated to Members of the Select Committee confidentially. When I 
make this suggestion I do not speak without precedent, for in the autumn 
of 1920, when the Auxiliary Fore£' Bill and the Territorial Forpe Bill 

~re under consideration .in the old Imperial Legislative Council, th" 
Esher Committee Report had actually been received by the Governmer.. 
of India but had not yet seen the light of day, and, when the non-offieial 
Members wanted to knoW" what the E·;ller Committee had to say ab ~ 

this matter, the Government circulated that particular portion of t.he 
Eshcr Committee's Report that related to thiS question eonfidentiRlIy 
to the Members of the Select Committee who made ample u;;e of thIn 
in their report. This is one of the main reasons that has prompted rue 
to send notice of this amendment. 

Now, Sir, I think considerable attention has centered round clallse 
J of the Bill which deals with oifsetting duties, and 1 do not suppo"e 
anything has yet been said from the non-official side with regard to th, 
• desirability of leaving the whole question to the discretion of the exe-
cutive Government. Well, Sir, we have been told that hlnce the Report; 
of the Tariff Board has been received prices have gone down eonsidp.r-
ably, of continental steel particularly (Voice: "Gone up") and it iii 
thought probable that prompt action may have to be taken under clau'l8 
2. I had a glance through the latest numbers of some of the technical 
journals, which I am sure Sir Charles Innes also must have perused, 
and-I find that everywhere in Europe and Amedca tremendous effortll 
are being made to secure orders at any price. It is stated that there is 
a good deal of nervousness in Belgium and prices are \xpected to decline 

• ateadiIy all round. I am quoting from the latest issue of the 40 Jl'on-
mouler " to band in India. The United States of nIe~ a r-eport • . 
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eertain types of ships they wi'll receiye sO much as A bounty. This i. 
done to push that shipbuilding industry or ally other ndust~ like that but 
n ~o country, so far as I am aware, has an indigenous industry been pro-
tected from the competition of foreig-ners merely by means of bounties. 
I therefore think that, as the Honourable Mr. Willson is genuinely anxious 
that this great indigenous industry should be protected, he will revise his 
view and be able to think with us that protection by means of a tariff is 
the only right course' which can be pursued in this situatioD. But a friend 
asked: " Why protection at all". As the Honourable Sir Purshotamdaa 
Thakurdas was speaking, there m're ,'oices from behind " why protection 
at all " and I think there are seyeral Members who would like to hear a 
little more about the need for protection. Personally, I do not share any 
misgivings about that. J feel, and I think my friends when they have 
studied the question will feel, that no model'll eountry has built up ita 
trade without the help of protection. England is no exceptioo to tho 
Tu'le. England has resorted to protection when she needed it and ~ 

disCarded it when she was strong enough to discard it and when it was to 
her advant.age to discard it. But I will give the example of America. The 
United States of America did not mallufacture even pig-iron in 1860. 
A bout that time they began to manufacture steel and you know the pro-
gress they have made from King o~ HI King Steel, and so on. That waa 
done by means of protection. Germany built up her industries by mean a 
()f protection. It is not possible to build up a great industry like the steel 
industry without the help of protection. I therefore feel certain that whan 
my friends who are in doubt will study the question they ,,,ill be convinced 
t.hat this protection has to be offered to national industries and should be. 
offered only to national industries in order that those indu:.trjes should 
Htand on their own legs against competition from older establishmentH 
which have greater resources, greater technical skill and experience and 
greater commercial ability in finding markets for their products. But 
j • .lst for that reason I wish to draw uttentiOl1 to two other lIIutters which 
arise in the Hill. What is it that you want to do' I fear, without 
meaning the smallest disrespect, that the Government of India have not 
made up their mind abmlutely clear]y on the policy which they are going 
to pursue. I fear that they are still fighting shy of firmly and clearly 
Nlying that they think it their duty to afford protection to such Indian 
industries as are genuinely Indian. rf I am wrong I should be very thank-
ful to be corrected; I shall be happy if I am mistaken. I shaH be thankful 
to know that the Government of India have made up their mind that 
they will promote Indian indigenous industries by means of such protection 
I1S may be necessary and of whIch we have the present Bill as an instance 
before us. I want to make it quite clear what the object of us, Indians, wall 
when we asked for protection. That was very clearly stated by Sir WilUakD, 
Clark who was the Member for Commerce in this Government at ODe time, 
Members of this House will remember that on the 21st March 1916 my 
. friend the Honourable Sir Ibrahim Rahimtoola moved a Resoluti6n in the 
Imperial LegiSlative Council urging the appointment of & C6mmittee tQ 
'consider and report what measure~ should be adopted for the ~ro t  and 
development d~ indl1stries in India. Speaking on that Resolution Sil' 
. William Clark said : I . .... 
"The buildinl up of indu8tries where the capital, e&ntrol and mllnaremCJlt 

u ~ be in the hands of Indians il the speciaJ object we all have in view." .. 
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Be emphasised that it was of immense' importance alike to India· herself 
and to the Empire 88 a whole that Indians should take a larger share in • 
the industrial development of their country. He deprecated the taking 
Of any steps if it might (1 am quoting his own words) : ' 

" merely mean that the manufacturer who now competes with you from a dietIwee 
would transfer his activities to India and' compete with you within your 0WJl 
boundaries. ' , 

He clearly guarded against that possibility, namely, that no system should 
be adopted by means of which the manufacturer who was competing with 
us from a distance would transfer his activities to India and compete with 
us withil,l our own boundaries. Now, Sir, 1 want that the Government 
should make it absolutely clear that this is the object which they have in 
view. It is only such an object for which protective duties can be justi-
fied. Protective duties can be justified only in thE. view that the benefit 
which will arise from. that protection will not be limited to the members of 
a particular firm, will not be limited tn the shareholders in that particular 
firm., but will be shared by the country generally. It is only on that basis 
that you can reasonably ask me to pay five rupees more for an article than 
I would otherwise pay. It is only on that principle that you can ask the 
eountry as a whole, whether it be in the shape of bounties or whether it 
be in the shape of paying higher prices, to join with the Government in 
affording protection to a nascent industry against foreign competition. 
The ~oment you depart from that principle you lose all justification for 
imposing a protective duty. Let us take, for instance, what would happen, 
if, suppose to-morrow a big European company were formed and established 
itself near the Tata Iron and Steel works with a huge capital, with all the 
advantages of expert advice and assistance and the assistance of the ex-
perience not merely of decades but of centuries. It utilizes all the raw 
materials which are available in the country ; it exploits the labour avail-
able in the country and it earns huge profit'i, larger than it would earn 
by having its works in· Birmingham or Sheffield, or in Sweden or Belgium 
for that matter. What justification can there be for asking the people 
cH. India to bear the burden which larger r ~ I would involve f I do not 
know of any canon of economics under which a policy like that colild be 
justified for a moment. It is therefon.· only in order to support an indigen-
ous industry, an industry, in the words of Sir William Clark whare the capi-
tal, control and management should be in the hands of Indians that you can 
justify protective duties. Let m~ quote another authority, Sir Frederiu 
Nicholson, who has done a great deal to promote industrial development in 
the Madr88 Presidency. In his note which he submitted to the Industrial 
Commission he said as follows : 
., I beg to r~eord my strong opinion that in the matter of Indian indUBtriee 

W8 are bound to consider Indian interests rst ~ , secondly aJi.d thirdly. I mean by 
fintly, that the local raw products should be utilized; by lIeeondly, that induatriell 
should be introduced; and by thirdly, that the profits of sll.ch industries should 
remain in the country." 

Now, that is the ground, t ~ genuine ground, for affording protection and 
support to an Indian industry. I hope and I have no d~ubt that the Gov-
ernment have no other object than this. I hope the Government do not 
desire that foreign companies, wherever their ab ~t may be, should come 
and establish themselves in India and take advantlge of the Bill whioh we 
are now passing in order to earn larger profits than t\ey are likely to earn 

~t such protection. My friend Mr. Willson says they will. I entirely 
,agree with him. and" that is what I wish to guard agains\. It would be & 

L8aLA. L. 
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ealamity, it would be a crime against the public interest, to pass a Bill 
wiJ;hout sufficient qualifications or safeguards if the Bill i/likely to lead 
to the result which I apprehend and which I am thankful to have a busi-
ness man of the calibre of Mr. Willson say, will happen. 

Now, in order to guard against it, I wish to draw attention to the 
necessity of making certain matters clear in the Bill. The Bill starts with 
a&yin:g that it is a Bill to provide for the fostering aLd development of the 
steel industry in British India. Now, Sir, that is a wrong heading. Later 
on you find the Preamble proper explains : 

" Whereas it is expedient, in pursuance of the policy of discriminating proteetion 
of industries in British India., to provide for the fostering and development of the 
.teel industry by increasing the import duties leviable on certain iron and steel articlea 
_d by enabling bounties to be granted to manufacturers in British India of certWn 
such articles; It is hereby· enacted as follows : 

That this Act shall be called the Steel Industry (Protection) Act, 1924." 

It seems that the mind of my friend the Honourable Member in charge 
of the Bill was somewhat uncertain-I do not mean any disrespect; 
perhaps he was labouring in a difficult situation, but he appears not to 
have felt quite certain whether he should call it clearly a protection Bill 
or put the words he has put. I would request him, not in any spirit of 
opposition, nor by way of carping criticism-to cut out the worQ-s " for 
the fostering and development of the steel industry in British India." That 
is the first change which I would suggest, because that would make it clear 
that the object is to afford protection. 

Now, Sir, there are two aspects under which the people of any country 
ean be asked to bear a burden. One is that you can ask the public to 
bear the burden of taxation or to bear the burden of higher prices for 
eertain commodities in order that they should protect an existing 
national industry. That is one thing. If the public feel as the public 
are represented to feel in the Legislative Assembly and in the press-if 
they feel that a particular industry is of sufficient national importance 
t.o deserve the sympathy and protection of the public, they will bear 
. that burden willingly in order that industry should be protected. It is 
an existing industry. It has cost labour; it has cost money; it has 
eost a great deal of pains. Take, for instance, the Tata Iron and Steel 
Works. They have cost, I understand, about 24 crores of rupees, man,. 
,.ears of labour, many years of prospecting during the time of the late 
Jamshedjee Tata: many years of consultation with the experts and 
Members of the Go'Vernment of India, and the help of foreign experts 
have all gone to the building up of those Works. That is an existing 
industry. Its importance has been demonstrated, as was mentioned b,. 
the Honourable Mr. Willson, in the late war. Without the rails whiel 
the Tata Steel Works supplied, the success of the British arms in Meso-
potamia would not have been so certain as it was. Gratitude demands 
that we should remember that. We should also remember that the people 
of the ountry,~ e humble as well as the high, have invested a great deal 
of their hard-earned money in the Tata Steel Works, that the shares 
are held mostly by. Indians. I am told that of 10 crores and odd of 
subscribed capital aLout 9 crores is held by Indians. I am not sorr,. 
that a erore is .helf! by Europeans. I shall be glad if a certain portion of 
money subscribed is held by our European firms who have established 
~emae ee fo,r good in this country and wish to remain with liB aa 
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friendl!l and fellow countrymen. But the main point is that the bulk 
of the capital in Tata's has been subscribed by Indians. It has demOJl· 
strated its utijity, and now that so much money and labour has been 
spent upon a company like the Tata Works, the people can well-be 
asked to bear' the burden of fresh taxation or to bear the 
burden of higher prices in order. that those Works should be 
protected against the attacks of foreign manufacturers, who, recognizing 
the position, are willing to dump their goods at less than cost price in 
order to hit the Indian manufacturer. There is a clear case for protection. 
There is a clear case for shouldering the burden in order to help the 
industry. . 
The second aspect is the passing of a protective tariff Bill to encourage 

men who have no industries established here yet to come in and establish 
industries. 
The Bill, as it is drafted, will accomplish b'o'th these' objects. It 

will afford protection to the Tata Company. It goes beyond that. It 
invites foreigners, as I understand the Bill-and I shall be very thankful 
to be told that I am wrong-it invites foreigners, whoever they may be, 
to come to this country and build up steel factories and to start works on a 
larger-scale than the Tatas and to enjoy all the profits that they can. I 
ask my Honourable friend the Member in charg'e of the Bin and anyone 
else who is in support of the Bill as it stands to tell me if there is any 
precedent in "any country or any canon known to economists under which. 
a prop&al to tax the public generally in order that foreigners should 
come and establish certain factories in the country in which the people 
are taxed has ever been put forward. I submit it cannot be. I submit 
it is opposed to reason. Common sense revolts against it. It would be 
the very reverse of the correct process. This Bill offers an invitation to 
foreigners to come and settle down he-reo I am not surprised to hear that 
one big company with a capital of 20 crores has already been, I am told, 
formed. I am not told that it has started work, but I am told that the 
United Steel Corporation of Asir.. with a capital of 20 crores hilS already 
eome into existence, and I am told that the shareholders of that company 
are not Indians, that they are most ~  non-Indians. Now, Sir, just see the 
. danger to which we are exposed by the provisions of the Bill a8 it stands. 
My 'friend Mr. Willson helps me by saying" Bounties." He seems to think: 
that bounties is the method by which we should proceed. I fear that 
bounties alone haye never protected any large national industries. They 
have stimulated the ndustr ~s where the number of industries has been the 
object. Now, this is one of the instances, and there are other instances. 
I hope this Bill is the forerunner of other Bills which will gh'e protection 
to national indust.ries ; or at any rate protection will be extended by 
this Assembly by means of othf'r legislation to othel" industries. I 
8,lIl told that at present a Swedil'h combine has been formed with the 
object of establishing huge works for matches in this country. I am told 
that they are coming in to take charge of the entire field of India, so far 
as the match supply is concerned, and I do not know, Sir-I hear, I should 
like to know. I have given notice of a question to no~ et er the 
Government <if this country is aware thllt a Swedish combine has been 
formed in order to promote the manufacture of matches on a large scale 
in India and whether they have obtained through nt~rmed ar es in India 
any conce!l8ions from the Provincial Governments. TJtere are sever81 
match factories in existence. There is one at Ahmedabad. There is another 
.at tll. Sunderbans. There is a third' fado17 at etahdN-a.n.ear Lahore. 

. ~  .  . , .. -
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I am told there is one at Luckno"· :lIso. These factories are in e ste~ee  

~ One can easily understand that, if the terms of the B!ll u ~et whIch 
prote'Ction is to be extended to any particular n~ust  lD Indla ~re not 
very -carefully framed, the foreign merchant mIght come. and kill any 
induStry of India. There are similar cases. The forelgn ID:erchant 
naturally Wl&Dts business. I do not blame him. The war has hlt many 
of them hard, and those who have not been hit hard want 
more business and they cannot keep on unemployment. I am 
told that many manufacturing firms are running their works at a 
loss. I am told that they are willing to undersell the Indian rodu ~  
I think therefore that verv OTeat care has to be taken in any legislation 
which is to be ~ssed bv "this Assembly that, instead of doing good to 
our people, we do not ;xpose them to unnecessary hardship. ~ under-
I!Itand that the need for this caution is verJ' great. I am re~ ded of 
another instance which shmys it. The Government of Indla m 1921, I 
think, issued a notification saying that they wanted 400 locomotives in 
this country, that they wanted 160 locomotives in one year, 200 in a 
particular year and 400 locomotives in the year after that, and I am told 
that when this company was fnrmeo. there was the assurance held out by 
the Government of India that t e~  would so purchase locomotivel!l 
(Dr. H. S. Gour :  " POl' a peri(ld of 12 years ") for a period ot 12 ye~rs  
I am told that when this ~m any was formed manufacturers from oui'lde, 
who had been supplying locomotives of a certain type at £13,500 apiece, 
reduced their price to £5,000 apiece, that is to say, by £8,50() each. And 
I am told then that the Government of India did not give the assurance 
io the company that the;y would buy from them but qualified the 
assurance or withheld it or did something which has left those who 
formed the c.ompany in the lurch. I shall be very thankful to know 
from the Honourable Member in charge of Commerce that my info!rDlation 
is not accurate. I shall be very thankful to know that the mcts are the 
reverse of what I have said. I shall be very thankful to know that this. 
company which was encouraged to come into existence will receive an 
the support that the honour of the Government of India entitles it to 
receive, because the Government of India pledged their word to them 
that they should form themselves into a company. Now. Sir, all this. 
leads me to think that we must be on our guard against a larger measure' 
of protection being extended by the Bill than can be justified in the 
interests o~ the public. I fear that the clause as it stands go'es beyond 
it. It says it is not!: to protect the existing industry. The Honourable 
the Member in charge of Commerce has said that the Tata's Steel Industl7 
is the only industry which will be practically affected by this measure. 
Why not, then, confine it to them and say that this Bill is intended to 
protect the Tata's Iron and Steel Works and nothing more' It is a 
big enough industry to require special legislation. There has been 
legislation for much smaller things and bodies. Is it impossible or 
unreasonable, then, to ask that the protection which is offered here 

o oI~ be on~ned y na~e specifically to the Tata Iron and Steel Works' 
If It IS not, what r want IS that there should be no word in the Preamble 
which. would leaa people to think that the object is to provide for the 
fost.ermg .and de e o n~t n t of the steel n~ustry by raising. the import 
dutles leV1&ble on certam Iron and steel artIcles and by enablIng bQuntiea 
to be granted to ma:rfUfacturers in British India of certain such articles. 
They-may be ,~ed s , they may be Welsh, they ma.y be Americans, 'theT 
JQ.ay be Australians, they may be Irish, they may be Scotch. The. Bill. 
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merely states manufacturers in British India. There is no law under 
which Y011 could refuse to register a company such as there is, I understand, 
in Japan. In-.Japan, at least some time ago, when a company was to be 
registered, the Government took care to see that the shares were, in t ~ fint 
instance at least, confined only to the Japanese. I do not think that there 
is any law in India which can limit the investment of money in that manner. 
You merely say that any manufacturers in India will be entitled to ~  

a benefit. Therefore you arc holding out a clear invitation to manufac-
turers outside to come and est a blish their firms in India. I hope, Sir, 
that this matter will receive the attention of the Member in charge and 
that he will find out some phraseology which will make the meaning of tbe 
Government. and in which I h(JiW the Assembly and the Government are of 
one mind, clear that what th(' Goyernment seek to do is to offer protection 
and a reasonable means of df'velopment to an existing great national 
industry and not to individual foreign firms to astablish themselves in 
this country who should h('  !'),rn'd from the trouble of shipping machinery 
and products from long distances and offering their products here to the 
people who want them. ~ j" 1he first thing. 
The second thing whi('h I want to mention in this connection is the 

limitation of the duration of thr Bill to a period of three years. I regret 
I differ from mv lIc.nonrahle friend Sir Purshotamdas Thakurdas and 
lir. Neogy, if I ·understood him rightly, in desiring .that this limitation 
should be remoyed. I think the Goyernment are perfectly right in 
fixing ~ s limitation t.o a periou of three years because that is a time 
during which we can see how the Bill has operated. The Bill inflicts 
a heavy sacrifice upon tlle people. In three years' time we shall have 
seen how t.he Bill has operat.ed and what ('hanges have taken place. If 
the ne ess t~  should still exi;;;t of prote('ting the Tata Iron and Steel 
Works, I expect, Sir, that this House will be fully willing to extend that 
protection to them. But if we omit this limitation and leave it open to 
people to think that this is to be a permanent Bill for all companies which 
may be formed in India dur n~ this period, then I fear we shall be 
invaded by companies and we shall he more helpless in their hands 
than we are at present. For that reason I hope that, if the Bill goes 
to the Select. Committee, this matter will be very carefully considered.. 
The third point to which I would make a re e~en e is this. There 

are several Honourable Members who, though generally desirous of 
giving necessary protection to the Tata Iren and Steel Works, are not 
quite satisfied about the manag-cment of labour within those works. 
As I found from the paper on the table that several Honourable Membt.'n 
have misgi"ings on that score, I haye thought it right, to refer to it. 
I hope that something will be done by the Government to obt.ain an 
assurance from the 'l'ata Iron and Steel Works that all reasonable 
complaints of labour will be reasonably considered and that necessary 
~dress will b? offered. That is essential. "Then ~ y company comes 
before the natJOllal Assembly tn ask for protection. ·;t is certainly right 
that t e ~semb y, re ~esent n  the people and not merely the capitalists, 
should m~ st up0l.l bemg assured that cyery reas mab~ complaint of 
a~~r WIll be IIst.ened to and. where necessary, remedied. I hope 
thlS IS not too much to ask. I do not say that I endorse the complaints 
that have been ma~e  I do not. say that the complJlints are groundless. 
I only draw attentIOn to the necessity of the Goyernment obtaining the 

ura~ e from the Directors. which I think thl'Y shouldthave no difficulty 
.1D gettmg, that every reasonable complaint will be listened to and thai 
they recognise that .labour contributes in no small measure to the auec .. 

• • 
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of the works in which they are interested and in which we are interested. 
•  I have nothing more to say. I hope that these points ~ be borne 
in mind. I have no doubt that the matter will be fully discussed by 
the Select Committee. 

Mr. M. A. Jinuah : Sir, at this stage I do not propose to take'up the 
time of the House for any length of time. I rise really to support the 
motion that the Bill be referred to a Select Committee. With regard 
to the principle of the Bill I would like to say just a few ,,:ords, and I 
think this House is aware that this question, the question of fiscal autonomy, 
has agitated India for a long time. It was on the first occasion when the 
_ Government of India Act, 1919, was on the anvil of the Parliamentary 
Legislature that this question was strenuously pressed before the Joint 
Parliamentary Committee, t ou~  we did not suceeed in getting the 
statutory recognition, we yet succeeded in getting an expression of opinion 
from the Joint Parliamentary ,Committee to the effect that a convention 
would be cstablished, and that com'cntion was to come into force on one 
condition. When the Government of India and the Legislature agree, then 
we attain our fiscal au10110my and no one else can interfere with 11s. Now, 
1lherefore, the first question that I want the Honourable Members to bear 
in mind is this that the fiscal autonomy that we have achieved, such as it is, 
is dependent upon this condition that the Government of India and the 
Legislature should agree. Otherwise, the power which we have here may 
go into other hands. That is the one thing that I want the Honourable 
Members to recognise. 

The second thing, Sir, I want to say, is this, that I really fully apprp.-
eiate the fact and I want to emphasise it, that the Government of India 
. have endeavoUl:ed to the best of their ability to deal with'this question 
of protection to serve the industrias ".'hich otherwise must die or perish. 
And, like other Governments, the wheels of Government move slowly. 
We had two Commissions. Out of that a debate arose and we adopted a 
formula of discriminating protection. 1 do nut know exactly what it DleaDS 
myself. I am not a merchant but I am a a ~ er  I always thought that 
protection means whether protection should be granted or not, which ag'lin 
depends upon the merit;,; of H particnlar case. However, the wiser heads 
know better and this Assembly adopted a formula-discriminating protec-
tion. Then, Sir, our labours have home this much fruit that out of that 
formula came the Tariff Board. This Board has made its reccmmendations 
and the o ernme~t have ad~ ted ,those ~eeommendat ons in toto. I say 
that I fully appreCIate the spIrIt WIth WhICh the Government. are meeting 
this question. 

It may be tha.t some Honourable friends hold the opinion that this 
protection is not adequate. Well, I10W, Sir, that being the case, Govern-
ment have recogni"led that a case has been made out for protection: in • 
fact I have not heard a single speech in this House yet (Mr. Chama"" Lal : 
" You will.") Mr. Chaman Lal is, I see, against protection (Mr. Chama", 
Lal :  " Of course I am,") Then he is out of date. Well. I hear only one 
voice, and I hope <that that is the only solitary voice. (A Voice: " 'Vait 
till we vote.") (Voices : "Two, three, four, four and a half.") I know 
Sir, that there are somE: in this House who are far more advanced t a~ 
the mB:jority o~ this Hd'use. They are full of principles of socialism and 
of SOViet doctrmes ;JlUt most of us here are not so advanced and I have· 
no hesitation (..4. VOlce: <c. And also of Bolshevism. ") , 

• 
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Mr. Oha.m&n Lal : May I ask the Honourable Member whether he 

eonsiders the Government of India to be a Bolshevist Government because • 
it' has natil9nlised the railways. • 

Mr. II. A. Jinnah: I was not speaking of the Government, but of 
lOme of the Honoo.rable Members who are opposed to the principle of this 
Bill and I have no hesitation in standing here and saying that in this 
matter Government have acted, perfectly, fairly and reasonably, and it is 
up to us to give thm.n some support. I hope that the Honourable Members 
will realise that this industry either deserves protection or it does not. 
That is the question before us. If you are convinced that this is a national 
industry, if you are convinced that this is a security in9,ustry and that 
but for protection this industry is going to die, are you going to protect 
it or not Y That is the first question I ask you. If you agree that it must 
be protected, then the next question is, what is the adequate 
protection Y Sir, it is quite obvious from the figures whieh are 
given by the Tariff Board-and I accept those figures as cor-
rect-that if this protection is given, this industry at the end of 
the third year will just be able to make a decent profit. Are you going 
to give this indlL'ltry a thance or not? That is the question you have to 
decide. Are you going to give it a chance or are you going to indulge in 
" high falutine doctrines and see this industry ,killed? That is the ques-
tion for this House to decide . 
• 
'l'he next thing is this, namely, what will be the best method of protec-

tion T My Honourable friend, Mr. Willson very ingeniously thought that 
the industry would like protection but he says: "This is not the right 
method. The T&ritl" Board have mixed up two methods, specific duty plus 
bounties, " and he sa~  "If you adopt this system of duty, disastrous 
consequences will follow. " He said that everything will go up ; in fact 
it will be m os ~ b e f01," most of us to live. He exaggerated it to such 
an extent that I did nr,lt know whether I would be able to live after this 
Act was passed. Hut t.his is an old story, the same old story which has 
been put before the Tariff Board, and having started this lurid account 
of the disastrous result that will follow. 1\11'. Willson then said" Oh. but 
there is a way; why not reduce army expenditure." He knows perfectly 
well that  that is the one thing which is likely to appeal to some of the 
Honourable ember~ and they might fall into his trap and say, " Oh yes, 
that is a very good idea, indeed. \Ve have been hammering away at the 
Commander-in-Chief and the Finance Member for the last 40 years, but 
instead of decreac;;ing the army expenditure they are increasing it. " But 
Mr. Willson must remember that the Honourable :Members of this Assembly 
cannot fall into that pit so easily. I ask Mr. Willson-and I think 
:Mr. Willson let the cat out of the bag when he said that this is not the only 
• industry that will be here; others will follow-that if they do shall we 
also give them bountIes Y Will not your exchequer be bankrupt within 
a 'short time. How many industries are you going to provide with 
bounties' It is so elementary that I am surprised that it ~ou d come from 
a merchant of the experience and standing of my friend Mr. Willson. 
How many industries are you going to give bounues to' This is what 
the Tariff Board said and I still stand here open °to convictIon. If vou 
will convince me that merely by giving bounties to tl1is industry it will 
be a better method, I will stand convinced, but I never heard what was the 
reAson why this was better, beyond the saying why not give.bounties to tbia 

.. 
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industry' How is it better' What advantages will follow from, it , 
That I never could understand. If you have got to resort ft> the principle 
'Of "bounties your exchequer must in the first instance be overflowing with 
money ; that your people's capacity must be great for taxation. Of course 
I cannot convince Mr. Willson (A Voice: " Are not import duties taxa-
tion! ") 

Sir, I will read ro you this passage : 
" The picture of disastrous consequences of protection for steel, 80 foreib11 

presented to us by Mr. Pilcher and the Bengal Chamber, owes its most vivid colouring, 
., think, to an underlying feeling that the real danger is created not by the 
policy of discriminating protection accepted by the Government of India and the 
Legislative Assembly, but by II policy of indiscriminate protection for all kinds of 
.teeL Strong apprehensions were evidently felt that, however the scheme might be 
limited at the start, the :tirst step would have been taken on a slippery path, and 
that sooner or later all kinds of steel would be involved in a common fate. But thie 
view involves a doubt as to the possibility of adhering to the policy adopted, and 
we cannot within the terms of our reference discuss it." 

I think the people who take the other view have repented their 'View 
and now come forward at this stage and put forward at this stage a 
different policy, and I submit that tms is really too late. 

I will now refer to one more authority which says this about bounties : 
"  A bounty, on the other hand, is a drain on the exchequer and is neceaaaril1 

limited in ita UBC. To give bounties to a number of important industries would need-
lessly bring about national bankruptcy or a revolt against the excessive tam'iion that 
would have to be levied." 

That is what will happen in India ; therefore I remain entirely uncon-
meed that the recommendation of the Tariff Board, which adopts the 
mixed process, partly bounty and partly duty, is not the soundest possible 
process to adopt at the present moment. 

Therefore, Sir, I do not wish to take up the time of the House an:r 
longer, and I hope that the House will really allow this Bill to go to Select 
Committee, where it can be threshed out in detail. 
The Honourable Sit-Basil Blackett (Finance Member) : Sir, it is 

remarkable experience to one who went through last session to find 
even 10 Members of the House ~ ee n  with him. On the present 
occasion there seem to be only about four and a half who are opposed. 
-I was particularly surprised, when the Honourable Pandit Madan 
Mohan Malaviya got up and made me for a moment believe that he 
was going to agree with the Government. I rather believe that he is going 
to vote with them; but he succeeded in being consistent with himself by 
finding more that was not in the Bill with which he could disagree than 
by making any attempt to agree with the Bill itself. I shall be surprised 
even now if he votes for it, because I have a memory of an occasion a little 
more than two months ago when he said that, so long as this Governmert 
was not absolutely responsible to the people of Iudia, it was the duty of 
this House to vote agaiI,tst all measureS!. of taxation. This is a ~easure of 
taxation. Mr. Jinnah asked a question just now as to what was the meaning 
of discriminatIng protection. I think the answer is that it is the same 
thing as discriminating free trade. What we have got at the present moment 
I would describe at either indiscriminate free trade or indiscriminate 
protection, and we wish to introduce a little cit of discrimination into our 
methods of cusU:Jtns taxation. 
~ ... A..TinDah: Was it ever wanting f • 
. . 
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The Honourable Sir Basil Blackett: I will come first to the quetltion 
of a bounty. Mr. Willson made a very attractive case for a bounty. He 
seemed to forllet that we elo already protect steel to the extent of at least 
10 per cent. (Mr. W. S .• 1. ~on :  " No, I do not forget that.") If he 
was to be consistent in his view, I t.hink he would have, at any rate, to 
abolish all ~oom  duties on importpd <;teel, and we should probably have 
00 go further and abolish other cusooms duties on the ground that they take 
more out of the consumer than comes into the exchequer. His case really 
rests on the possibility of introducing a system of taxation which is entirely 
direct. If you had a complete syst~m of taxation that was nothing but 
direct taxation, then you would perhap'> succeed in never taking out of the 
tax-payer an anna or a rupee more than comes into the exchequer, but 
human nature is wcak and I know of no country that has succeeded in rais-
ing all its revenue by direct taxation. The alternative therefore to the 
present proposal, which is to inerealoie to a certain extent the existing duties 
on steel and to U'le a certain amount out of the exchequer for the payment of 
bounties, would be to increase some other form of taxation-indirect taxa-
tion presumably-and I do not know whether you would be very much 
further forward; but in face of the attitude of this House towards increased 
taxation, no Finance Member is likely to view with great favour a proposal 
which begins by suggesting bouuties to a very considerable extent on steel, 
and behind which there looms a demand for bounties on a great many other 
goods. if we are to accept the doctrine that discriminating protection in 
any forlll is desirable in India, I do not think it will be easy to improve 
on the method chosen by the Tariff Board. I was glad to find the 
Honourable Pandit Madan ~Io an 1\Ialaviya aloiking some of the questions 
which underlie the principles of this Bill. Why are we introducing this 
Bill f We are not introducing it in the interestloi of the Finance Member 
or the tax-payer in the first instance. lllIn sorry to say that, although the 
Tariff Board fib"lll"eS themselves invl)]ve a certain aWlual charge on the 
exchequer, I fear that partly owing tl) the fact that the Bill is introduced 
now instead of two months ago, and partly perhaps because I am more 
pessimistic by nature than the Tariff Board, the actual cost to the exche-
quer for the next three years will be rather larger than the figures given 
by the Tariff Board. 'fhat is not so much because their estimate of the 
cost to the Government needs alteration, but I am inclined to think that 
their estimate of the additional custOins duties that will be collected is 
slightly higher than is likely to prove the case. Weare not introducing 
the Bill therefore ill the interel:!ts of the Finance Member. Nor are we 
introducing it merely for the benefit of the Tats. Iron and Steel Company. 
I do not know whether many Honourable Members in thib House would 
support the Honourable Pandit when he suggests that this Bill should be 
made what the Romans called a privilegiuru, It law in favour of a particu-
la! company. However much sympathy we may have with the 
national achievements of the people who have built up the Tata Iron and 
Steel Company, I do not think that it could be expected that any Govern-
ment. could ntrodu ~e and pnss It'g'ii'ilation purely to enable ~at Company 
to pay dividends to its shareholders. I hasten to say that I have not for 
a moment any idea of suggesting that the company is in need of any such 
special legislation. The Company would not be· where it is if it had not p0s-
sessed great men. It has achieved a velOY big work in Indilll ; it has built up 
out of ~ desert a town of 90,000 and the biggest industrial COllcem ill India, 
~ d it surely lIClnllot be )ll"l'tended that a company of that sort ~~ in absolute 
need of spoon-t'eeding from the Government. That it lwi had Its difficulties . 

~~  .. .• X 
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the Tariff Board Report bringti out e ~ , but I would like to alik those who 
talk about it, that iu" their desirt> to ~ou n t  the Goyernm'nt, who are 
a read~  conyillced, of the need of lH\)tl'etion fOl' the steel industry, they 
should not t a~ erate the diffi(mltit'l" of the 'fata Company. 'Yhy then 
are we introducing thi..-; legislatiou? It is not even because it. iti in the 
interests of the labour em o~ ed at Jam<;hl'dpUl", though I think they stand 
to gain b~  an improyement iu the condition of tllt'ir empl0Y'>rli. I was 
iuterested to note by tht> b~ t  that the Tllta Iroll and Steel Compauy employs 
labourerli at Jalllshedpul" but thl' IW",'" ('Olllpauy of Paudit J\ladau )lohall 
}Ialaviya's imagination, which wa.'l to "come fl'oo)' abroad to found all indus-
try in India, was g'oinl! to fJ"ploii laboHl". I should like to know what the 
difference is. The workmen at ,Jam:;hedpur undoubtedly stand to gain, 
but it is not for their benefit that we are introducing this Bill. Weare not 
introducing it, I should likt, to t a~  on bt'half  of t.hl' GOYl'l'ument, simply 
becau:,;e we have giwll way to II nat iOllalist d('l1wud ill which we do not 
belieYt'. That has been suggestl'd from some quarters. If th(' Goyernment 
of India were t st ~  couyineed that the nationalist demand wa", contrary 
to the true nt I t ~ (If India, I for OlH' do not think that it would be the 
duty of tlH' GOWl'lIl11t'nt of Illdia to illtroduce such a Bill. The Hovel'1l-
ment of India al'l' introducing' it hpC'rrlSI' t e~  are convinced that, on the 
whole, it is desirable in the geuera! intprests of India to build up 110t 
merely a steel industry, which is alrf'udy fOUluled, but from that to ~o 
on to build up an industrial s~ ste  ill Tndia with other industries iucrea-;-
illgly numerous aud n reas n~ ~ stro ~;, to get a a~  from what "Dlight be 
call1'd th" some\\" hat IOl'sid,>d de, .. loj'l)l('lIl ,,1' 111(' I ndia "I' to da~  11i the 
Iudia of to-day I do lIot say there is too much a/!ricultun' ; that would be 
impossible ; but. thHe is too little r ustr~  in proportiun to the agricul-
ture. There Ill'/' other directiOlls ill which India is lopsidl'u. There are 
too man~  H. A. 's lind fail.-,( n. A. '" who ealllJfJl tilill an opportunity £If 
Imitable work except in politics sOlllPtillles. Somebody said to me thp (lthtll' 
da~  that the !!Teat differellce betwet>l' the United States of America and 
IIl.lia at the pre-;ent moment was that in Amprica the educated people 
are too b ;~ •• ud haye tllU mallY other attractions to urt ~  with pI,li,"ics. 
whereas in India the educated people have so few otbel' attl'actiOlll,j that 
they ~  too mudl \yith o t ~s  (J roin' :--" It is uot their fi"lult.") 
The question of som~bo y 's l'espollsi hility does not arise. I am stating 
a fact" I wa:: nt~re;; d to :-ee that Pandit :\Jadan Mohall l\Jalavi\"a only 
started from 1890. We should haye liked to haY!' heard from him 
Chandragupta's "iews about protection. The 10psidednesIS of Indian deve-
lopment-the difficulty of that lopsldE'dne8s, we hope, will be improwu 
by this ncw departure, or ratller h,\" 1I1is vutting' intn effect of the decision 
taken some time ag-o that there should he a new departure in the dil'ectiol1 
of di!;Crilllillatillg protection in India. 'Ve want to en a~e the deyelop-" 
lJleut of industries. 'Ve want to enCOUl"age the development uf other steel 
industrie-.'l toO compete with Tala's within IHdia. I am sure that there are 
many iII thi", House who \\"f,"ld Hl!rel' fllllt. to illlrodUct, a Hi:I of thi!l "';01't 
solely for the belll!fit of one cOllL}JaiIY" and to }Jass legislatioll with a view to . 
J~e e t n1lwl' e I a J ~  ,,-ithilJ ~  protpclt'd boundary frolll competing 
WIth that company o~ d be entIrely wrollg-. J do not nl('an to say that 
~ t e art' 1!0 (',"il:: I m~~ t, tI with til\' illlJlOltllt iOI1 or fureign capital, but 
It It; a subJect on walch one has to syeak with IiOIIIC caution. You caullot 
cOll(lemn root aud branch the importation of foreign capital. I would 
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draw the attention of the Honourable Pandit first of all to his own r£'mark 
that the steel industry in the United States grew up aN thE' result of the • 
importation' of Ih'itish workml'll, and se ~ondJ~ , 1 should likt' to dra~  his 
attention to the fact that fOl' a long time more thalJ half the capital which 
creatf'C] tlw rllilways of the Unitf'd States WIUI Britillh and tJwt np till the 
'Val' a wl'Y large POJ·tiOll of it I'emaim-II British, The dangers connected 
with t.he impOI'tation of fOI'('ign mq,ital are undoubted if tllf'Y are not 
carefully 'i'IIt.c:llI'(l, hnt not.hing e·()uld be WOl'SE' for India in my opinion 
thau to condemn in all its forms tlU' 11'1e of foreign ea.pita!. 

That hriugs me to another l'ol1npl'tI'Cl 'Ilwstioll. \Ve are introducing 
this Hill for tlw disl'l'iminatil1g' jll'o!':-l'liulI of sIppI as part of a general 
policy,--I \\'011111 a~tI n to add ill ~ I ,I I  to those who ha"e asked the 
question-as }l1l!'t of thf' geHf'ral o ~  of den'loping such illdustrif'S as 
are enu ne ~  Ju ~an auel Ilef't\ p!'olf'ctioll, I (10 1I0t 11ndf'rstalld what the 
objections are to the Preamble of the llill. The P.'('amhlt· of tIll' Bill tilkes 
np the words" discriminating protection" from til(' R('solutioll I hut was 
passf'd a rt'ar Ilg-O, !tmI its int(,}ltioll is that it should pnt into the forefront 
of the Biil tht' desirf' of the GO\f'rnlllt'lll to arr~  through 10 its o~ a  OOb-

f'lur-ion the dt ~ s on to introduce discrimiuating prott'ction, It is fl'ue that 
the Bill itsE'If is limilt'd to t hrP(' ,n;(.'s fill' oh"iolls 1'('a.',()J1S-rea!«lns ('on-
neeted with the prt'Rf'nt dil'ltul'hE'd anel ulleE'l'tnin statt' of the world as a 
wholE' and with the UlII'f'!'tainty as to whlll will b" thf' miuimum cost. of 
pl'odr.ction of 81£'£'1 ill ",,,lI,maIlRg-l'd Jlldif\ll workRhops. Th!'l'e YE'ars 
hencE' it will und nbto d ~ hI' JlE'cessary 1(1 have alllll hlw n u ~  and there 
ill 110 fpar, as til(' Bill is d l"Ilftl'd, of the Goverumellt Jlwrely It·tting thl'! 
Rill drop and d n~ nothillg', hecllllse I would poilJt (Jut that the Finan('e 
llemhE'r would thel't'by loS(' a ","oy a ~e amount of 1'l'\,E'III1f' unll'Ss the 
Bill WaN replacf'd hy aJlotllf'r Bill. But \vlwn we are intl"Odlll'ing protection 
"'1' mUllt lIOt. lost· lIijrltt of its daJlgf'I'B, Thf'y al'l' w!'ll known 8nd thE'Y are 
real. It is perhaps undt'sirable to dwell on them, 0111' dol'S 1I0t want If) sug· 
gest that things are haPJwning whi('h lire not hIlP}ll'uillj!, hilt IIn~ body who 
has had a ~  eX]ll'rience of what the hoteh; in Washillj!ton w,'re like at the 
time when a Tariff Bill was uudel' discussion will know tllf' HOl't of dangers 
that are im'ol"ed, India ill and must remain a prf'dol1linantly agri('ultural 
country, It. is desirable that there should bf' an d ~tr a  dt'Yelopment 
to balance it. 011 the other sidt', hut -it must always reJUlIill predominantly 
alZ'ricultllrHI. If Sll, I ~  Jll'II1N'j ion to any indusl r~  lUnst !lI' 111(' minimum 
that is absolutely necNl.'!ary and IIOt mOl'e. Ot.herwise i! Inl'ans that you 
are takiug mOlll'y out of t.he o et~ of a "ast number of agricultural 
labourl.'rs for tht' benefit of a few, !'rotection must. jllstifr itself ill the 
loug run by increaKing thp national dividend, hy y n~ a better opportu-
nity for a good life to a larger number of peoplt" If it does 11m-justify 

• itself ill that a~ , it stands cOllllf'mlWd, Fndoubtedly it lll'gills by putting 
a charge on a ar~  nnmbf'r of people which t ~  \\ ould b(' l18ppier without. 
UnlMs it leadR (Ill to an inerl'ase in the Ulltiolllll di\'idf'IH1. that ehar9:e is 
not justifif'd : am} the only way that you can b" sure that it will It'ad on to 
such an increasE' in the llational dh'idelld is if ~  couthfe your lwotectiou 
to such iudustrif'fl aR really arl' capllh!!> of hl,inj! n ~  t'stablished in India 
and eventually standing 011 tlwi.· ml \I fllUlHlHtioos withont extraneous 
lIssist.ance, able to compete ill all r um~t n s whhout I~e a  as ~ sta e 
fl'om GoYernnlPllt. • 

. ThE:re is another point which I w()uld likt, to touch upon before I 
sit "own. TnI' iUqustl'ial deyelopment of India de]lenl1l1 on Ii parallel 



\1 
2330 LEGISLATIVE ASSEMBLY. [27TH MAY 1924. 

~ Basil Blackf'tt·l 
development in other fit>lds, I1ml in particnlll1' on tlw financial side. The 
Honourable Pandit Madan Mohan Malaviya waxed eloqutint about the 
daqg<-'rs of the importation of foreign capital, but how are you going 
to develop industl'} in India without capital t If you want to ayoid 
the dangers of foreign capital, I suggest that the way is to do everything 
in your power to increase the creation of new capital in India. New 
capitlll can only be the result of present savings ;. it is the accumulated 
result of past savings. 80 that side by side with the introduct.ion of 
prott'ction it is the' duty of all thos<-' who are interested in India's in-
dustt-ial progress to watch over t.he creatioru of new capital in India b~  

development of all the means in t.heir power which have that purpose 
in view. such as agricultural co-operation, co-operat.ive banks, and bank-
ing generally. The banking facilities of India to-day are Jlot adequate 
for industrial development on the scale involved in a concern like the 
Tata Iron and Steel Co. They must bel increased. I would also like to 
touch on one other weakness as it seems to me of tile Indian financial 
system at present. I have been e~  much struck, last year ill parti· 
cular when the Alliance Bank question came up, with the enormous 
dangers which Indian methods of finance involYe when anything like 
a panic is anticipated. A run on the banks is a natural result of a 
period of banking trouble. That is a difficulty that has to be fal'ied but 
can be dealt with. But in India almost every industrial concern is con-
ducting a sort of hanking businf'ss. It has !!,ot sometimes the t.vhole, 
sometimes a considerable part, of its working capital simply in tht' 
form ot deposits from private individual'!. In many cast's d ~tr a  

concerns have gone further and havt' a considerahle prOpOl'tioll of the 
capital which they have locked up in bricks, mortar and plant simply 
lent to them on df:posit. They are liable to ha\'e it withdrawn any 
moment there is trouble. That is bad both for Indian industries and 
for Indiar. banking. An industrial concern is carrying on a banking 
business which the bank ought to be doing and is carrying it on with-
O!!t special experience or indeed the possihility of those safecruHl'ds 
whieh are necessary to be imposed when you are laying out money that 
is b.)rrowed on short term. Obviom;lycapital required for bricks and 
mortar ought to be raised in some permanent form, and working eapital 
ought not to be liable to be withdrawn at any moment. An increase is 
required in the amount of industrial preference and debenture issues, 
in this country and a market is required for those industrial issues. It 
is said there is no market, but I am not sure that that is not Ijartl,. hpcause 
good. industrial debentures and good industrial preference shares are 
not created as largely as they ought to be owing to the prevalence of 

, this system of lending money on deposit. I do not think these matters 
are entirely irrelevant to a general consideration of the· point which 
we a ~ under consider!1tion. Weare. t.aking a very s~r ous step. We 
are takmg a Rtep to put mto force a deelSlOD that IndIan mdustriM should 
be given that protection which is necessary to enable them to stand on 
their own feet. That involves an effort to create in India an industrial 
IYstem which d ~not at prese.nt exist or ~e  is only in embryo. We 
eannot usefully regard proteC!lOn as an end 1." Itself. Protection is one 
of the many means for creatmg that manY-SIded India which we have 
in view, and therefore ~n commending this Bill to the Assembly I woulJ 
like to add to it this request that all those who are interested in the 
turtllerance of Indian industry should turn their minds at the same 



TIm 8TEEL INDU8TBY (PBOTEOTION) BILL. • • 
, 2331 

time to the other direction", in which ro~J ess is required, progress in 
banking, progress in education, Hpccially technical education, :md the 
other d re t~ns which are neceHsary to crcate the mcn who arc to lake 
part in creating the industry which thi", Bill if' df'stined to esta ·lish 
firmly on its f,',,!. As regards the motion to refer this Bill to a Select 
COID.llittee; the Government were and are IiItill of opinion that it might 
more usefully be tliscuSHed in the H'llIse. bllt if til(' wish of the IIous(' is 
that they ·should delegate the main part of the discussion to a Select 
Committee, the Government do nnt wish to oppose the motion. 

Mr. Ohaman La! : The Honourable Mr. Jinnah, speaking on the 
motion and referring probably to my amendment to the Bill before the 
House, namely, nationalisation, considered that that scheme would be in 
consonance with the principles of Karl Marx or those enunciated by the 
Bolsheviks in Russia ; but unfortunately he did not give me,a reply to 
my interruption. If nationalisation is to be considered equivalent to 
Bolshevism, then the Government of India must indeed be a Bolshevik 
Government. Sir, I am really surprised at. the nauseating atmosphere 
of self-congratulation in which we have been living throughout the whole 
day to-day. It seems to me that the gentlemen who represent the 
ca}litaliHts of India are t um n~ each other. on the back at haying 
produced a baby and they are congratulating themselves on the fllct 
that this baby would probably have many suecessors and they arc 
pleased with the idea that now the Government of India are hugging 
the Idliependent PIIl'ty Ilnd some of the Hwarlljists are hugging ellch 
other and congratuilltinl! each £lther for having come upon a common 
platform, the plati'ol'm of I'XpIO:tlll;':· the ('()mnlOn people of India. I 
will first take np the Report of the Indian 'I'aI'iff Board and I will 
merely say by way of introdllction that tilt' whoie country owes a great 
debt of gratitude to thl' firm of 'I'ata's ror hll "in;;! established the sil'e! 
industry in India. 'fh,'y haH' llo!1I' pinl"!!':>!" work in this country ana 
they deserve tht' ccmgTatlllations ,.f l'VPl'y man interested in the wel-
fare of his country ; but that is not what I should say of the Repol·t 
Itself. The Report itself can best be described as a  " Hush hush" 
report or better still n report which iN directly in the interests of the 
capitalists as against the pl'ople of India. You have merely to refer 
to . pal!e 35 to realise· the real meaning of the g-entlemen who framed 
this report, You will find there that they recommend that after. the 
introduction of protective duties, in the case of a drop in the price of 
steel the benefit to the tax-payer of a reduction in the duties is to h\'I"'ait 
the decision of the Legislature. But the Executive, because the Executive 
moves swiftly and the Legislature does not, is empowered to increase 
the duties whenever prices are at a h'vel which demands more protection 
for the industry. That is to sar when profits are to be paid to the 
capitalists or the steel owners then it must be done hy Executive order 
ibmlediately and no rll'lay shou1<i h(' indulged in. but if, on the other 
hand, any reduction is to be giv,l'n to the tax-payer or to the consumer 
then we must wait until such time as the Legislature is enabled to ~ 
in the matter. That is the spirit in which the Tariff e~ort has O'iven 
its findings.-You find further that the gentlemen who gave this r;port 
are not sure even as to the working cost of the materials they have been 
discussing. They say on page 20 that they find that costs could not 
be lower; at the same time they SIlY that the present tJJpe of machinery 
which the Tata Co, have got at Jamshedpur is certainly expensive and 
they do not seem to me to be very certain whet.her costs could be redue.ed 
• 
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or not under the circumstances. They go further Cland malte It 
ve'i"y serious charge against Tata's. I do not know if that chal'gl' iR 
justified or not. But if it is justified then an explanation is certainly 
ne essar~  The charge is that they could not beliew Tata's when they 
were discussing the total amonnt of capital involwd in flli!! industry 
and that they had to fall back upon independent. flources of information 
with regard to that partieular matter. That is the spirit jn which tht" 
C(\mmittee hafl reported. They have dismissed the question of tht-. 
l1l';nciple of protertion as h:n-ing nothing whatever to do with their 
inquiry. They -mention that merely in passing. But that is a subjeet 
which vitally concerns the lleorI,' of lndia-whetht>r ~  should or 
should not have protection. The Honourable Mr. Jinnah said that for 
years we han' been ~ 10 r n~ in 11 systt'm of protection. Does 
he mean that the people of Innia h:lye been fighting or ha \"e the r!'prt'· 
sent.atives of the capit.alists and the manufacturers of India been fight-
ing? And when they ask for prnteetion and ~ on g-ivf' it to them, you 
do not protect the workers. ~ on do nol prntpet tht' tax-payer, you d(, 
not protf'ct t.h .. eonsmnf'r : ~ on are meJ I~  prolecting os~  people who 
draw fat dividends year in and year ou1. 'Vhat is t.he principle of pro-
tt'ction' ls it sn JI ~ wilieh is g-oiug 1" I'aisl' lilt' cost of the n ~ s

saries of lift' ~ That is what 1\11'. Will-son has pointed out, and I am 
~Iad to find mys('lf in lIg-r(,PlI1pnt wilh him for om~  though I knOw ptlr-
ff'ctly wt'11 that Il!' did add many fI fat lions rpmark t.o that. stateillent. 
Under protpction yon will snre]r find that each industry in India will 
have to pay mOJ'I', ~  will find t hat when you go to set. up a house yuu 
will have to pay more for it. whl'l1 ~  hnilrl a road ~rou will have t.o pay 
more for it. w]wn ~nm huilll a IJI'illg'(' you will IUlYl' to pay more for it. 
And who :tre thl' ppopll' who 111'(' o ~~ 10 pay? Not. tl)(· eapitalisti, 
not thl' manllfaehll·l'rs. hilt tl1l' ('01 II III on p('opl(' of T ndia. I: is noi' they 
who have been demanding prot.f>ction-not th!' eommon pf>ople of India 
but the a ta ~t~ and the man a t t r~  Sir, YOn find in the l'('llort 
that Tat.a 's s ;~ ~reat IHl\-antagt's. And ~t are 1 he ad anta~es 
which they posseRS? The Tariff Report has enumerated them. You 
find according to the rf>]lOl·t itfwH that iron or!' can be obtained at lhe 
cheapest rates in the world in India ; ~ on finll t.hat coal is being ohtainetl 
by Tata's and b~  aU t.hl' stppl maunfactlll'(']'s at thc chpapl'st rates in the 
world; 'you find that liS regarlls transport whereas an American com-
pany in Pensylvania has to r n~ its iron orf' a thousand miles. Taitt. 's 
can get their iron 01'1' within a llist.al1ce of a hllndred milt,s. You fiJld 
further. Sir, that. the pip:-iron they ar!' prodlleing can eompf'tf' most 
favourahly with thp ~ ron prodncell hy any othf'r country in t.bf> world. 
In fact, thl'Y are exporting pig-iron f1ecording to the ]atf>st report f'ven 
to Great Britain. Yon furthrr timl that. all the other raw materialR cau 
be obta ~d at a c}wappr raIl'. and, what. is worse still, that wageR are 
cheaper in India than in Itny othl'r pHI fir the world. Yet with all these 
t.remendo1U; ft!1Yantagt'fl, with :til th(' cheap raw material and laboul' 
they ean amI '(In ~e ;, thl'Y arl' Ill'manding protl'etion because t.hey rind 
they cannot cOnipete wit.h foreign industry. Why is it that they <lanno! 
(lompf'te with it? (A,"1'oice:" Because Indian labour is inefficient"). Whitt. 
is the r('ason tnf' Tariff RrJlort giveR Y e~r say it is not. beCAuse labllllr 
is int'fficil.'nt. TtlI' HonollrH h]t' gent]f'mf'n who internlpts mil has nol 
read the Report. HI' will fiml, if hi' rl'ads t.he Report, that they RAV 
that the or~n  chArgeR art' hellyirr, that the (lost in the higher r e ~  
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is much more than it ought to he. 'rItat is the sole rCllson. But 
it is not the fllult of the ta a~ I r : it is not the fault of the consunwr 
that the a ~es of the hi/lhcl' proccl!ses aJ I~ heavier than e se ~  

It. iF; the fault of the manag-ement; it is the fault. Ilf the te n ~a  

advi::;erlS and not of till' pOOl' people of India. And it is hecausc of the faults 
committed hy the technical ad\'ilSCrs of these companies that the tax-pa.Vl'r is 
callellupon nllw to pay and to make good the 10ISSCs that they nave suffereu. 
411(1 what los.-.cs l ..Are t ~  really losses? Does any Honourable l\l'c'mher 
here know exactly what till' position is according to the latest numbel" 
of •• Capital" that I POSSCIil>? TIll' paid-up capital is 21 (;rurc;-;: 
rescnc nearlr 4j ror,~s ; J IJI'lie\'e dehentnrcs are ncarly ,14 crores also; 
the block account is III crol'l's. 'rhe total profits from 1916 to 1922 'm 
a particular class of shares wel'e 96* per (:ent. The total profits on 
another class of sharelS bet wel'n HIl6 and 1921 were 1,200 pt'r cent. 
That is to Hay, the shareholders who put their mOlley into Tata's have 
had their mon ~ back one hundred ]IeI' eent. in one case and twelve 
hundred per cent. in another eiu;e. HUl'h are the " losses". HiI', ou~ 

propm;ition is a er~ simple ont'o What wc are demanding is that. if 
you are taxing the ta J a~ er and asking him to come out with hi:-; mOlley, 
if you are goin/,( to burden the consumer, ~ ou must g-ivc them something 
that is eljui\'alent to their sa r ~e  You arl' demanding a sacl'ifiee from 
those people, what arlO you gil-iug them in retlll"n t YOIl are merely 
talking glibl.r and patting' ('aeh othel' on the !Jack that you will now have 
an o rt t~ 1"'1' ,'arlJillg' 01' ratitl'l' cOlltillllillg' to earn fat dividends 
year in Bud year out. But, Hir, the ta a~ er and the ('onsumer wouI.l 
like to know what COlll}JI'lIsation you are goin!! til gj"e to them. 'Ve 
stand here not for the classes but for the nUlsses. What is it YOU ar~ 

going to gi\-e to tht' masses. the consumers and tht' tax-Jlayers', Our 
:suggestion is Ii simplt' one. If you nationalise (In industry the profit.s 
from it m ~t come back to the consllmcr. That is not a Boisheyjj, 
I\octrine. It it; the first time in my lif,· that I have heard that such a 
proposition is a 1l0isheYik doctrine. Whatever Bolshevism a~  me all 
it erta n ~  does not lllean that. Sir. j am eonvinced thai the speech 
that Sir BalSil Blackett has deli \"fe·red is a very fine speech, an excellen( 
speech. a specch that anybody IIhould be proud of, a frank speech. But 
Sir, he failed to come to the right conclusion. The right conclusion is 
not protection. But if you must have protection, let it he protection 
with nat.ionalization. He talked about labour. I know something ahout 
labour. It was I who was responsible for the settlement of the last 
strike at Jamshedpur. I say it with great regret, there may havtl Men 
mistakes on both sides, but that strike settlement was not carried out. 
Are we to protect those workers or not, or are we merely t ~ gramophones 
of the capitalists, the hirelings of the capitalists, voieing their wishes, 
voicing their needs, voicing their desires T I do not know whether the 
e.limates of the Tariff Board are correct of the actual burden upon the 
consumer and the tax-payer, but the burden, both direct and indirect, 
is enormous. By imposing a protective duty on steel you are giving 
practically a present to every capitalist in India who owns a factory. 
Every capitalild \vho ome~ after him will have to pay R(, much moro 
for sdtill/l up his factory. On the other hnnd, you are imposing an jn-
Ilireet burden on every human being in India. YOll can only judge oi 
the burden by the el:ltimates which economists have made of the average 
income of the poor in India of one anna per head per day. All that you 
CUll dtl is to illlitgine what would be the effect snpposing you burden these 
'\Jeople by no more th8.11 one anna by imposing Ii direct tPoX. You are 
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robbing them of one solid day's food and sustenance. I sa" nothing of 
the Qeavier burden indirectly Imposerl upon the masses. That burden is 
so widely diffused that it is impossible to calculate its actual incidence 
in figures, but that its effects will be terrible no one can doubt. Is that 
a desirable thing to do, you who call yourselves the representatives of 
the people Y I say it is not. I say it is a dishonest thing, if you are 
not prepared to stand by the /lYerage common man who elected you. 
Sir, it is a very strange thing indeed that under a free-trade Viceroy, 
that under a Government roba ; ~ eomposed of many a free-trader, we 
should be presented v.-ith a policy of protection. I know that when we 
claim protection for the average worker. we do not get-It. But when 
the average capitalist calls for protection. reports are expedited, special 
sessions are held, Bills are introduced and passed, becau.'lC the Govern-
ment are mere instrument!> in the hands of the capitalists. When we did 
demand protection for the worker, for the labourer, and asked for a 
Workmen's Compensation Act, we got a watered down Act whose opel'a-
tion when it was passed was postponed for a year. No special session 
.... as held in order to pass the \Yorkmen's Compensation Act. There 
was no undue haste in coming to the rescue of the starved and driven 
workers of this ountr~ _ But your haste is indecent when you are out 
to protect the capitalist. Indeed you are protecting capital and the 
dividends of shareholders but not the livelS of the people, and you"will 
go down to history as the protectors of the rich, and the oppressorlil of 
the poor. 

Dr. H. S. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : ::;ir, I wish to join with those who have offered their congrat-
ulations to the Honourable Member who introduced this Bill, but I 
!>hould like to point out to him one or two facts which I think the 
lIonoUIable Member may well take into consideration. The Honourable 
Sir Charles Innes, as I have said, deserves the warmest congratulations 
of the :\lembers of this House, not only, Sir, of the capitalist group, but 
also of the workers, because -if these nascent industries are protected, 
it is not only the capitalists but the workers who will benefit by it. But 
there is one fact upon which I wish to draw the attention not only of 
the Honourable Member for Commerce and liailways but also of the 
Finance Member who has spoken on this subject. Honourable Members 
must be aware that the Tariff Board advocated continuity of policy. 
In parf!graph 32 of the report, they say: 

" Under t e~  ciJ'(-ulUstunce8 " (which they poi11t Old) " continuity of polley is 
(,Mst'ntinl auti it SeelJl8 to U8 desirable that a policy should be clearly declared in tbl! 
Preamble to any legislation which is undertaken." 

~ ow, Sir, the first question that I wish to ask t~e; Honourable 
Member in charge of this Bill is, is there any declaration of a continuity 
of p·,licy in the Preamble to this Bill, the life of which is stated in clause 
1 to be three years. The Honourable Sir Ballil Blackett stated, and stated 
rightly, that whai this Bill is intended to do ~s lOOt to protect any in-
dividual industry singled ont  for protection. It is intended to :pt'otect 
the steel industry, alld tJ'le Honourable the Finance Member was rIght in 
saying that it would bt! a wrong thing if Messrs. Tata and Co. were 
IIIJoon-fed and jf doocEs were dosed to foreign or indigenous competition. 
Now, S.ir, that is perfectly true. But I beg to asl{ the Honourable the 
Financt' Memher .how is he going to invite othitU' competitor!) in the field 
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if he limits 'the life of this Bill to three years. If a company is started or 
is about to start, the first question they will ask themselves is " We do 
not know wlat the policy of the Government of India or of the British 
o ~rnment will be three years hence and we cannot be sure that the 
future Government of India and the British Government would rein-
troduce a protective Bill for the purpose of safeguarding and protecting 
our industry. Therefore, I say, Sir, that if YOH really wish to protect 
the steel industry in this country, you must give this Bill a longer life. 
But that is not the only objection to limiting this Bill to three years. 
We nave been told that there is a great depression in the steel trade of 
Europe and America. Now, it has also been stated that we do not 
know for how long this depression is likely to last. If this is the case, 
Sir, T beg to ask, suppose the European, Belgian and the American 
manufacturers were to wait for three years for this Bill to run its 
course and afterw.ards start dumping goods in this country, would it 
not be that the bounty and the tariff amounting to 4i or 5 crores of 
lupees would be lost to the tax-payer and the position in which the steel 
industry finds itorelf to-day would be the position revived three years 
hence T I therefore, Sir, ask that, in order to safeguard the future of 
the stE'e1 industry in this countr;y and in order to ensure fair competi-
tion hy inviting other companies to establish themselves in this country, 
II. firmer attitude must he taken by the Goyernment of India and a 
longer lease of life given to this Bill. I am quite aware, Sir, that the 
Tariff .Board have recommended the re-examination of the question 
three years hence. But, as I have said, Sir, this is not a sufficient 
guarantee to persons who will start a company involving the investment 
of several millions of money. What they want is to find on the Statute-
book an Act of the Indian Legislature securing to them the benefit of 
protE'ction against unfair foreign competition. It is, Sir, for that 
purpvse that I have gh1en notice of an amendment to clause 1. I have 
no doubt the Select Committee will examine my amendment and give 
it such consideration as, in their opinion, it might deserve. 

'i'here is another point, Sir, upon which I have given notice of an 
emendment and to which I should like to draw the attention of this 
Hou:'!e and of the Honourable Member in charge of the Bill. It is a 
well-known fact mentioned in the Tariff Board's Report that they re-
commend the establishment of locomotive industry in this country as 
an essential industry. Honourable Members will find, if they turn to 
page 170 onwards, reference to the subject. Now, what is the history, 
Sir, of the locomotive industry in this country T The Railway Board 
invited the public to establish an 'industry for the manu.t;acture of the 

~ot es in this country and gave them hope that they were pre-
pared to purchase 200 locomotives from such indigenous coneerns for a 
jleriod of tWillve years. Believing in this promise held out to them, an 
indigenous company was set on foot as an ancillary company to the Tata's 
Steel Works at Jamshedpur, the capital of which is, I believe, somewhere 
over half a crore of rupees. They employed all the e ~rts they fonnd 
waHable for the purpose of starting the manufacture of locomotives 
in this country. The-Tariff Board in their report point out that they 
have com'pleted the construction of their factory tor the manufacture 
of lo('omotives in this country. Now, Sir, what is the result' As soon 
!!s they spent their money, they were told that the Government were not 
in a position to purchase 200 locomotives and t.hat their demand for the 
~e t few years would be only 60 locomotive&. Now, Sir, .. hetlJ.er your 
L6SLA N  • 
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demand is 60 or 60C is not a matter that concerns the companr. When 
you gave out that you were prepared to purchase for a pl9!.-iod of twelve 
years 200 locomotives in this country and upon the faith of that assurance 
a company invested its capital in an industry in J am shed pur, I ask 
Members of this House whether you are not morally and legally bound 
to make good your promise 1 '1'hat om an~  Sir, is in straitened cir-
cumstances. It is prepared to carry out its contract of building loco-
moth'es in this country if the Railway Board on their part are prepared 
to milke good the assurance which they g-ave and upon the face of which 
this company was started. That, I submit, Sir, is the underlying prin-
ciple of my second amendment. on this subject, and I would invite the 
atteIttion of the Select Committee to it. 

Thl're are just two points which I should like to re ~  to before I 
sit down. Mr. Willson, who had spread a wide net but found his birds 
too wily, said that he was in entire sympathy with the Tata Steel Com-
pany, but would prefer protection in th!e nature of a b nt~ to an in-
ereased import dutr. l\ly friend :Mr. Willson did not care to r('111y to 
the yerY clear criticism of this very argumt'nt in the Tariff Board's 
report given in paragraph 6, pagp. 111. where t t ~  point out that bounties 
are difficult to fix as t e a ~~ difficult to work-out. and secondly. 
that there was no money to pay for tIlt' bounties. These I snbmit, 
are two clear and conclusive amrwers to the suggestion made by ~Ir  

Willson. I do not think, Sir, m~  friend :\11'. ('human 1m] was" :,:erious 
in his eloquent appeal on behalf of the workers of Jamsherlplll' and 
elsewhere. He is for the natioRalisation of the industJ'Y sneh as 
Tata's. But he did not vouchsafe to this House any information as to 
how we were to find the 21 crores of rupt'es which iR the present (·apibl 
..,alue of the block o~ Messrs. Tata Steel Co. and I am sorry to say th'lt 
the moment he descended from the generals to the particulurs. }ds 
figures were all hopelessly wrong. I haye l)htained a1 first ha.nd t ~ 

necessary information which I hope will serve as a ('orrective to his 
~ ures  The total block of )lessrs. Tata Steel Compan:y at the present 
moment is 21 crores, of whicn 31 croreR is subscribed to in England and 
3 crores worth ordinary shares are held in this country. Seven crores 
are held in preference shares and 6 crores, including the ~t erores r ha ,'C 
mentioned before, are held by debentuI'1e holders. All these a, t~ 

Honourable Members will find stated at page 45 of the Tariff Board'R 
Report. It is wholly incorrect for roy friend to say that the Tata Steel 
Company have been paying dividends which have entirely recouped the 
shareholders. Their dividends haye been meagre and nsu I~~eut 

(M,.. N. M. Dumasia :  " They have paid no dividends for ;;even year.:; ".) 
They have not paid, as Mr. Dumasia has pointed out, for the last four 
:rears and they did not pay their dividends for seven years from the date of 
the inception of the company. Altogether they have not paid £<'1' 
eleven years any dividends at all. Heweyer, as I have said, these art' 
questions that need not worry us. What I am anxious about is that this 
HOUR(I should endorse the view that the Government romlt commit 
themselves to' a continuity of policy in favour of protection. And. 
lecondly, that not only the steel industries mentioned in this Bill sh:mld 
be proteeted but other steel industries deserving of equal protection 
should not be ignore"d. 

111'. Barohu.drai sba ~as : I move, Sir, that the question be now 
put. 
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Mr. N. II. Joshi: We are opposed to thelluestion being put because 

there are many people who hold views quite different from the Membe1'll 
who have ju&\ spoken. 

• 
Mr. Bipin Olutndra Pal (Calcutta : Non-Muhammadan Urban) :  I 

move, Sir, that the debate be adjourned. 

Mr. President :  I do not think it is desirable to adjourn the debate 
because, if the matter is to go to the Select Committee, I think it will 
be better to give the Select Committee more time. I am quite prepare,d 
to sit late. 

Mr. N. M. Joshi: Sir it is somewhat difficult for a non-official Indian 
to speak OIl this :mhject· without being misunderstood. When I spoke 
on this suhject in the last Assf'muly, when the que:,.tion of protection was 
discussed, I was called by the mover of the Resolution an agent of foreign 
manufacturers. To-day, Sir, there is the danger of my being called 
an agent of the Bolsheviks and being sent to Cawnpore for my trial. I 
am, therefore, anxious to take particular care to make my position clear 
on certain points at the yery beginning. At the outset let me tell thiEI 
Honse that 1 am nol again;.;, dH' first principle of this Bill, namely, the 
fostering of Inniun ndnstr ~  I wallt Indian industries to be developed 
in the intere;;ts of the ('ount I'y. ~,  \rell as in the interests of the workers 
or this land. 

ut~ Sir, although I waut the industries to be developed, I do not 
\'.1111t tt~ J  to L .. Ot' .el.·J.t:d precisely in the manner in whic!l certain 
members of this House want them to be developed. But before I go on 
to the u~st on of protection, let me also make it clear to the Honse that 
1 am not a Free 'I'rader. The system known as Free Trade is a system 
by which the strongest and the most powerful, either financially or poli-
tically, will always I~us  the weaker, and if we want certain industries 
to be fostered, it is necessary that we shall have to protect them agr..:nst 
those who are financially and politically more powerful (Hear, hear). But 
Sir, a high tariff wall is not the best. method of protecting and fostering 
our industries. In the first place, if you want to avoid many of the 
dangers to  which !lome sprakers here have referred as being incidental 
to high protect.ive duties impo<;ed without any precautions, the best 
means to achieve that object is to nationalize the industries (Hear, hear). 
Sir, let us at lea<;t nationalize the steel. industry, which everybody here 
will admit is a key illdustry. Those who have studied the history of in-
dustries during the war know that some of the key indust!"ies had to be 
controlled by Government. Railways were controlled by Government.j 
steel works also were controlled by Government. If you have to con-
trol these works during the war, why not control them now and for all 
tilJle Y Sir, PandH Madan Mohan Mala.viya pointed out the name of a 
great econ(llnist who had hlhmed Government for not starting steel worb 
even as early as 1890. If they did not do it. at that time, let them do 
it now. I hope the Honourable Pan nit will support G.:>vernment if they 
make such a proposal. Then the Honourable Pandit w&l!ts protection 
to be given only to Indian industries. If you want to prevent foreigners 
starting industries in India let Government t emse e~ manage the indus-
tries (A. Voice: ., Who will face the losses Y") Who is facing the 
losses t.o-day? Who will pay the increased import d~es which are 
being imposed by this Bill 1 Mr. Jinnah said if you put taution to 
find monsy for bountieil there will be a revolt. But will q"ere II!. po 
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revolt if you increase the import duties T Perhaps not; because the 
import duties fall upon poor people who cannot revolt. Therefore it is 
proposed to incre!lse th1l import duties to any extent. If 'the industry 
is td be nationalized, and if there are losses, the losses must be made 
good by those classes of people who want to develop those industries. If 
the people want to develop the industries then let them pay according to 
their means. Let us be willing to pay higher income-tax, which falls 
upon people according to their ability to bear the burden, and make 
good the losses, but to throw the burden on the poor people by increasing 
import duties because they will not revolt is not right. Therefore the 
best method of developing industries is by nationalizing them. 
As regards the question of bounties, I do admit that they are less 

objectionable than the import duties ; but, Sir, I know that in this House, 
which is elected by the people who are not the common people of 
India, as my Honourable friend Mr. Chaman Lal has said, there is no 
chance of getting any proposal for nationalization, or even for bounties, 
passed ; therefore I would liI,e to mal;:e a few st ~ est ons for minimizing 
the evil effects of protection by high import duties. . If you want to put 
high import duties to protect your industries, the first thing I would 
like this House to do is to see that, if the ta a~ er pays a eertain amount 
of money or a certain contribution to the industry, when it is ill difficulty, 
that industry pays back the money out of its profits when it is prosperous. 
Let the country help the capitalists when they are in distress anQ want 
our help, but when they make profits let them pay back the money. This 
mea.ns that, instead of giving a free gift to an industry the help should 
be given in the form ot loans which industries should repay when they 
can. 'fhis will ue a great protection to the tax-payer; if the help is in 
the shape of a 10&11, the demand for further and further protection will 
not come, as the indm;trials will know that the loans will have to be paid 
back some day. But. if help is in the nature of a, free contribution or 
gift, the demand.s for furtheI: help will never cease. We have been told 
aeveral times that this protection is a temporary burden upon the tax-
payer ; but I a~  the members to watch the speeches of those who are 
advocating protection. Sir Purshotamdas Thakurdas has told Govern-
ment that, although the Tariff Board has recommended only protection 
for three years, that will not suffice. Even to-day there are people SelY-
ing that three years are not sufficient. If we give them a longer period 
of say, six years, they will come forward and say that will not suffice. The 
history of protection shows clearly that once you introduce it, it is very 
difficult to dislodge it. Moreover, if we are to give protection to certain 
industlries from the public purse, let us demand that to the extent to 
which we give that industry protection the representatives of the public 
mould have a voice in the management of that industry. If we give 
a crore and a half of rupees from the public purse to the steel industry, .. 
let us demand that to the extent of our interest in that industry as repre-
sented by the annual contribution of Ii erores the Legislative Assembly 
should have a  voice in the management of the steel works. That is one 
way in whic"!J. w'e can prevent some dangers inherent in high import 
duties. 
Then, Sir, there it also danger fl'om protection to the freedom of the 

laboUrer. Those who have studied the history of protection and the 
history of the freedom of the labourer know very well that in those coun-
tries where there is protection, the labourer loses some of his freedom, 
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especially his freedom to organise hunself and to go on strike. If you 
want to see the truth of this, compare the freedom of the English labourer 
with that of,hc American or the Japanese, and you will see "hat the effcct 
of protection on the freedom of the labourer is. There is no dou~t at 
all that the English labourers are iT, a much better position as regards 
freedom than those in the two lattc'r countries. Why, Sir, before this 
Protection Bill is passed we have bo>!,.run to see its effect in India to-day. 
The Jamshcdpur Lahourers' Association has been asking that that Asso-
ciation should be recognised, but th'" Steel Company refuses to recognise 
that Association. If the Government of India had refused to reply to 
letters froni a political body, my Honourable friend Mr. Jinnah would 
have 'protested against the action of Government. I want to know whether 
Mr. Jinuah has heard that the Tata Company refuses to consider letters 
from the Jamshedpur Association and does not even acknowledge the 
receipt of its letters. Does he complain against it T 

Mr. lilt. A. Jinnah : I was not a\vare of it. 

Mr. N. lilt. Joshi : My Honoumble friend was not even aware of 
it ! Well, it is difficult for me to say whether he was aware of it or Bot 
(Laughter), but I know that a pamphlet has been circulated among several 
members which clearly tells us that the Compan;y refuses to receive etter~ 

from the Jamshedpur Labourers Association and I tell m~  Honourable 
friend just now that that statement is correct. Is he willing to protest 
agaillit that action in this House ? 

Mr. lilt. A. Jinnah: If I am satisfied that the Tata Company are in the 
~ ron , I will protest as strongly as I have protested against Government 
action. 
Mr. N .•. Joshi: I am glad of the fact that, if my Honourable friend 

is satisfied that the Company is wrong, he will protest against its action. 
But, Sir, is it not a sufficient wrong that there should be an Associatien of 
the labourers at Jamshedpur and when that Association sends letters to 
the employers they should not even acknowledge the receipt of those 
letters from the Association! Why does he want to have further proof 
of the wrong Y . 

iIIr. lilt. A. JiDnah : Because I do not know whether it is a fact. 
Mr. N. M. J08hi : Sir. he does not know that it is a fact. I will 

hand him a pamphlet which will inform him of that fact. Then, Sir, 
the second danger from the policy of protection is what was mentioned . 
by my friend, Mr. Chaman Lal, that, as soon as the policy of protection 
is adopted, we have to adopt. t.he policy of " Hush, hush." My Honour-
able friend, Mr: Jinnah, does not know that the Labour Association is llot 
recognised. I have got several friends who have been telling me during 
the last two months that, although I may know something about the 
-grievances at Jamshedpur, I should not speak about them. c, The enemy 
may hear ; he may take advantage." Sir, the worst effect of the policy 
of protection is the loss of freedom of speech in the country. At Jamshed-
pur the work people find it difficult to hold meetings. The whole land 
belongs to the Tata Company. There are open spaces on which there 
are boards indicating that those open spaces are not allowc.ld to be used 
except for sport without permission. The Labour ~sso at on wants to 
hold a meeting ; it asks for permission ; its letters will not be received. 
But the land cannot be used without permission, the ~enn ss on cannot 
be obtained because lettel'R will not be received. This is the condition 
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of the working classes in Jamshedpur. Their freedom is being suppressed 
• by the employers by all manner of me~, sometimes in o o ~at on with 
the G\)vernment. Sir, the Tata Company have got an officer whom the 
Government have made an Honorary Magistrate. Now an employer 
having magisterial a.uthority over the employees is bound to. have or to 
exercise an undue mfiuence over those employees. The evIl effects of 
empowering an o ~er of the Company with m~ ster  o~ers were seen 
during the last strIke, when five men were kIlled. But, Sir, that o e~r 

is still in possession o()f magisterial authority, and the Government of India 
refuse to look into that matter. This is the way in which poor people's 
freedom is being sacrificed, and we are not allowed even to speak. about 
their grif'vances. 

Now, Sir. I would like to say a few words as to what the Tariff Board 
has done ahout Jamshedpur labour. The Tariff Board has given con-
sideration at great length to most of the matters relating to the steel 
industry, but·they have dismissed labour in only two or three -paragraphs. 
And what d() they say? They make certain statements about labour 
which are not corroborated by any facts. I should have called them 
Irresponsible, but, Sir, I do not want to go to that length. They make 
a statement that low-paid Indian lauour is not cheap labour. Sir, if 
a body like the Tariff Board has to make a statemellt like this, they should 
really make a scientific investigatio()n of the subject and then pronOl&nce 
their opinion. Let them produce facts tested in a scientific manner as 
'to the comparative cheapness of Indian labour and then say Indian labour 
is not cheap. It is not right that statements unsupported by facts should 
be made by a responsible body of men. The same thing used to be said 
about the value of the textile labour ill India, but Dr. Nair, . ill his masterly 
minute in the Industrial Commission's Report (An' ·.Honourable Member: 
" Factory Commission"), in the Factory Commission's Report tore this 
theory ro pieces. The same thing will happen in regard to the value of 
Indian labour in the steel industry. If the value of labour is to be tested, . 
you have to consider all the cireumstances, and not simply look to the 
production and the wages of labour. In some countries people may be 
'Working with better machinery, and may have more competent supervisors, 
who are appointed not be' cause they have this colour o()r that colour, but 
because they had merits. Therefore, Sir, I have ro protest against the 
statement made by the Tariff Board as regards the low-paid Indian labour 
not being cheap labour.. Then, Sir, they also make another gratuirous 
statement ahout Indian labour. They say : 

" We have made all allowances for the fact and for the effect on the pay rolls 
of the absenteeism which is unfortunately too common in the country." 

Did t ey~ make a scientific inquiry on that subject T If they had made 
an inquiJt, they would have found out that what they call absenteeism 
is no~ absenteeism, it is absence. of holidays. Did the Tariff Board inquire 
how many e~ e out of the thIrty or ~rty t ou;;an~ working at .Jamshed-
pur get a holiday once a week T My mformatlOn IS that not more than 
3,000 pe('ple, o()f course including the Europeans, get a weekly holiday. 
All the otbershave to work all the seven days of the week. The labourers 
at Jamshedpur and labQurers in!ndia ·are human beings. If you work 
them seven days a week, they WIll be absent on some days Then are 
the laboUlers at Jamshedpur properly housed? Half of them are not 
housed ; the Tariff Board knows it well. If half the labourers are not 
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J.oused properly, certaibly it will give rise to absenteeism .; but the TarOf 
Board had no time to consider these matters, and. they SImply made the 
statement ,hout absenteeism being too common in India without stating-
that it was not really due to any fault of the workers. It ,,!as dne to 
the negleet Qf either the ern~ent o~ of the employers to gIve proper 
conditioJll' of work to the workers m the mdustry ..... . 

Mr. N. :M. Dumasia (Bombay City: Non-Muhammadan Urban) : 
The Comp.Pony was prepared to give a loan at 3 per cent. and to build 
houses f01" the workmen, and only 600 people took advantage of it. 

Mr. N. M. Joshi: Sir, it is the misfortune of the people of Jamshed-
pur that thp-y were unable to take advantage of the generous concession. 

Mr. N. M. Dumasia : If you like I will read it to you from the 
evidence. 
Mr. President: Let the Honourable Member go on. 

Mr. N. M. Joahi: Such are the labour conditions in Jamsht:dpur. 
There arE'! Soweral other complaints, but I do not wish to go into them all. 
I shall only mention one more point. Sir, my Honourable friend, Mr. 
Jinnah said this is a national industry, therefore we must support it. 
In the first place it is not a national industry in the sense that it is owned 
by the nation. But I will take the word "national" in the Darrow 
sense that it is an industry owned by Indians, therefore we should sup-
port-it. But IS it an industry managed by Indians 1  I ask this question 
of those peol.le who call this industry a national industry. Who are the 
main offic"rs who are managing the industry at Jamshedpur 1 Europeans 
or Americans. Sir, the Tariff Board says that the Company is making 
an (;lfiort to train Indians, but during the last seven or eight years they 
could not train sufficient Indian workers to take the place of European 
workers. .A. ... regards the managers and supervisors, ob, it is so difficult 
to train them I They require at J amshedpur even an Inspector of Labour, 
a uro e~n officer who was perhaps found not wanted for the Imperial 
Forest Sen,ice, in which he had spent a number of years, and therefore 
had resigned. They want a European retired Civil Servant for the sales 
agent! There must be some expert knowledge and technical skill required 
for a sale!! agent which Indians cannot acquire in a few years' time and 
which a European acquires very easily in the Civil Service! There is 
a European officer as the Superintendent of the Dairy! Certainly a 
no ed~e to supervise the work of a dairy cannot be acquired in India 
in seven years' time! (A Voice: "Getting Rs. 1,200 a month.") I do 
not grudge him his salary. Sir, if this .concern at Jamshedpur, is to be 
really national, it must be managed by Indians, let it be national at least 
in that narrow sense of the term, but, Sir, it is not e ~n that. 

Before I conclude, I want to urge upon the Select Committee when 
• it considers this Bill, to see that all the dangers of protection are ~ o ded 
by inserting conditions which will be necessary to avoid those dangers. 
I also want the Select Committee to see that the workers at J amshedpur 
are P!operly protected ~n  that the industry .will be r~a y national, ilt 
least 1D the sense that It IS managed by IndIans. With these words I 
support the motion for sending this Bill to a Select.Committee . 

• 
1Ir. O. S. Ranp Iyer: I shall not take up much of the time of this 

~o e as it is a ~a~y very late, but I think as a Swartjist, especially when 
differences of opmlOn have appeared to have arisen among the  Swarajist 

• • 
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}.lembers, as a Swarajist I should like to make my position ,.nd the posi-
tion of several of my colleagues here quite clear. I shall confine myself 
to tiit: Preamble which deals with the policy of discriminating protection 
for industries in British India. Our quarrel is with the adjective" discri-
minating " though I quite recognise the difficulty of my Honourable friend, 
Sir Charles Innes, who is almost between the d~  and the deep sea, if I 
may say so,-the free traders in England and the protectionists in India. 
The Labour Government in England as well as the Liberals who are keep-
ing Labour in office are wedded to free trade. They are sworn free traders, 
and I believe the politicians in this eountry who, in spite of my Honour-
able friend, Mr. Chaman Lal, I claim, represent the masses of this country, 
have been wedded to protection since a very long tilIlJe. It was free trade 
that was responsible for the destruction of Indian industries. Those 
who have any doubt about that will read the literature on the subject, 
literature for which both Europeans and Indians are responsible. Hig-
torian Horace Hayman, Dadabhai Naoroji and others have established this 
fact besides your Parliamentary papers on the subject. It is a notorious 
fact that Indian industries wcre killed outright by a policy of free trade, 
most unsuited to India. Time was when England was in the same in-
dustrial stage as thi:;; unhappy country of ours. Though very old in 
years India is very young in her industries, and her infant industries, 
as all industries do in all parts of the world, require protection. " Any 
mere student of economics will be able to tell you that without protection 
there can be no industrial life. The present industrial upheaval in 
England wa.<; absolutely due to protection. Protection was the basis on 
which her industries were reared, it was with that fence that her industries 
were protected from foreign competition which had to be stopped, so that 
England's industries could flourish. In that way English industries 
came into existence and after that they reached a stage of adolescence, a 
stage of manhood, a stage of growth, when they competed successf1llly 
with the continental and transcontinental industries. Unfortunately, Sir, 
that stage is not yet reached by my country. It has not yet been reached 
f6r various reasons. One fundamental reason is that Indians do notcontt'ol 
the destiny of India. When India's destiny passed into the hands of 
foreigners, a merchant nation, a shopkeeper nation, they naturally sought 
and tried by various w·ays and means to dump their manufactured art e~ 

into this country. It is a ~;J t  chapter of r ~ , t history in India I~nd I 
shall not go into it. I shall not tell you how Indian industries peri:,;hcd, 
how they were destroyed, how the administrative arm of Englaml; the 
political arm of injustice,  to quote the phrase of Horace Hayman, Was 
used to destroy Indian industries. Cottage industries-the poor people 
of India who lived and flourished under cottage industries, the glorious 
Indian products which found many a welcome mart in the European 
world-all these vanished into thin air. Why T Because Government. 
was committed to a policy of free trade. English historians-Macaulay 
and others-have reeorded with great pride, or rather with great admira-
tion, how Europoan ladies delighted to buy the beautiful Knshmir shawls. 
and the muslins of Dacca. Where are they gone now Y Because England 
was wedded to free trade, unfortunately in that wedding to free trade 
India had to pay a hrevy price. England knew that India was not fit 
for'· free. trade. but because we arc a dependent race, because' we have 
no iyowe or choice in the administration of our affairs, therefore the uka86 
~ ;Jort , t e ~at went forth from Whitehall that India shall be ruined 
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and India has been ruined. Time Wa.<! when even administrators, G.>.eru-
ment men, fought against this free !rade. I shall not go into the .facta and 
figures bear~  on the subject 8;t this late hour, .but there ~ a tIme ",ht:n 
even European officials in IndIa thought that I~ was no~ fan· to IndJa til 
throw open India's doors. But they were fightmg a losmg game. Why 7 
Because India is ruled by the English Parliament, and it suited the 
English Parliament, the English people, the English labourers, every ono 
in England-it suited them to throw open India's doors so that n an~ 

can live. A small country scattered on the western seas must explOIt 
India and without exploitation how can England live f Sir, this policy 
of free trade, which England has forced against India's wish down her 
throat is a policy of downright dishonest exploitation. I am glad that 
the ~ e ment are thinking of saying farewell, though " discriminat-
ingly," to that dishonest, to that unfair, to that mo~t awful: ne ab ~ 

unjustifiable, selfish policy, that selfish record agamst whICh ada~  

Naoroji rot~sted, against which the Congress leaders of that tIme 
like Gokhalc and the Swarajist leader of this House and others whom [ 
need not name, a number of politicians, political workers, protested. 
You havp. a big literature of protest against this dishonest, selfish policy 
of the Englil:ih Government. Sir, free trade may suit a small country, 
but even when our industries reach a stage of adolescence, even then 
1 say that free trade is not necessary for India. India resembles the 
United Stat.es of America in her vast extent, in the multitude of her 
thrift,. people, in her vast industrial resources not tapped by a foreign 
bureaucracy, and therefore, Sir, we, who can be self-sufficing, this 
nation which can manufacture goods for half the world and feed half 
. the world with her agricultural products,-this nation does not stand, 
never stood llnd will never stand for free trade. I am glad, Sir, that 
Mahatma n ~  has after his release plainly stated in " Young India" 
that he is a convinced protectionist and that, if the policy of the Govern-
ment will be protectionist and if they impose prohibitive duties on 
foreign ~oods and encourage indigenous goods, then even the Swarajya 
mo emen~ Dlay be treated as coming to an end. Weare fighting for 
the freedom of the Indian people. Let the people be as happy as they 
were. Let them come into a full life and let their pauperism disappear. 
Let India. celise to be a nation of coolies as they have been described by 
European globe-trotters and then, Sir, India would have atrained Swaraj. 
What is Swara.j Y Swaraj is nothing but protection for Ir..dian industrieH 
by an Indian Government, the nationalisation of ndustr ~s by a national 
Government. Once our industrial arm is restored, the agricultural 
arm is alrcady there ; we can supply food and clothing not only for 
India but for half the whole world and India will once again occupy her 
honoured pl)sition as the most illustrious mistress of the ancient world. 
India's downfall is due not to the political rule of the Europeans, hut 
to the industrial death which they inflicted on the people. The vitality 
of the people went down. They have no occupation. Their occupation 
was gone because Englishmen in England and Scotchmen in Scotland 
;had to find a living. It is an absolute fact that Indian 'ndustries and 
~ other. ~d~r es were killed downright ~y this immoral exploitation. 
and 1t 1S .. or the Government to take theIr oura ~ in both hands and 
introduce apoliey of real protection (1 do not go into the Tata's industry 
at present and 1 confine myself to the protection of ind.atries) I do not 
eare whether it is for Tata's or for other industries. If the ~ ernment 
clAim to lJd a re~ ons b e Government, theY'mlUlt also be responsive. You 
... ~ m TeipOnaiblewithout being responsive. If the qovernment be a 

~ Q 
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responsible and a responsive Gover-nment, then they an~t play with 
thir issue. It is playing with fire. They will have to settle this question 
once for all and determine to protect Indian industries by bounties, by a 
tariff wall and in any other manner possible. 

Mr. V. J. Patel: I rise merely to seek information on one or two 
points from the Honourable the Member for Coinmerce. I understand 
that the requirements as regards rails in India are mostly met from 
Britain. The bulk of the import of rails is from Britain. If that is so 
it is significant why in the list of increased tariff rates it is not proposed 
to levy additional tariff on the import of rails. That is a question on 
which I seek information. My information is that the Tata Company is 
under a contract with some railway companies and also the Railway Board 
for the ~ur y of rails, and therefore I understand any levy of additional 
tariff on the import of rails from Britain is regarded as unnecessary. 
With regard to this I should like to know from the Honourable the 
Commerce Member whether the grant of bounties alone without the 
imposition of an additional tariff on the import of rails will meet the 
requirements of the situation. It is proposed to give in the first year 
Rs. 32 per ton of rails manufactured at Jamshedpur by way of bounty. 
Now the average rate at which the Tata Company is bound to supply 
rails is, I understand, about Rs. 122 per ton. If that is so, then a bounty of 
118. 32 would bring Rs. 154 per ton to Tata's. How then is this prbtection 
to help this dying industry to survive when you say that the fair selling 
)lrice is Rs. 180 Y On this point I should like to have informatioJJ, from 
the Commerce Member. 

Another point which I should like to urge upon the attention of 
this Assembly is this. Supposing 'we go on for a couple of years giving 
bounty in respect of ra ~, then the. unlimited supply of rails from Britain 
wul continue in the absence of protective duties. The dumping will be 
there and the object of protection will be frustrated. Your contention 
is that it ;s unneeess&ry to put protective duties since Tata'8 are under 
eontract to sell at a particular rate and bounties will suffice to keep them 
going. In that cllse I am afraid the result will be that you will allow 
large quantities of rails to be dumped into this country in a couple of 
. ye~~  time. At the end of that period these people will undersell Tata's. 
At the end of three years YOll will see huge quantities of rails already 
dumped into this country with the result that the Tata Company  would 
lIl:t be able to compete. That is one point. 

1'he second point to which I should like to invite the attention of Sir 
Charles Innes is this. The import price of heavy structural material of 
British manufacture is, I understand, Rs. 145 according to the Tarit! 
report. As regards such material of Belgium and other countries the 
import pril'c 15 Rs. 110. If that is so, how is the tariff of Rs. 30 per ton, 
-going. to ~ 180 to Tata's Y That is what I do not understand. Aa 
~ a nst ~ t m Tatl!:'s would not stand ~J et t on at all. The positio:Q 
IS hopeles!;. Even WIth regard to the Britwh structural material it ma,. 
'not be pOl:!sible for.Tata's to compete because, taking Rs. 145 which is 
t ~ prest'nt n Qrt r ~, and adding Rs. 30 as the proposed duty, th9 
BI?tlsh rr anu~a t ers WIll be ab ~ to sell at Rs. 175, while the fair selling 
.' r ~e, accordmg to the Report, IS Rs. 180. But the Tariff Board SAYi 
that this ·wiil. 'be compensated fdr by the fact thet· in respect. ()f n. 
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Tata's will ~et Rs. 187. I do not know where but it is stated at some 
a~e in· t hI' Report that Tata's will be able to recover 187 in respect 
of raiLo; anu\his will be a sufficient recompense for the loss on structural 
mater ~  .A.,;; 1 have pointed out to you, Sir, so fs.r as rails are t on~ 
cerned, it 'will not be possible to get more than 154, 122 plus 32 bounty. 
And I cannot understand how the Report says that Tata's will b.e able 
to get 181. It might be said that Tata's will have ~ore rails, that they 
will manufacture more rajls than they are undel," a contract to supply 
at fixed pficeR, and in that way they will be able to sell the remaining 
rails at 187. But, if you look at the Report of the Tariff Board, ,,-oti 
will find tllat 'rata's in the year 1924-25 are estimated to manufactute 
only 87,000 tons of rails, and they ar. e under a contract in this "!BY. 
year to ddiYE'r to some railwaY' com!)any 93,000 tons of rails. mt 
being so the bounties provided are inadequate. These are points which 
lead I ~ to believe that the protection which this Bill proposes to give to 
the .J 1t!nlShedpur Tata Company is absolutely inadequate, it is hopeless. 
The Tata Company will hardly be able to survive with such halting pro-
i.t:ction. Why then put this burden on the consumer Y I ~u y agree 
with my friend Pandit Madan Mohan Malaviya that the Government of 
India a.re n.ot yet whole-hearted in the policy of protection of Indian· 
industries. Having raised these two definite questions on which I seek 
information 1 now tqrn to other question.s. 

Wben I was liHtening to my friend Mr. Joshi I was wondering what' 
could be done to settle these disputes and differences between Tata'8 and, 
their workers-whether it was not possible to introduce Bome clause into 
this Rill by which tr.E' rights of the workmen could be protected : ahd. if 
it was not oss b ~ to do 50, whether it was not right an.d proper tli -of'POSe 
this Bill altogether. If the protection of course is adequate, which I 
belie"e it is not, I was thinking to myself what repl.,-my friend lir. Joshi 
wont.} !1:ive if he were asked whether he would oppose protection ali;)gether 
and allow the at~ industry to die, and along with that also all tIle l,o!"kers 
to starve if it is not possible to introduce a clause for the protection of 
the I ~ ts of workl'TS. If he were faced with that alternative, if ny friend 
Di\\Tn Chaman Ijl!.i were faced with that alternativl', what would b ~ their 
answ(,r T 

Mr. N. M. Joshi: May I interrupt the Honourable Member to say 
t.hat it is not the only alternative. The Assembly may lay down the con-
dition that 'rata's Steer Company should remove all grievances. 

Mr. V. J. Patel: Quite dght, and I am entirely at one with my 
friend Mr. Jow and also with my friend Diwan Chaman La! 
that we should find cut some way to introduce a clau'3l' in this P.iU requir-
ing 1 he Ta1a Co. to recognize the Labour Association and to Rgree io the 
IPpointment of a Conciliation Board elected by tht'l employers :111(1 the 
workers in d~ n te proportions. I should like that very much and I 
. should go further and say that I would introduce a furiher clause in the 
Bill saying that I.his Bill or Act shall come into force on and ft'nm the 
date on which the 'l'ata. Co. agrees by a Resolution at a shareholders' meet-
·ing to be speciallJ-cflnvened for the purpose that the La.bour ~ s, ;o at on 

at J amRbcdJlur shall be recognized forthwith, anti that a Conciliation 
Board shall be AJiJlointed consisting of members to·be elected by the 
or ,~r  and by the E'JDployers for the settlement of Il.ll d~ utes  I f;hould 
like t.hat to be d ~  But if o~ any reasons it is not done, if it is not 
• RO&iible to do so,' if ~ e Government does. not agret" ip that-;-and a.Cter. ~ 
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;ve know ,"ery well that unless the Goyernment and the e , a rt~ ~~ 

thera is absolutely no hope for us what then T The ~ o e Bill ill based on 
that' assumption that the Goyernment and the Legil>lature agree. If we 
do not agree on anything then the Bill goes, no protection is afforded to 
Tnta's. That being the position, the question arises to which I want an 
an:;wcr from my fl'lend Diwan Chaman Lal and from my friend Mr. Joshi, 

a~ are we to do r Are we going to allow the Tata Co. to go to rack 
and l'uin and are ,~ going to allow all these workers to starve 1  I would 
a ~u  to every M"l'mber of this Assembly to try his best in the first place 
to see that adequate: provision and adequate safeguards are laid down in 
this Bill for the pJ"otection of workers. But if that is not done, ii the 
Government do not agree, what are we going to do f That is the· ques-
tion to which I want an answer. I think that if one-tenth of what my friend 
lIr. Joshi has said about the grieYances of these workers is true, it ought to 
make the blood of \·yery self-respecting man boil. But what is to be done T 
Where is the remedy Y It is the Government who are hard-hearted. They 
· ... ·ill not agree to insert any clause for the protection of workers. You 
must have noticed that some of us have tabled a number of amenruuents 
on this question. On the question of nationalization ................... . 
Mr. Ohaman Lal ; On a point of order may I remind the Honourable 

Mr. l'atel that in mi (.Ipinion if the Government can swallow a camel they 
can ................. . 

Mr. President; That is not a point of order. 

Mr. V. J. Patel: On the ue~t on of nat:onalization I could not 
quite understand my friend D.i.wan Chaman LaI. I could not understand, 

~  I am not deaf, perhaps It is because I am rather far away, whether 
laP is for protection or not. I understood him to .say that if this industry 
\\'urs nationalized then he was for protection. That was what I under-
titood. That means Diwan Chaman Lal is not a free trader. 
(Mr. N. M. Joshi: " Nationalization is itself the protection.") Unless 
you have these tariff walls afler nationalization of these industries you 
will not be able to run them, became you are merely stepping into the 
6hoes of the Tata Company of to-day, and if to-day you cannot keep the 
Tata Company alive without protection you will not be able to keep the 
industry going after nationalization without such protection. So I 
take it that no one in this Af-sembly is opposed to protection as such. 
What we want is that, when in giving protectIon we throw an enormous 
"burden on the consumer, it 18 only right th:1t we, who represent the 
~ on ;umers and not the manufacturers only in this Assembly, should 
expect some return and that return can take one of two forms. One 
is nationalization, and my viewtl on the question of nationalization are 
well known. My friend Dr. Gour says that Diwan Chaman Lal is no~ 
rot'rious in the proposal he ;:uakes. I do not know what ground my· 
.friend Dr. Gour has got to make that statement. He raises the difficulty 
:and asks where the money is to come from. I do not understand this 
plea at all. Ii Government want money, they do not want to consult 
Dr. Gour or any other Member of the Assembly. The Secretary of State 
has got the power to ,.raise any loan without consulting any single Indian. 
Government have got. that pm·"er. But apart from that, I know, though, 
'fata's would not}Je pleased about this suggestion of nationalization, I am 
.ttufifllutely certain that most of the shareholders would be only too glad 
:W ha\"c. thi;, ~d st ry nationalized. You are not required to find JI Q n~~  



THE STEp;L.INDUSTBY (PROTECTION) BILL • 

• 
at present. You do not want to pay shareholders 01f at. o~ e  ThoRe 
sbareholder, wi.ll be only too ~ ad if Government will give them the value, 
to-clay's valde in the form of Government paper. There is no difficulty 
about that. You need not raise a loan. So many sharcholders wit! be 
too glad to have the industry nationalized on these terms. I know: 
~J ata  's stand to lose lakhs aJ;d lakhs of commission. 

Mr. N ... Dumasia : What about foreign debenture holders f 

Mr. V. J. Patel: I am absolutely certain ....... . 
Mr. President: The Honourable Member had better address the 

Chair and take no notice of 1 he interruptions. 
Mr. V. J. Patel: Thank you, Sir. I would strongly recommend to 

the Select Committee that this IS a question which ought to be considered. 
Any Government. that claims to be in the slightest degree responsive 
tl) public opinion ought to consider this question. The Tari1f Board and 
the Fiscal Commission have stated that this industry is of special military 
,'alae. It is necessary for the defence of this country ; we have bel'n 
101d by Mr. Willson how the Tata Company helped the late war. That 
proves that this industry is t:ssential for the national defence of this 
country. H that is so, in my humble opinion-and I am glad I have 
friends here who share my view-I think this is the most opportune 
time for any national Government to take over this concern and run it 
as a .;national concern, and impose not these half-hearted duties but 
giyc real and substantial protection. Have a tariff wall. We do not 
want British rails to be dumped into India. What is the idea T There 
is no meaning in it. Competition must not remain. The Tata Company 
i,. ~o n  to produce, as you say, any amount of rails. Why allow British 
rails to come all the way at the cost of the Indian tax-payer Y Whatever 
plufits you may after nationaiization make will go to t·t-lieve the tax-
Ja~ e  It is at the ta ay~rs  cost that you allow foreign dumping 
here and do not allow our mdustries to prosper. So, ia my opinion, 
this is the most opportune moment when Government should think 
~er ous y of nationalizing the Tata concern, If they arc not prepared 
t(\ do that, then there is the second alternative which I have propost'J 
b~  way of amendment. Anrl what is that alternative' You do not 
~ e y want that the om an~  should go on after 5 or 10 years making 
faLulous profits and giving rat dividends to its shareholders and the 
agents getting lakhs and lakh'.l of rupees by way of commission. That is 
llo;lt your idea in giving protection. I hope not. If that is not so and 
if you are going to allow this at the c9st of the con.sumer, may I venture 
to suggest that the Tata Company should be asked to agree that any 
profit over and above 5 per (!cnt. on the capital should go to the State 
10 ~e e e the tax-payer. What is the difficulty Y I cannot understand . 
• Jt may be that the Tata Company for some years may not make money. 
but a time will come when they will. Once Y<lu raise a tariff .wall, 
foreign capital will pour in. I know it is impossible to check the advent 
of foreign capital. Once you pass this Bill you will have companies 
started with Cl'Ores of foreign capital. You cannot pretent it. I know 
my friend Pandit Madan Mohan Malaviya is opposed to it, and very 
rightly opposed to it, but it is impossible to preve31t it. I entirely agree 
that thi"l is a standing invitation, that this Bill is· a standing invitation. 
tbforeigu capitalists to come and start companies wits a big capital here. 
1 know it ; I know the consequences, but there it is. The remedy is not 

•. JIlere!y to talk about it. What ean we d.,f I am absoluttly eertain that. 
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• f,V long as the Government. is a foreign. Government, it is ittpossible to 
er ~ade this Goyernmerit to flccept any amendment which would prevent 
fllreign capitalists investing their capital here. If we had a national 
Government, then the view of my friend Pandit Madan Mohan Malaviya' 
could be at once translated into action by a clause in the Bill itself that" 
no foreign capitalist shall start any' company here. That is the whole 
point. But we know our limitations; we know that unless. we and 
you agree, it is hopeless. That is, Sir, my view about the second pro-
posal·that·I have put forward, and I belieye those who will have the 
honour or dishonour to serve on the Select Committee will take these' 
proposak into consideration. If the Government really mean protec-
tion to the company, leaving aside the .question of nationalization and . 
of profit sharing, if the Government really mean to give real protection 
to the Tata Company, let them come out with better proposals; let 
them instruct all the departments under them as well as under the 
Provineial GoYernments, let them instnlct all the Railway Companies, 
let them instruct all the local bodies, let them instruct the improvement 
Trusts, let titem instruct the Port Trusts and let them instruct the 
Development Departments, to buy all the steel that is manufactured 
at Jams'ledpur. Can you not introduce that provision in this Bill' I 
think you ran ; there is no difficulty if Government agree. Otherwise, 
here is the Chairman sitting to rule you out. But if Government ~ree, 
he can be outvoted. His ruling would then be no good, because onee 
we agree, t~ can leave him aside and there will be no difficulty about 
it. Are yon serious in this business! If you are, let us sit in Select 
Committee, discuss these mattcrs and let llS agree to some reasonable 
amendments to the 'l'ariff Bill. As it is, in my opinion, this Tariff Bill 
isa hopeless thing. It would not give protection to the Tata om ~ny ; 
it would nut keep that industry alive. You will waste so many crores 
of rupees and you will put the consumer to loss and ultimately the 
whole thing will end in a fiasco. 

Mr ... A. Jinnu : I m ~ e that the question be now put. 

(Seyeral Honourable Members moved that the question be put.) 
Mr. V. J. Patel: I have not finished, Sir. 
There is one more point to which I invite the special attention r.f 

Sir Charles Innes, and it is this. Whatever may be the form your Bill 
l,lay ultimately take, I want you to examine the case of the Bombay 
Municipality. (Laughter.) J will-give my reasons. The reasons are 
these. We wanted to lay a ''\"ater line for 106 miles. In 1921 we aakel! 
fiJr tenders. 
. The Honourable Gir Charles Innes: Is this the stage, Sir, at whir.li • 
th" details of the amendment!> by Honourable Members should be ex--
plained and discussed' I thought at this stage we were discussing the 
llcinciples of· the Bill. 

Mr. Presidellt·: This amendment can be discussed in the Select 
Committee. 

Mr. V. J. Pa.tel: 1 think we have been discussing aU these amencl. 
ments all thi" time. However, I will instruct some one on the Select 
Cc.mmittee to put n1y case. 

llaulvi Abu! KaIem : I move t ~t the question be ~o~ pIlt. 
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The Honourable Sir Charles Innes: Sir, I will reply very briefly to 
this debat~ for I must confess that in all ·the speeches that have been 
made I hate not found very many serious crit.icisms of my Bill. As T.e- • 
gards the Bill itself, perhaps attention has been mostly centred OIl the 
Preamble. Several :Members suggested that the Preamble did not bring 
out clearly enough the elemE'nt of continuity in the Bill an<! they pointed 
out that the Bill, as it is drafted now, would not give attraction to new 
capital to come into the industry, which is one of the whole objects of 
this scheme of protection. If the Preamble is not sufficiently clearly draft-
ed, that is a very small matter which can be attended to in the Select Com-
mittee. As I explained quite clearly in my speech, our intention was 
in the Preamble to bring out clearly the fact that the Government of 
India have adopted with the approval of thE'ir Legislature a policy ot 
protecting the steel industry. It is perfectly true that, for special reasons 
which I also explained In my opening speech and which have been ex-
plained very fully in the Tariff Board Report, the actual duties that we 
propose in the application of that policy can be guaranteed only for three 
years. But it was our intention to make it quite clear in the Preamble 
of the Bill that our policy was a continuous one. As I said, that is a 
point which can easily be dealt with in the Select Committee. 

I next come to Dr. Gour on locomotives. At this late hour of the 
evening I do not propose to follow the Honourable Member into hiJ; very 
intetesting and also, I may say, entirely inaccurate account of the loco-
motive question. I must confess I was rather astonished at the Honour-
able Member's audacity because the true facts are stated in the report 
of the Tariff Board. The Tariff Board themselves do not recommend either 
bounties or assistance by protectiye duties in favour of locomotives for 
reasons which they have fully explained, and I am afraid that I cannot 
hold ~t to the Honourable Member any hopes that in the Select Com-
m tte~ I shall be able to agree to any sort of protection for locomotives. 

Mr. Chaman Lal, I must say, disappointed me. He made a sort of 
speech that we are accustomed to get from Mr. Chaman LaI. His was 
a most excellent speech and the sort of speech that we hear so frequently 
in Hydp Park at Home. Mr. Chaman La! made no bones about giving a 
very m s ~ad n  account of certain statements in the Tarift' Board Report. 
Just let me mention one. He made a statement that the reason why the 
Tata Iron and Steel Company required protection at this time was en-
tirely due to inefficient works management at Ja.mshedpur. Well, Sir, 
that may be Mr. Cha.man La! 's own 9pinion. But his opinion is entirely 
at variance with what the Tariff Board themselves say in more than one 
.part of their Report. They expressly say that they have no reason to 
·euppose that the works at Jamshedpur had been raiSed to an unjusti1i-
• .able level by an inefficient technical management. On a matter of that 
kind, Sir, I prefer to follow the opinion ·of the Tariff Board rather than 
thtl opinion of ·Mr. Chaman LaI. When I heard. Mr. Chaman La! speak 
I thought -he was going to speak in favour of free trade and to argue 
with the greatest force against protection. Instead. of tLat he maintained 
that the need for protection in this case had ·arisen from the failure of 
·the management; at J~s ed ur and he went $1. ~to  say that. the only 
;remedy was that the Government shoUld take over;the works. Well, Sir, 
-I must say that I thank Mr. Chaman Lal, as also Q. Joshi, as also Mr • 
.p.ate'l, ~ ;!hC:i:r ~ ted testimonUil. ·.to·the efficiency· of Government • 
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My Honourable friend Sir Bhupendra Nath MItra wIll/have to run. 

these \vorks. I saw him blushing when. Mr .. Chaman ~a made those 
TeUfarks, but, Sir, in all humility I must dISclaIm any .ability on the ~rt 
of Government to run a steel works. Mr. Patel was mdeed an optimIst 
when he said that he hoped that in Select Committee he would get me to 
agree to a policy of nationalising industries. 

Mr. Ohaman La1 : I am very loath to interrupt the Honourable Mem-
~er, but may I just point out. 

lIfIr. President: Are you raising a point of order' 

lIfIr. Chaman Lal : Yes, Sir. The point of order is that a certain 
statement has been made by the Honourable Member to the effect that 
my statemellt was inaccurate. 

Mr. President: That is no point of order. 

Mr. Chaman Lal : Then I want to speak on a ~atter of personal 
explanati.on. 

Mr. President: It is neither a matter of personal e a ~t on  

'lhe Honourable Sir Charles Innes: I pass on to my friend Mr. Joshi. 
Mr. JO&I.J.' made many complaints about the conditions of labour at Jam-
shedpur. Among other things he made a charge against the coo!pany 
for their hal·ing refused to recognise the Labour Union at Jamshedpur 
and for even refusing to acknowledge their letters. A short time ago, 
Sir, I was Dlup.h amused by seeing in a Calcutta paper a complaint against 
no Ip.ss a person than the Secretary of the Trades Union: Congress in 
India, our friend Mr. Chaman Lai. The complaint was that he had not 
even the courtesy to answer letters. (Laughter.) Before I follow 
Mr. Joshi into all the interesting suggestions which he made, I should 
like to refer to his suggestion thl!t we should make in: the Bill about the 
recognition of Unions and the setting up of conciliation boards. I 
should like, Sir, myself to know more about  this Union, to know exactly 
how many members it contains and what right it has to represent labour. 
Then I pass on to Mr. nanga Iyer. Mr. Ranga Iyer made 

an extremely eloquent speech. The only trouble I had when I heard 
him was that I could not hclp wondering why he made that speech 
this evening. If he had made that speech on, say, a motion for not 
accepting the policy of fiscal autonomy, I could well understand it. 
~ s speech seemed to me to be entirely irrelevant to the present occa-
6l0D. 

. The Honourable Member indulged in a on~  history of wrongs that 
India has suffered at the hands of free trade policy, and my Honourable 
:!riend on the right suggests that it is a wrong history too. I could not 
~  feeling, if the Honourable Member will pardon my saying so, that 
hIS l!I!.1eech was the sort of speech he has made at political meetings at 
least three timC!! a year for several years past. Mr. Patel asked me 
some on~druu s  He wanted to know what the Tariff Board mearit 
.by pl·oposmg a bomrty of B.s. 32 per ton on rails. He pointed out ·tha"t 
. Rs; 32 per to~, added tt1-to Meurs. Tata.'s contract price for Tails, would 
,brm.g the prIce up to B.s. 180. He wanted to know what the good ~ 
.that . WI!-S. He Bske;! me another eonundrumabout strueturalsteell 
do -not 1a:.ow what his BOurCeof jrifOl'Dlation is. ~ said t a~ Belgium 
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structural steel was n'bw· coming in at Rs. 110 a ton, and he asked how 
Messrs. 'rata were going to live in the face of that competition. 11. 
laad a sus ~on in his mind that Government was not wholehearted in 
kmg2ng in this Bill ; that they really did not believe in protection at 
all. I do not know what we can do in a matter of this kind. • W. 
ado t~d last year a policy of discriminating protection. We appointed 
a Tariff Board. Two of the Members were the Honourable Member'. 
O')VJl countrymen. That Board has submitted a unanimous report and 
in that report they made certain concrete suggestions to Government. 
Govcl'nment have accepted those suggestions absolutely as they stand. 
What i .. the only result so far as my Honourablc friend, Mr. Patel, is 
eoncerned 7 The only result is that h,e takes a microscope and tries 
to find some reason why he should suspect the motives of Government. 
He wants ali answer to his question about rails. I gave it to him this 
mormng .. It :ita stated in black and white in the Tariff Board's RepClrt. 
There it is st:.ted that the Tariff Board will not acquiesce in the vicious 
principle that the tax-payer should be called upon to remedy the mis-
takes made by the Company itself. As regards his question about 
structural steel, the answer to that is that British engineering standard 
stE'el always commands a higher price than steel that is sold without 
any guarantee of quality. Tata's steel is usually made to a specifica-
tion. It competes with British engineering standard steel rather than 
witb Continental 8teel, and the Tariff Board recommend a composite 
price. . In arrivinl! at that priCtlli they made full allowance for the faet 
that OoLtinental stcel was sold without any guarantE'e. and that it does 
come in at a ]6wer price than British e.ngineering standard steel. 

.. Id(l not propose to follow the Honourable Member into the extremely 
interesting speculations as to what is really the righi course we ought 
to take in this matter. He ,vill forgive me for saying so, but hir. econo-
mics seem to be a bit shaky. Indeed, when I heard him develop ~ 
theme, I could see Dr. Hyder almost wilting under the influence of the 
Honourable Member's statements. I am afraid that the Honourable 
Member ClUst be very much of an optimist if he thinks that I can agree 
or that thc Government can agree to his particular nostrums to deal 
with thc problem before us. 

I shouid IiIie to say before I sit down that the Government ha.e 
come before the Assembly with a clear, comprehensive seheme of pro-
tectioll. That scheme,' as I have said, was elaborated bv an impartial 
Board which consisted of two Indians and one European.· Mter !!Ieveral 
months' in'J11iry it has prepared a scheme to deal with one particular 
problem, and that is the problem of the steel industry. Weare perfectly 
8'a.tisfied that if that scheme is carried out, as submitted to the House 
it ~  suffice to tide. the e s~ n  steel industry oyer the difficult period 
t~a~ iles ahead of !t. It ,,?ll not enable that mdustry to pay large 
f.iVldt-nds ; we do not claIm that at all ; but we do claim that this 
.cheme will enable the industry to tide over this period. Now, judging 
from the debate that we have had to-day, I do not think there is ven 
much between that side of the House and this. I think that almost ail 
of us in this House are agreed that we must make an effsrt to save the 
"xisting industry. What I fear is that everybody in the House who 
has ~ot ~ s own particular de~ or nostrums will t.ry to graft them on 
jo thIS BIll; but I do hope that Honourable Members Will refrain from 
~ at  I do hope that they will refrain from on ~n~ or obscuring the 
~e before the House. After all, that lBBue 18 a very simple ODe. 
• ~ p  . 
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TIle 'ssue is, does 1his House wish to preserve the existing st,elindustry 
. in India! I do hope that no attempts will be made to inseitconditions' 
in H.E' Bill about nationalisation, ahout conditions of labour, about. 
ere ~n capital, or anything like that. Do nat let us bring into our 
J:ilicllssion all these side s~ues  

I quote here from the letter that. I have just received from th.e 
en~a  Chamber of Commerce. It says--and I particularly commend 
t heir remarks to Sir Purshotamdas Thakurdas : 
. "It will be nothing short of a national calamity if disaster IIliould now ol'ertabi 

~o great an. enterprise. Many erores of rupees have been sunk in it and it employs 
... v"ry large number of men. It eannot be regarded as being other than a national 
institution. It proved its value to India during the war. Its importance -from the 
f,oiot of "iew of a national demand is obvions. It has a strong claim on the State 
for allSist:loc.e." 

There has been a difference of opinion in this House as to what form 
that assistance should take. Some may think we have gone too far.· 
{)thers' like llr. Patel think that we have not gone far enough; but· 
I hope that the House will recognise that we have offered a reasonable 
scheme which will suffice for the purpose we have in view. I know: 
that thert' are big differences of opinion on many subjects between that 
side I1f the House and this, but I do hope that on this question the 
Government of India and their legislators will present a united front 
to the world. ~ 

Mr. President; The question is : 
" That the Bill to provide for the fostering and development of the IItsel b:ldut:l'1 

iu British India be taken into coneideration." 

Ri.nee which an amendment has been moved : 
" Tkat thOl Bill be referred to II. Select Committee." 

'r}'f' ~ t on I have to put is that that amendment be made. 

The motion was adopted. 

Mr. ]t. C. Neogy: Sir, I beg to move: 
• "That the Bill· be referred to a Select Committee 1'0nsistiDg of the followinr : 

. The HOllounLble Sir Charles Innes, the Honourable Bir Basil Blaekett, PaDmt 
liotilal Xl'hru, Mr. W. S. J. Willson, Pandit Mad:m Mohan Malaviya, Mr. V. J. Patel, 
lb. Bipin Chandrn Pal, Diwlln Bahadur M. Rama(·hnndra Hao, Mr. E. J. Fleming. 
Mr. IL A .• Jillnah, Mr. ~ are Lal, Mauld Muhlllllmad Yakub. Dr. H. S. Gour, 
Mr. A. Rangaswami Iyengar, Mr. K. G. Lohokare, Mr. Jamnadas M. lIehta, Mr. ChaJDIU 
Lal, lfr. X. M. Joshi, amI myself, all.d that the SpIed Committfe be instrufted' to 
J"e.port on or before the <lOth MIIY and that the umnbl'T of Members whose prese_ 
.baU be necessary to constitute It meeting of the Committee shall be nine." . 

Mr. M. A. JiIinah: Sir, before this motion is put to the House, Iwant 
t9 mnkt' ont' point clear, and I want t.o tell the HOlll'.e that, RO far .. 
I,am con(,E'rned, I am one of the shareholders of the Tatn Steel Company.' 
I do not know whether any other propoHed }fember ill a shareholder 
or Dl)t, but I want the House to know that. With that knowledge, it 
yuu b,, J~ to inc;ert my name, I have no objection to J;erving. 

Mt:V. J.Patel: Is it It ,big stake! 

Mr ... A. Jinna.l; : A big stake for Mr. Patel, but nflt for me. 

Dr. H. 8. Gout: I also wiHh to declare that lam a sharf'holdt'r. 

1Ir. JamnadasK. Mehta: I may alISO IliUY 1 han ten IIharlll, 



THE STEEL INDUSTRY (PBOTBCTION) BILL. 

• • 
Mr. N. II. JOIhi : I propose the addition of the names of Mr. Devaki 

ra~ d Sinha and Dr. S. K. Datta. 

Mr. PrlsideBt : The Committee is already a large one. • 
Mr. N. II. Joshi: I propose the names of Mr. Devaki Prasad Sinha 

and Dr. S. K. Datta. J.a.mshedpur is in the constituency of Mr. Devaki 
Prasad Sinha. 

Kr. President (to Mr. K. C. Neogy) : Do you accept this addition! 

Mr. ][. O. Neogy: I hJ1ve no objection. 

lIIr. President: The question is : 
" That the Select Committee consist of the following : 

The Honourable Sir Charles Innes, the Honourable Sir Basil Blackett, Pandit 
MotHal Nehru, Mr. W. B. J. Willson, Pandit Madan Mohan Malany&, Mr. V. J. Patel, 
Mr. Bipin Chandra Pal, Diwan Bahadur M. Ramaehandra Bao, :Mr. E. J. Fleming, 
lir. lJ. A. Jinnah, Mr. Piyare La!, Mauln Muhammad Yakub, Dr. H. S. Gour, 
)I r. A. Rangaswami Iyengar, Mr. K. G. Loho.kare, Mr. JamnaclRs M. Mehta, :Mr. Ohaman 
Lal, Mr. N. M. Joshi, Mr. K. C. Neogy, Mr. Devaki Prasad Sinha, Dr. S. K. Datta. 
anu thut the Select Comm.ittee be instrueted to report on or before the 30th May ani 
tlmt t1.." number of Members whOile presence shall be neceasary to coUBtitate a ~ 
ef the Committee sh&ll be nine." 

The motion was adopted . 

• ELECTION OF A MEMBER TO THE COMMITTEE ON PUBLIC 
ACCOUNTS. 

The Honourable Sir Basil Blacket\ (Finance lIember) :  I beg to 
move: 

" That the Assembly do proec!'d to e e~t a ml'.mber to the Committee on Publi. 
Anounts to fill the vaC!mey caused by the resignation of his seat on the AlIIII!mbly by 
Mr. K. C. Roy." 

In conneetion with this motion I should like io add that it will prob-
ably be necessary for the Public Accounts Committee to sit for a week 
after the end of this session, so that any Member whose name is put up 
for this vacancy will, I hope, be prepared, if· elected, to sit for a week 
after the end of thill lIeRsion. 

The motion was adopted. 

lIIr. President: I may inform the Assembly tha.t for the purpose of 
tJae election of a Member of the Public Accounts Committee the Assembly 
cffiee will be open to receive nominations up to 3 P.X., on the 29th :May. 
The election will take place in this Chamber on the 2nd of June. . 

'!'he Honourable Sir Oharles Innes (Commerce Member) : May I take 
th. opportunity of saying that it is hoped that the Sl'lect Committee will 
·.eet at 11 0 'clock to-morrow in one of the Committee rooms downstairs. 

Mr. President: It is understood the Select Committee should meet 
at 11 A.M., to-morrow in one of t.he Committee roomll. ,.he House will 
now adjourn to Friday the 30th l\fay 1924 at 11 A.X., when we shall 
reeeive the Report of the Select Committee. 
. . 
The Assembly then adjourned till Eleven of t ~ Clock on Friday, tile 

30th Kay, ~  • 

. . 
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